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Office of Directorate General of Foreign Trade
New Delhi -0
Para 4.7 Decision(DRAFT)

MEETING NUMBER  :3/82-ALC4/2015 MEETING DATE : 20.05.2015

Meeting No. 03/82/2015 of 2015-16, to consider the cases/issues under Duty
Exemption Scheme (Chapter-4) of Foreign Trade Policy, 2015-20 pertaining to Chemical
and Allied products and falling under Chapter 29 and 30, was scheduled for 20.05.2015
but actually held on 18.06.2015 under the Chairmanship of Dr. S.K. Bansal, Jt. DGFT in
Room No.11, Udyog Bhawan, New Delhi.

Following members were present:-

Shri A K. Agarwal, Dy. Ind. Adviser, Department of C&PC

Shri O.P. Sharma, Joint Industrial Adviser, Department of C&PC
Shri D.N. Mathur, Consultant, Department of Pharmaceutical

Shri Mahendra Vikram Singh, Foreign Trade Development Officer

The committee went through the minutes of earlier NC—IlIl meeting No. 02/82 was
scheduled for 29.04.2015 but actually held on 21.05.2015 and approved the same.

The following cases/issues were discussed and the committee took the decision as
mentioned against each case.

Case No.:36/19/82-  [Party Name:ALKALI  |Meet No/Date:3/82-  |Status:Deferred |
. |ALC4/2014 ,METALS LTD., ALC4/2015 :and Re-indexed
| 20.05.2015
|ﬁ(_) Fle @~ |[RLAFile = [LicNo/Date:0910052125 Defer Date |
:01/82/050/01524/AM1S/  :09/24/040/00503/AM12/ 12042012 09.07.2015 |

Declsmn It was decided to defer the case for want of comments of D/o C&PC (Chemlcals)

. |Case No.:14/19/82- ;lsa@*ﬁaae:mm "~ |Meet No/Date:3/82-  |Status:Deferred |
| ALC4/2014 ILABORATORIES LIMITED |ALC4/2015 |and Re-indexed |
. 20.05.2015 =
7 HQ File o [RLA File Lic.No/Date:0910052196 Defer Date
:01/82/050/01502/AM15/ :09/24/040/00613/AM12/ 16.04.2012 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o Pharmaceuticals. ‘

{

~ |Case No.:21/19/82- A irPajﬁy_ﬁzfrhe:AUCleS " |Meet No/Date:3/82- Status:Deferred
lALC4/2014 iPHARMA LIMITED ALC4/2015 |and Re-indexed
[ | [20.05.2015 |
'HQ File RLA File [Lic.No/Date:0910052352 [Defer Date
3| 0]/82/050/01509/’AM15/ 09/24/040/0000?/AM13/ 26 04. 2012 109.07.2015

(
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Demsmn : It was decxded to defer the case for want of comments of Department of‘
"Pharmaceuticals. !
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~ [CaseNo.:29/19/82. Party Name:AUCTUS Moot No/Date:3/82-  [Status:Deferred
JALC4/20]4 [PHARMA LIMITED ‘ALC4/2015 and Re-indexed |
B 120.05.2015 |

‘ 'HQ File ~ |RLAFile fuc No/Date:0910052354 |Defer Date
‘ 0|/82/050/0I517/AM15/ r 09/24/040/00590/AM12/ 26 04 20]2 [09.07.2015
[i)eclsmn ¢ It was decuded to defer the case for want of comments of Department of’
‘Pharmaceutlcals

e S e

| [CaseNo.:30/13/82- ~ [PartyName:HALDIA ~ |Moeet NoDate3/50. ~ [Status:Deferred |
| ALC472012 PETROCHEMICALS LTD. | ALC4/2015 and Re-indexed
] [ 20.05.2015 ]
| [HQ File RLA File - HEIENO/D;HC 20210177518 |Defer Date |
- [01/82/050/00365/AM13/ £02/24/040/00029/AM 13/ 14.05.2012 J09 07.2015

rDECISIOIl It was decrded to defer the case for want of comments of D/o C&PC (Petro Chemicals). \

I F

j— Case No.:15/19/82- ~ [Party Name:OPTIMUS [ Meet No/Date:3/82. ~ [Status:Deferred
| |ALC422014 [DRUGS PRIVATE LIMITED ALC4/2015 ‘and Re-indexed
; |20 05.2015 [

{ 'HQ File RLA File LLic.No/Date:0910052628 [Defer Date
6 :01/82/050/01503/AM15/  09/24/040/00059/AM13/ J 16.05.2012 09.07.2015

Dec1s10n ¢ It was decrded to defer the case for want of comments of Department of
Pharmaceuticals.

e S . |
" [Case No:16/19/82- Party Name:SRINI Meet No/Date:3/82- Status: Deferred
ALC4/2014 \PHARMACEUTICALS LTD., |ALC4/2015 and Re-indexed |
20.05.2015 '
HQFile ﬁtLA File 'q[Ei?Nomate 10910052680 Defer Date )
7 1:01/82/050/01504/AM 15/ ’ 09/24/040/00060/AM 13/ 18.05.2012 09.07.2015

Becnsnon ¢ It was decrded to defer the case for want of comments of Department of'
Pharmaceuticals.

e S— N
" [case No.:38/19/82- ] TPE Name:PORUS Meet No/Date:3/82- Status:Deferred l
ALC4/2014 LLABORATORIES PVT LTD. |ALC4/2015 and Re-indexed |
} g 20.05.2015 ]
Is HQ File =E ~ [RLAFile " —"[Lic No/Date:0910052706 |Defer Date
:01/82/050/01526/AM15/ 09/24/040/00050/AM13/ 21.05.2012 109.07.2015

DeClsmn tltwas demded to defer the case fo for want of comments of D/o C&PC (Petro Chemlcais). |

A

CaseNo.:24/19/82-  |Party Name:SRINI ~ [MeetNo/Date:3/82- lStatus :Deferred |

ALC4/2014 PHARMACEUTICALS LTD., |ALC4/2015 /and Re-indexed J

|20 05.2015 :

9HQFile "7‘111_,2& File Llc Lic.No/Date:0 0910052750'Eefer Date |
:01/82/050/0151 2/AM15/ | 09/24/040/'00062/AM 13/ 23 05.2012 09.07.2015

Ir])?clsmn The D/o Pharmaceutlcal has intimated that they are not able to Iocate a copy of the
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,appllcatlon They requested for a copy of the appllcatlon It was decnded to forward a fuII list of

Icases pertaining to the said department, if found not traceable would be sent again.

|
|
=

(Case No.:33/19/82- Party Name:VIVIMED LABS Meet No/Date:3/82- [Status: Approved
ALC4/2014 LIMITED ALC4/2015 !
a - 20.05.2015

HQFile  [RLAFile " [Lic.No/Date:09 10052759

:01/82/050/01521/AM15/ ;'09/24/040/0(}097/AM]3/ ’24 05.2012

| IDecision : The committee decided to ratify the norms based on the rec0mmendatlon of |
. Department of Chemical & Petrochemicals vide U.O.No. 14010/138/2011-CH-II Dated
27.05.2015 as per detail given below or as applied by the firm whichever is less:-

10 Export Product Import items Qty.
Hydroxy Methyl- | 1kg | Dimethylol Propionic Acid | 1.203kg |
, Methyl  Phenidone (DMPA) ;
- | (HPM Phenyl Hydrazine (PH) 0.928kg '
‘ Methanol 0.411kg
Toluene 0.928kg
Amberlyst (Resin) 0.171kg

RA may take further action accordingly.

| |Case No.:35/19/82- Party Name:VIVIMED LABS |Meet No/Date:3/82- | Status:Approved |
ALC4/2014 LIMITED |ALC4/2015 | |
| L 20.05.2015
HQ File 'RLA File ' guc No/Date:0910052760 |

:01/82/050/01523/AM15/ 1:09/24/040/00096/AM 13/ ' 24 05.2012

Declsmn : The committee decided to ratify the norms based on the recommendatlon ofl
Department of Chemical & Petrochemicals vide U.O.No. 14010/138/2011-CH-ll Dated |
27.05.2015 as per detail given below or as applied by the firm which ever is less:-

Export Product Import items Qty. "
Reversacol Midnight | 1kg | 4-Methyl amino | 1.600kg E
|| Grey benzaldehyde  (4-N,  N- T
11 I Dimethyl amino \
E benzaldehyde) f
b Dimethyl succinate 2.400kg i
|| Methanol 23.875kg ;
[ Toluene 8.800kg s
| 4-Fluoro benzophenone 1.500kg ’
‘ Trimethyl Silyl Acetate 1.500kg :

‘ Piperidine 1.948kg

| | Phenyl Boronic Acid 1.000kg

RA may take further action accordingly. \

| |Case No.:26/19/82- [Party Name:AUROBINDO | Meet No/Date:3/82-  [Status:Deferred |
12 |ALC4/2014 PHARMA LIMITED (ALC4/2015 and Re-indexed |
1 j 120.05.2015 3
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HQ File " IRLA File LLic.No/Date:0910052816 |[Defer Date
:01/82/050/01514/AM15/  :09/24/040/00093/AM13/ 29.05.2012 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of |
Pharmaceuticals.

Case No.:27/19/82- Party Name:HETERO LABS Meet No/Date:3/82-  |Status:Deferred i

ALC4/2014 LIMITED ALC4/2015 and Re-indexed |

, 20.05.2015 ;

HQ File lRLA File Lic.No/Date:0910052815 |Defer Date i
131:01/82/050/01515/AM15/  :09/24/040/00103/AM13/ 29.05.2012 09.07.2015

: Decision : It was decuded to defer the case for want of comments of Department of|
| I
|Pharmaceuticals. f

Case No.:39/19/82- =Party Name:SUVEN LIFE Meet No/Date:3/82- Status:Deferred |
ALC4/2014 SCIENCES LIMITED ALC4/2015 and Re-indexed l

; 20.05.2015
14 HQFile ~ |RLAFile Lic.No/Date:0910052842 |Defer Date }
0l/82/050/01527/AM15/ l: 09/24/040/00089/AM13/ 30.05. 2012 09.07.2015 i
Declslon It was decnded to defer the case for want of comments of Department of '

| Pharmaceutnca!s

|Case No.:18/19/82- ~ |Party Name:MYLAN Meet No/Date:3/82- Status:Deferred |
ALC4/2014 [LABORATORIES LIMITED |ALC4/2015 'ﬂnd Re-indexed !
: 20.05.2015 . 1
HQ File ~ [RLAFile Lic.No/Date:0910052887 |Defer Date |
15 :01/82/050/01506/AM 15/ i:O9/24/040/00085/AM13/ 05.06.2012 ;09.07.2015 |

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:37/19/82- Party Name:ASTRIX Meet No/Date:3/82- ""iStams:Dererred
ALC4/2014 LABORATORIES LTD.,  |ALC4/2015 ,and Re-indexed
| 20.05.2015
HQ File ~ RLA File LLic.No/Date:0910052925 ‘Defer Date i
16 :01/82/050/01525/AM1S/  |:09/24/040/00079/AM13/ 08.06.2012 09.07.2015 |

Declsmn : It was deuded to defer the case for want of comments of Department of|
Pharmaceuticals.

I |—Case No.:6/19/82- Jig Party Name:BIO-TECH 1[Me:et'I;J;ﬁ)ate:3/’82- {Status:Deferred

i ‘ALC412014 OPHTHALMICS PVT. LTD., ALC4/2015 !and Re-indexed |
120.05.2015 g

!17 'HQ File ~ |RLAFile ~ [LicNo/Date:0810112710 [Defer Date '

| | 01/82/050/01494/AM15/ 08/24/040/00093/AMI3/ 18 06 2012 |09.07.2015 i

Beclswn lt .was decnded to defer the case for want of comments of Department of




Pharmaceuticals.

 [Case No.:24/1/82- IParty Name:VIJAYASRI Meet No/Date:3/82- Status: Ai)p;rovedi‘
ALC4/2015 'ORGANICS LTD ALC4/2015 |
! 20.05.2015 | |
HQ File RLA File ~ [Lic.No/Date:0910053465 Defer Date
:01/82/050/01550/AM 15/ 1:09/71/040/00073/AM13/ 09.08.2012 |09.07.2015
Decision : The representative of D/o Pharmaceuticals handed over a copy of earlier norms in

‘whlch certain quantities have been reduced in terms of present manufacturing practices. It was|
Fdecnded to ratify the norms based on these recommendations furnished Vlde|

i |

f 50.M.No.35011/317/2011-PI (Norms) dt. 27.2.2012 as per details given below:- i

18| |
| Export product Qty. | Import items Qty. ;
| 4-Fluoro-A-2-Methyl- Fluorobenzene 0.52kg :
| 1-oxopropyl)-g-oxo-n- | 1kg - -
! bdiphetyl  berizeie Methylene dichloride (MDC) 2.00kg :
| butaneamide Methyl iso butyryl acetate | 0.76kg 1
| (diketone- (MIBA)
intermediate for Methanol 0.50kg 1
atorvastatin/DKT-3 |
' RA may take further action accordingly. ‘
| | |
 [case No.:4/4/82-Al;a/—2_0i-_3ﬁ—-{P;{yﬁﬁefﬂezéABERO N ‘Meet No/Date:3/82- |Status :Deferred
|ORGANICS GUJARAT ALC4/2015 and Re-indexed
3 ; LIMITED 20.05.2015 '
119 |HQ File RLA File |Lic.No/Date:0310724136 [Defer' Date
5 : 1:01/82/050/00045/AM 14/ :03/95/040/00880/AM13/ 14.02.2013 |09.07.2015

:Declsmn It was decided to defer the case for want of comments of D/o C&PC (Chemlcals)
!

" |Case No.:5/19/82- Party Name:COVALENT  |Meet No/Date:3/82- Status:Deferred
| |ALC42014 LABORATORIES PRIVATE |ALC4/2015 and Re-indexed |
|| ILIMITED 20.05.2015 |
' |HQFile ~ [RLAFile ~ [Lic.No/Date: 0'910055925‘;1)5&}' Date
201:01/82/050/01493/AM15/ : :09/24/040/00633/AM13/ 02.05.2013 09.07.2015

[
| e —— e
|
|

Declsmu 3 It was deuded to defer the case for want of comments of Department of|
Pharmaceuticals. l

|
|
|

Case No.:7/3/82-ALC4/2015  Party Name:INDO PHYTO ~Meet No/Date:3/82- Status:Case |
CHEMICALS PVT LTD ALC4/2015 Added
21 | 20.05.2015
HQ File RLA File ~ |Lic.No/Date:0510355150 |Defer Date
:01/82/050/00037/AM16/ :05/23/040/00042/AM 14/ 24.05.2013 !09 07.2015

—
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\ RA may take further action accordingly.

| \Pharmaceuticals.

|Case No.:22/12/82- [Party Name:INDOFIL Meet No/Date:3/82- Status:Deferred
ALC4/2013 INDUSTRIES LTD. /ALC4/2015 and Re-indexed
20.05.2015
22 HQ File RLAFile Lic.No/Date:0310738404 |Defer Date

:01/82/050/00446/AM14/  |:03/94/040/00197/AM 14/ 20.06.2013 09.07.2015

Decision : I_t_ was decided to défér tﬁé Ea_;;for want of commeﬁts oful-)/o C&PC (Chemicals).

. Decision : It was decided to defer the case for want of (}omments of Department of:

|
]
|
|
J

‘ -§‘Case No.:44/19/82- lPéi'tyil\Taiﬁé-:WﬁGLEY _?Meet No/Date:3/82- miStatus:DeferréE
| ALC42014 INDIA PVT LTD., ALC4/2015 and Re-indexed
|| | 20.05.2015

' HQFile ~ [RLAFile Lic.No/Date:0710096312 | Transferred

=3 ’:0]/82:’050/01532/AM1 5/ :07/24/040/00535/AM13/ 28.06.2013

IDecision :The Committee noted that the ITCHS classification of the export product mentioned in the

! iapplication as 30049011 is wrong. It has been decided to transfer the case to DES-VI Section who is dealing

{with the food products.

Case No.:25/1/82-ALC4/2015 ipm"ﬁ'rh'e?vmimsm Meet No/Date:3/82- Status:
[ORGANICS LTD ALC4/2015 |Approved
! 20.05.2015

HQ File )  [RLAFile  [Lic.No/Date:0910056835 | Defer Date

:01/82/050/01551/AM15/ :09/24/040/00152/AM 14/ 19.07.2013

|

Decision : The representative of D/o Pharmaceuticals handed over a copy of earlier norms in
which certain quantities have been reduced in terms of present manufacturing practices. It was
decided to ratify the norms based on these recommendations furnished vide

0.M.N0.35011/317/2011-PI (Norms) dt. 27.2.2012 as per details given below:-
24

Export product Qty. | Import items Qty.
4-Fluoro-A-2-Methyl- Fluorobenzene 0.52kg
1-oxopropyl)-g-oxo-n- | 1kg

b-diphenyl benzene Methylene dichloride (MDC) 2.00kg
butaneamide Methyl iso butyryl acetate | 0.76kg
| (diketone- (MIBA)
| intermediate for Methanol 0.50kg

| atorvastatin/DKT-3

Case No.:47/14/82- ‘i’arty Name:VIVIMED LABS fﬁ;et No/Date:3/82- Status:Deferred
ALC4/2013 LIMITED 'ALC4/2015 and Re-indexed
20.05.2015
25 [HQ File RLA File Lic.No/Date:0910057280 |Defer Date

| :01/82/050/00632/AM 14/ :09/24/040/00251/AM 14/

22.08.2013 09.07.2015
rDecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).
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'Case No.:63/17/82- Party Name:DR REDDYS  |Meet No/Date:3/82- iS‘tatus Approved | ‘

| ALC42013 LABORATORIES LIMITED |ALC4/2015 |
| | 20.05.2015 ,
" |HQFile RLA File {L.c No/Date:0910057546 |

:01/82/050/00925/AM 14/ :09/24/040/00261/AM 14/ [13.09.2013 \

\Demsmn : The committee decided to ratlfy the norms based on the recommendation of
'Department of Pharmaceuticals vide 1.D.No. 35011/644/2014-PI (Norms) Dated 18.05.2015 as
' |per details giv en below or as applied by the firm whichever is less:-

26| |
| Export product Qty. | Import items Qty. 3
Atorvastatin Calcium | 1kg (4R-cis)-1, 1-dimethylethyl-6-(- | 0.78kg
(amorphous/Form- 2aminoethyl-2,2-dimethyl-1, 3-
P/Crystalline/ICH/Trihydrate) dioxane-4-acetate
Acetonitrile 5.37kg
Methanol 3.01kg ‘
RA may take further action accordingly. 3

—— —

“|Case No.:324/82- Eﬂy Name:SANZYME LTD |Meet No/Date:3/82- Status:Deferred l
ALC4/2013 . |ALC4/2015 and Re-indexed |

i 120.05.2015 -

27 |HQ File ~ [RLAFile [Lic.No/Date:0910058014 Defer Date |
:01/82/050/01202/AM 14/ 09/24/040/00295/AM14/ 25. 10 2013 09.07.2015 ‘

Decision : It was decided to defer the case for want of comments of D/o Bio technology

|
|

| |Case No.:104/23/82- Party Name:PCL OIL & | Meet No/Date:3/82- Status:Deferred
| |ALC4/2013 'SOLVENTS LTD., 'ALC4/2015 and Re-indexed
| ; 20.05.2015 ,
HQ File 'RLA File - Lic.No/Date:0510372321 Defer Date
28 :01/82/050/01151/AM14/  :05/24/040/00201/AM 14/ 29.11.2013 09.07.2015

' Decision : It was decided to defer the case for want of comments of D/o C&PC (Petro
|Chemicals).

Case No.:48/23/82- |Party Name:EXCEL ~ |Meet No/Date:3/82- iStatus:Deferre(i
| |ALC4/2013 INDUSTRIES LIMITED ALC4/2015 |and Re-indexed
20.05.2015 '
29 HQ File Eu,A File Lic.No/Date:0310763628 Defer Date
| :01/82/050/01095/AM 14/ :03/94/040/00719/AM 14/ |30 12.2013 09.07.2015

?Decision It was decided to defer the case for want of comments of D/o C&PC (Chemtcals)
\

r (Case No.:55/23/82-  |Party Name:SATYAJIT  |Meet No/Date:3/82-  [Status:Deferred |
‘ALC4/2013 CHEMICALS PVT.LTD.,  ALC4/2015 and Re-indexed

‘30 20.05.2015 | “

| HQFile IRLA File Lic.No/Date:0310763764 Defer Date |
01/82/050/01102/AM14/  |:03/95/040/00791/AM14/ 31.12.2013 09.07.2015

f%rti—a g-TqT?I NIRMAL K ™
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iDecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:53/23/82- Party Name:EXCEL Meet No/Date:3/82- 'Status:Deferred
ALC4/2013 EINDUSTRIES LIMITED ALC4/2015 Eand Re-indexed
5 |20.05.2015 ;
31 [HQ File RLA File LLic.No/Date:0310764365 Defer Date
:01/82/050/01100/AM 14/ :03/94/040/00744/AM 14/ [02.01.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

f
i
:01/82/050/00288/AM15/  :03/95/040/00805/AM14/

Case No.:40/4/82- 'Party Name:NEW ALLIANCE |[Meet No/Date:3/82- |Status:Deferred
ALC4/2014 iDYE-CHEM PVT.LTD,, ALC4/2015 ‘and Re-indexed
é 20.05.2015 |
32 HQ File RLA File Lic.No/Date:0310766431 Defer Date

16.01.2014 09.07.2015

])ecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:12/21/82-

Party Name:KUDOS CHEMIE [Meet No/Date:3/82-

|

Status:Deferred
and Re-indexed

ALC4/2013 LTD., ALC4/2015

20.05.2015 3
HQFile ~ [RLA File Lic.No/Date:2210014544 EDefer Date
:01/82/050/01042/AM 14/ :22/21/040/00096/AM 14/ 23.01.2014 09.07.2015

33

reactions.

Authority .

Decision : It was decided to remind the firm to furnish following information within 2 weeks
failing which case will be decided as per the available information:
(a) Technical Justification for import of Sulpher which is not shown in the process/chemicals

(b) Past production vis-a-vis Actual consumption of inputs duly certified by Central Excise

B Case No.:187/3/82- Party Name:ALCHEM gﬁeet No/Date:3/82- Status:Deferred
ALC4/2014 INTERNATIONAL LTD. |ALC4/2015 and Re-indexed
20.05.2015
HQ File RLA File LLic.No/Date:0510376990 |Defer Date
34 1:01/82/050/00191/AM15/ :05/23/040/00413/AM 14/ 24.01.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

Case No.:108/3/82- TParty Name:CROPNOSYS Meet No/Date:3/82- Status:Deferred

ALC4/2014 (INDIA) PRIVATE LIMITED |ALC4/2015 and Re-indexed
35 | |20.05.2015

HQ File N iRLA File Lic.No/Date:0310767733 |Defer Date

:01/82/050/00112/AM15/ :03/94/040/00908/AM 14/ 24.01.2014 09.07.2015

Y/NIRMAL KUMAR
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Declsmn : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

36

Case No.:44/4/82- Party Name:CATAPHARMA | Meet No/Date:3/82- |Status:Deferred |

ALC4/2014 CHEMICALS PVT.LTD.,  ALC4/2015 and Re-indexed
| 20.05.2015 ;

HQFile ~ [RLAFile ~ Lic.No/Date:3110062387 Defer Date

:01/82/050/00292/AM15/  |:31/83/040/00199/AM14/  30.012014 09.07.2015

{Decnsmn ¢ It was decided to defer the case for want of comments of Department of
'Pharmaceuticals.
|

37

Case No.:177/3/82- iParty Name:INDO AMINES ~ |Meet No/Date:3/82- :Status:Deferred
ALC4/2014 [LIMITED ALC4/2015 and Re-indexed

' 120.05.2015
HQ File RLA File Lic.No/Date:0310768616 |Defer Date ]
:01/82/050/00181/AM15/ :03/94/040/00958/AM 14/ 130.01.2014 09.07.2015 :

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

38

|

CaseNo.:165/3/82-  [Party Name:MANGALAM  |Meet No/Date:3/82-  Status:Deferred |

ALC4/2014 ORGANICS LIMITED. 'ALC4/2015 and Re-indexed

| 20.05.2015 |

HQFile ' RLA File Lic.No/Date:0310768928 [Defer Date
:01/82/050/00169/AM1S/  |:03/94/040/00448/AM14/ 03.02.2014 09.07.2015

‘Deusmn It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Ehmi-Case No.:45/19/82- \rl;arty Name:MYLAN Meet No/Date:3/82- IVStatus:DefertEf

ALC4/2014 LABORATORIES LIMITED |ALC4/2015 and Re-indexed |
20.05.2015

HQ File 'RLA File Lic.No/Date:0910059428 Defer Date |

390 1/82/050/01533/AM15/ |‘09/24/040/00600/AM 14/ 26.02.2014 i09 07.2015 '

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals. ‘

40

~ |Case No.:46/6/82- Party Name:NAPROD LIFE  |Meet No/Date:3/82- Status:Deferred |
‘ALC4/20|4 SCIENCES PVT. LTD. ALC412015 ‘and Re-indexed
20.05.2015 ;
HQ File 'RLA File |Lic.No/Date:0310772962 |Defer Date
:01/82/050/00448/AMIS/ |:03/95/040/00986/AM 14/ 04032014 ~ |09.07.2015

[Declsmn : : It was decided to remind the firm to furnish followmg technical details within 2.
'weaks failing which the case will be closed:-

| (a) Complete technical details as per Appendix-33
, (b) % content of Buffering Agent in Export Product.

T e mER/NIRMAL KUNIAR

[T HBMAQ D 1dQel AidiX
Dy. Director General of Foreign Trade

fassr =aR AEFAITad
— q Directorate General of Foreign Trade
. 71foreg farUDepartment of Commerce

<= wad, T8 R
Udyog Bt*a:Nan New Delhi




The case is deferred for 20.05.2015.

Case No.:34/6/82- |Party Name:INDOCO Meet No/Date:3/82-  Status:Deferred
ALC4/2014 REMEDIES LIMITED ALC4/2015 and Re-indexed
20.05.2015 ,
41 HQ File RLA File Lic.No/Date:0310773112 Defer Date
:01/82/050/00436/AM15/  |:03/94/040/00973/AM14/ 05.03.2014 09.07.2015

Decision : It was decided to defer the case for wantuof comments of D/o C&PC (Chemi—cals). -

Case No.:30/3/82- Party Name:BELCO ~ [Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMA |ALC4/2015 and Re-indexed
‘20.05.2015
' |HQ File RLA File LLic.No/Date:0510381658 Defer Date
42 :01/82/050/00034/AM15/ i:05/23/040/00479/AMl4/ 12.03.2014 109.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

(Case No.:56/4/82- ' iParty Name:IND-SWIFT Meet No/Date:3/82- Status:Deferred |

ALC4/2014 LABORATORIES LTD., ALC4/2015 and Re-indexed

| | 20.05.2015 |

HQ File RLA File Lic.No/Date:2210014691 Defer Date
43 1:01/82/050/00304/AM15/  |:22/24/040/00102/AM14/ 14.03.2014 09.07.2015

44 |per details given below or applied by the firm whichever is less:-
Export product Qty Import items Qty. Kg./kg
Betamethasone 1kg Betamethasone 0.78
Sodium Phosphate Methanol 2.16 ;
Acetone 1.25 f

!‘i).;cisioﬁ : It was decided to remind the firm to fumisﬁ complgte tecﬁﬁical details as per Appendix
33. The case is deferred for 20.05.2015.

Case No.:57/4/82- i !Party Name:IND-SWIFT ~ |Meet No/Date:3/82- iréatu‘s:ApprQEE
ALC4/2014 LABORATORIES LTD.,, ALC4/2015 !

] 20.05.2015 |
HQ File RLA File Lic.No/Date:2210014692 |

|:01/82/050/00305/AM15/

:22/24/040/00103/AM14/ 114.03.2014 |

Decision : The committee decided to -r-atify th;evnorms based on the recommendation of
Department of Pharmaceuticals vide 1.D.No. 35011/588/2014-PI (Norms) Dated 18.05.2015 as

RA may take further action accordingly.

Case No.:58/4/82- "Party Name:IND-SWIFT 'Meet No/Date:3/82- Status:Deferred
| 145 |ALC4/2014 LABORATORIES LTD., 'ALC4/2015 and Re-indexed
; 20.05.2015 ;
/NIRMAL KUI\%AR R
Dy. Director General of Fomime — l g

y =T
Directorate General of Foreign Trade
Tiforsg epartment of Commerce

T Wae =r§ A=
Udyog Bhawan, New Delhi



Defer Date
09.07.2015

Lic.No/Date:2210014694
14.03.2014

HQ File
:01/82/050/00306/AM15/

RLA File
22/24/040/00 100/AM 14/

Decision : It was decided to remind the firm to furnish complete technical details as per
Appendix 33. The case is deferred for 20.05.2015.

46

Case No.:42/4/82- | Pe;ty Name:RECKITT ’Kﬂé?Nbfb&e:f‘aEf ~ Status:Deferred

ALC4/2014 BENCKISER HEALTHCARE iALC4/20] 5 and Re-indexed
!lNDIA LIMITED [20.05.2015

HQ File ~ RLAFile Lic.No/Date:0510382032 |Defer Date

l: 01/82/050/00290!AM15:’ 05/24/040/00480/AM14/ |18 03.2014 \09 07 2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

47

‘Case No.:124/6/82- Party Name:UNITED {Meet No/Date:3/82- ‘Status:Deferred !
ALC4/2014 BIOTECH PVT.LTD. \ALC4/2015 Jand Re-indexed |
| 20.05.2015 |
HQ File ’RLA File o Lic.No/Date:0510382042 |Defer Date
:01/82/050/00526/AM15/ :05/24/040/00467/AM 14/ 18.03.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Fase No.:57/10/82-ALC4/2014 1
1

Party Name:AUROBINDO !Meet No/Date:3/82- qus:

PHARMA LIMITED ~ ALC4/2015 Approved
| | 20052015

HQ File :01/82/050/00971/AM15/ [RLA File Lic.No/Date:09100596 |

5 :09/24/040/00628/AM14/ 40 |

; | 27.03.2014 ;

|Dec1s10n : The committee decided to ratify the norms based on the recommendation of ‘
!Department of C&PC Pharmaceuticals vide 0.M.No. 35011/605/2014-PI (Norms) Datedl
129.04.2015 as per details given below or as applied by the firm whichever is less:-

.| Export product | Qty No. | Import Item Name. _S;y.kg/
48 | gr_lipene_m and | lkg I Carg)on Enoanticromos [ 0.200
ilastatin Activated Carbon |
Sodium (1:1) 2 Acetone 7.64
for injection 3 Dowex TM 0.020
= Cilastatin Acid 0.50
5 Bicyclic Ketoester 1.56
6 Diphenyl Chlorophosphate 1.33
7 Cystamine Hydrochloride 0.56
8 4-(Dimethyl Amino) Pyridine 0.015
9 Methanol 2.44
| 10 Isopropyl Alcohol 7.79
~ 11 N-Methyl-2-Pyrrolidone 2.07
| 12 Acetonitrile 3.10
13 Methylene Chloride 12.07
ne . | 1147 Ettahydrofumn (THF) S _12_0 /NIRMAL 'urt:%‘:
=9 é”ifﬂ. of Forelgn Tra
Dy. DQJLG General of Fo;etctj?n?\;?i
—-— l — DlreclormmDepanm;;t DF"”‘? N

e, S Tew Delhi

Udyog ghaw



RA may take further action accordingly.

(Case No.: 127/6/82- [Party Name:CATAPHARMA  Meet No/Date:3/82- Status:Deferred

ALC4/2014 \CHEMICALS PVT. LTD., ALC4/2015 and Re-indexed

, ; 20.05.2015 ‘

HQ File RLA File Lic.No/Date:3110063312 [Defer Date |
49 1:01/82/050/00529/AM 15/ :31/83/040/00232/AM 14/ 28. 03 20I4 |09.07.2015

Decnsnon : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:51/6/82- EParty Name:PERFECT Meet No/Date:3/82- Status:Deferred
ALC4/2014 ;lNDUSTRIES PRIVATE 'ALC4/20 15 and Re-indexed
L [LIMITED. [20.05.2015 ;
s0/HQFile ~ RLAFile ~  [Lic.No/Date:0310776759 [Defer Date
:01/82/050/00453/AM15/ "03/95/040/01054/AM]4/ }02 04.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

———— e

Case No.:50/6/82- @my Name:V & V PHARMA EMeet No/Date:3/82- ‘Status:Deferred
ALC4/2014 INDUSTRIES |ALC4/2015 and Re-indexed
[20.05.2015
51 [HQ File }RLA File Lic.No/Date:0310776760 |Defer Date
| |:01/82/050/00452/AM15/ 03/95/040/01061/AM 14/ |02 04.2014 09.07.2015

1Declsmn :ltwas dec1ded to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:20/6/82- Party Name:ADISHANK {Meet No/Date:3/82- |Status: Deferred
|ALC4:’2014 CHEMICALS PVT.LTD. 'ALC4/2015 and Re-indexed
: 2 120.05.2015 ,

52 HQ Fle  [RLAFile gLic.No/Date:03IO777786 Defer Date
:01/82/050/00422/AM 15/ 1 03/94/040/01 140/AM 14/ 109.04.2014 09.07.2015

{Decision It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

|

" |Case No.:32/5/82- l;e;rty Name:EMCURE Meet No/Date:3/82-  |Status:Deferred

ALC4/2014 PHARMACEUTICALS LTD. |ALC4/2015 and Re-indexed
120.05.2015

- HQFile RLA File o Lic.No/Date:3110063481 |Defer Date

5 0]/82/050/00349/AM]5/ i 3 1/83/040/00008/AM 15/ 11.04.2014 09.07.2015 ;

53| Decision : It was decided to remind the firm to furnish a copy of valid Drug Manufacturing
Licence for the export product namely Fomepizole Injection 1.5gm/ml vial indicating volume and
composition of each vials of export product. The firm is requested to furnish the requisite

g \information within 2 weeks failing which the case will be closed.

\
|
| .

|Case No.: 183/6/82—- [Party Name:TIDE ?ﬁétiﬁc‘)/f)ateﬁls} Status:Deferred%

w:’ /NIRMAL KUVMAR —

|9 =AY
Dy. Director General of Foreign Trade
j —|2-
Directorate General of Foreign Trade
fAT/Department of Commerce

= g R
Udyoo I‘—‘m mNew Delhi



] 'ALC4/2014 INDUSTRIES - ‘ALC4/2O 15 iand Re-indexed

| ; 20.05.2015 J
HQ File RLA File P_.lc No/Date:3410039854 Defer Date ‘
:01/82/050/00585/AM1S/  |:34/24/040/00005/AM15/ |

23.04.2014 109.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

= = — : : |

? * [case No.:237/6/82- \rlsarty Name:ESTEEM Meet No/Date:3/82- Status:Deferred
| ALC42014 INDUSTRIES PVT.LTD,  |ALC4/2015 and Re-indexed
| ; 20.05.2015

‘ HQ File RLA File LLic.No/Date: 1710005803 |Defer Date

‘55 :01/82/050/00639/AM 15/ 17/24/040/00002/AM]5/ 05.05.2014 09.07.2015

Decision : It was decnded to defer the case for want of comments of Department of C&PC
|(Petrochemicals).

|
|
|

| [CaseNo.:236/6/82-  [Party Name:ESTEEM Meet No/Date:3/82-  Status:Deferred |

| ALC42014 INDUSTRIES PVT.LTD,  |ALC4/2015 and Re-indexed |

| 20.05.2015 |

| e e ontetir

'56 [HQ File JRLA File Lic.No/Date:1710005806 |Defer Date
:01/82/050/00638/AMI5/  |:17/24/040/00007/AMIS/  |08.05.2014 09.07.2015

‘Declsmn It was decuded to defer the case for want of comments of D/o C&PC (Petrochemicals).

_iCase No.:238/6/82- Party Name:ESTEEM \]\Acet No/Date:3/82- fStatus:Deferred
'ALC4/2014 INDUSTRIES PVT.LTD,  ALC4/2015 and Re-indexed
’ 20.05.2015

57 |HQ File RLA File [Lic.No/Date:1710005810 [Defer Date
:01/82/050/00640/AM15/ :17/24/040/00008/AM 15/ 09.05.2014 09.07.2015

fDecision : It was decided to defer the case for want of comments of D/o C&PC (Petrochemicals).

;[Case No.:88/13/82- ] 'Party Name:MAITHRI Meet No/Date:3/82- -——!Status:prrovet:-l' |
ALC4/2014 LABORATORIES (P) LTD., |ALC4/2015 ;

g [20.05.2015 1
HQ File ~ [RLA File luc No/Date:0910060058 B
:01/82/050/01091/AM15/ |- :09/24/040/00061/AM15/ 112.05.2014

Decision : In the light of written comments received from Department of Pharmaceuticals vide |
their OM No. 3501 1/43/2013-PI(N0rms) dated 29.05.2015, it was decided to ratify norms under
para 4.7 of HBP v 1 as per details given below or as applied by the firm, whichever is less:

58
' | Export product Exp. | SL No. | Importitems Qty. allowed

' Qty. kg/kg

(4R-cis)-1,1-dimethyl ethyl- 1. . : 1.079
- peammouinaz g | N |k baman
| {metttyiclSediuntined- dimethy |1 3-dioxane-4-
| | Jacetate (amino ketal) acetatey ’

‘r
— = = - - T TARTNIRMAL KUMAR
99 HERRee A2y e
- ‘ 5 e Dy. 'Dnrec‘mr General of Foreign Trade
rereT

TR T
DJTEC[OTB‘G General 0' Forexgn Trade
94T M/Department of Commerce
SE wEe, A9 Rl
Udyog Bhawan, New Deini



A may take appropriate action as per the decision of Norms Committee.

58A

Case No.:5/1 0/82-_ i
ALC4/2014

HQ File

:01/82/050/00919/AM15/

Party Name:MYLAN }Meet No/Date:2/82- Status:
LABORATORIES 'ALC4/2015 Approved
LIMITED 29.04.2015

RLA File Lic.No/Date:0910060057 Defer
:09/24/040/00676/AM 14/ 12.05.2014 Date:12.06.2015

}Decision : Inthe ligTit of written comments received from Depé&ment of Pharmaceuticals vide
their OM No. 35011/34/2015-PI(Norms) dated 29.5.2015, it was decided to ratify norms under
para 4.7 of HBP v 1 as per details given below or as applied by the firm, whichever is less:-

Export product Qty. Import Item Name. Qtykg/kg |
2-((3aR.48,6R 6aS)-6-amino-2,2-dimethyl-
tetrahydro-3aH-cyclopenta[d][1,3]dioxol-4- 320
yloxy)ethanol-L-tartarate salt ’
(OR) Cyclopentyl-ethoxy-amine-L-tartrate
(1R,2S)-2-(3,4-difluorophenyl) cyclopropanamine 2.08
HCI (OR) Difluoro cyclopropyl amine -

Ticagrelor Tetrahydrofuran (THF) 5.41

1 Methanol 3.12

‘ Dichloromethane (or)Methylene Chloride (MDC) 6.83
Toluene 14.62
Hexane 10.52
Acetone 4.16
Isopropyl alcohol 1.31

E
|
i
i

A may take appropriate action as per the decision of Norms Committee.

o

59

‘Case No.:52/10/82-
ALC4/2014

Party Name:AUROBINDO

iPHARMA LIMITED

HQ File
:01/82/050/00966/AM 15/

Decision : : It was
Pharmaceuticals.

RLA File
:09/24/040/00055/AM15/

Meet No/Date:3/82-  |Status:Deferred
ALC4/2015 and Re-indexed
20.05.2015

Lic.No/Date:0910060080 |Defer Date
13.05.2014 09.07.2015

c?eudédto defer them ﬁase for want of comméﬁts of D/o C&PC

Case No.:88/6/82- [Party Name:UPL Meet No/Date:3/82- Status:Deferred
|ALC4/2014 [LTD.(FORMERLY UNITED |ALC4/2015 and Re-indexed
“ [PHOSPHORUS LTD.) 20.05.2015

HQ File ~ |[RLAFile Lic.No/Date:0310782129 |Defer Date
:01/82/050/00490/AM 15/ :03/95/040/00033/AM15/ 20.05.2014 09.07.2015

61

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case N0.:9/10/82-
ALC4/2014

'Party Name:EMCURE

%PHARMACEUT[CALS LTD.

Meet No/Date:3/82-
ALC4/2015
20.05.2015

7 Status:Deferred
Innd Re-indexed

|

el THR/NIRMAL KUMAR
|9

TS =g
Dy. Director General of Foreign Trade
e

i =qrar
Directorate General of Foreign Trade

e
Udy

lepartment of Commerce

a4, 7¢ fReh
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HQ File ~ [RLAFile  [Lic.No/Date:3110064004 [Defer Date
01/82/050/00923/AM1S/  |:31/83/040/00032/AMIS/ 21052014 09.07.2015

Decision : It was decided to remind the firm to furnish a copy of valid Drug Manufacturmg§
Licence for the export product namely Fomepizole Injection 1.5 gm/ml vial indicating volume and
composition of each vial of export product. The firm is requested to furnish the requisite
information within 2 weeks failing which the case will be closed.

61A Department of Pharmaceuticals vide 0.M.N035011/07/2015-PI (Norms) dt. 20.6.2015 as per

Case No.:79/8/82- Party Name:BDR Meet No/Date:2/82-  Status:
ALC4/2014 PHARMACEUTICALS |ALC4/2015 Approved
| INTERNATIONAL 29.04.2015 |
PVT. LTD.
HQ File RLA File Lic.No/Date:0310782569 Defer Date:
:01/82/050/00743/AM15/ |:03/94/040/00040/AM15/ 22.05.2014 ; ?

Decision : : The committee decided to ratify the norms based on the recommendation of

detail given below or applied by the firm whichever is less:-

RA may take further action accordingly.

Export Product Qty. Import item Qty.
Colistimethate Sodium for | Vial up to | Colistimethate Sodium | 96.65mg |
injection BP 1 million | 10ml for injection BP Q
International Units per vial t
|
!

162

Case No.:8/3/82-ALC4/2015  [Party Name:INDOPHYTO ~ |Meet No/Date:3/82- |Status:Case |
CHEMICALS PVT LTD 'ALC4/2015 Added
% 20.05.2015 ;
HQ File - - RLAFile ~ [Lic.No/Date:0510387612 |Defer Date
:01/82/050/00038/AM 16/ :05/23/040/00079/AM15/ 28.05.2014 09.07.2015 |

Decision : : It was decided to defer the case for want of comments of Department of ;
|Pharmaceuticals.

|
|
1
i

" |Case No.:1/3/82-ALC4/2015 [Party Name:BALAJI AMINES Meet No/Date:3/82- Status:Case

| LLIMITED 'ALC4/2015 Added

| 20.05.2015 | ,
63 [HQ File " IRLA File T Lic.No/Date:3110064305 Defer Date |

:01/82/050/00031/AM16/ :31/83/040/00006/AM15/ 05.06.2014 09.07.2015

E)-ecision It was decided to defer the cese for want of comments of D/o C&PC (Chemlcals)u 77ﬁ
| !

Case No.:165/6/82- [Party Name:HALDIA ~ Meet No/Date:3/82-  [Status:Deferred |
ALC4/2014 PETROCHEMICALS LTD. | ALC4/2015 and Re-indexed |

| 20.05.2015
64 [HQ File RLA File Lic.No/Date:0210203844 Defer Date |
-01/82/050/00S67/AMIS/  |:02/24/040/00037/AMLS/ 05 .06.2014 09.072015 |

!Decision : It was deaded to defer the case for want of comments of D/o C&PC (Petro;

— T T E

ﬁ"‘i;_f 5 5)
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=y fapy,

e HGT, =5
"‘“y g Bhav wan, \J

hil
| of
21 Foreign Trag

TGe*teral ef Foreign Trade
/Dﬂnar'rrent of Cc mmerce

,’i.‘



’ [Chemicals).

mi}Case No.:22/8/82-ALC4/2014 |Party Name:HETERO LABS

Meet No/Date:3/82- Status:Approve §
LIMITED |ALC4/2015 d
| 20.05.2015
HQ File ~ |RLA File Lic.No/Date:0910060438
:01/82/050/00686/AM 15/ 1 :09/24/040/00146/AM15/ 13.06.2014
Decision : The committee decided to ratify the norms based on the recommendation of
. Department of Pharmaceuticals vide I.D.No. 35011/36/2015-P| (Norms) Dated 05.06.2015 as per
| |details given below or a s applied by the firm whichever is less:-
Export ; A
-+ a Import Item Name. Qty
x Product Kg/kg
1kg ) N-Methyl-1-naphthalene methanamine 114
Terbinafine hydrochloride ]
Hl 2 | 1-Chloro-6,6-dimethyl-2-hepten-4-yne | 0.87
3 | Methylene chloride 2.37
4 | Dimethyl formamide 0.85
Not shown in
5 | Cyclohexane process details in
reaction
6 | Diisopropyl ether 1.30
RA may take further action accordingly.

“FCase No.:61/4/82- ] Party Name:V & V PHARMA 'Meet No/Date:3/82- Status:Deferred
'ALC4/2014 INDUSTRIES ALC4/2015 and Re-indexed
| 3 20.05.2015 |

66 [HQ File RLA File Lic.No/Date:0310785305 | Defer Date
:01/82/050/00309/AM15/ :03/95/040/00190/AM15/ |13.06.2014 09.07.2015
ﬁ)ecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

" [Case No.:164/6/82- 'Party Name:VDH CHEM Meet No/Date:3/82- Status:Deferred |
ALC4/2014 'TECH PVT. LTD. ALC4/2015 and Re-indexed
| 20.05.2015
67 [HQ File RLA File Lic.No/Date:0510388792 |Defer Date
-01/82/050/00566/AM15/  |:05/24/040/00085/AM15/ 18.06.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chem"icals).

Case No.:71/9/82- }PParty Name:AVA Meet No/Date:3/82- Status:Deferred l
ALC4/2014 [CHEMICALS PVT.LTD., ALC4/2015 and Re-indexed
20.05.2015
68 [HQ File ~ [RLA File Lic.No/Date:0310785955
:01/82/050/00868/AM15/ |:03/94/040/00249/AM135/ 24.06.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

i
|
Defer Date l
E
§
|
|

/NIRMAL KUMAR

eSS a1
Dy. Director General of Foreign Trade

Di =TT
irectorate General of Foreign Trade
TIferey epartment of Commerce

o=, =
Udyog Bha wan, ?‘JawﬁDeIhi

._lg.-



”~~

69

Case No.:170/6/82- !Party Name:SOFTGEL ‘Meet No/Date:3/82- Status:Deferred
ALC4/2014 HEALTH CARE PVT.LTD., ALC4/2015 and Re-indexed
| 20.05.2015 |

HQ File RLA File Lic.No/Date:0410158822 Defer Date
:01/82/050/00572/AM15/  |:04/24/040/00032/AM15/  |24.06.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

Case No.:85/9/82-

{Party Name:BLISS GVS Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMA LTD. ALC4/2015 ‘and Re-indexed
| 20.05.2015 1
HQ File ~ RLAFile [Lic.No/Date:0310786049 [Defer Date

:01/82/050/00882/AM15/ }:03/94/040/001 78/AM15/ 26.06.2014

Decision : It was decided to defer the case for want of comments of
Pharmaceuticals.

|09.07.2015
Department of

71

72

73

H

I'Case No.:74/9/82- l—)arty Name:BLISS GVS Meet No/Date:3/82- Status:Deferred

|ALC4/2014 PHARMA LTD. ALC4/2015 and Re-indexed

1 120.05.2015 |

HQ File IRLA File Lic.No/Date:0310786144 Defer Date

:01/82/050/00871/AM15/ |:03/94/040/00277/AM15/ 27.06.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of

Pharmaceuticals.

Case No.:69/4/82- Party Name:RA CHEM Meet No/Date:3/82- Status:Deferred

ALC4/2014 PHARMA LIMITED EALC4/2015 and Re-indexed
; [20.05.2015

HQ File RLA File Lic.No/Date:0910060550 Defer Date

:01/82/050/00317/AM 15/ |:09/24/040/00175/AM15/ 27.06.2014 09.07.2015

Decision : A copy of the application is to be sent to the Deptt. of Pharmaceuticals.

(Case No.:73/9/82- Party Name:D. R. COATS ~ |Meet No/Date:3/82- Status: Deferred
'ALC4/2014 INK & RESINS PVT. LTD. | ALC4/2015 and Re-indexed
! | 20.05.2015

'HQ File RLA File - %Lic.No/Date:OB 10786181 Defer Date
:01/82/050/00870/AM15/  |:03/94/040/00755/AM 14/ 09.07.2015

130.06.2014

Decision : It was decided to defer the case for want of comments of Department of C&PC
(Petrochemicals).

Case No.:204/6/82- Party Name:PAYAL  |Meet No/Date:3/82-  |Status:Deferred |
ALC4/2014 PETROCHEM PRIVATE  ALC4/2015 and Re-indexed |
LIMITED 20.05.2015 |

HQ File LRLA File

Lic.No/Date:0510389448 [Defer Date - |
:01/82/050/00606/AM15/ %

:05/24/040/00192/AM 14/ 08.07.2014 109.07.2015

e

el FHIR/NIRMAL KUMA
9 HERee ffw ey
Dy. Director General of Foreign Trad
% s wEmPRETe
p:rcclcrg:o General of Foreign Tradie
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(Petrochemicals).

Decision : It was decided to defer the case for want of comments of Department of C&PC

~ |Case No.:211/6/82- Party Name:PAYAL Meet No/Date:3/82- Status:Deferred
ALC4/2014 PETROCHEM PRIVATE ALC4/2015 and Re-indexed
LIMITED 20.05.2015
HQ File RLA File Lic.No/Date:0510389447 |Defer Date
75 :01/82/050/00613/AM15/ :05/24/040/00191/AM 14/ 08.07.2014 09.07.2015

(Petrochemicals).

Decision : It was decided to defer the case for want of comments of Department of C&PC

Case No.:26/9/82- Party Name:ALMELO PVT  [Meet No/Date:3/82- Status: Deferred
ALC4/2014 LTD |ALC4/2015 and Re-indexed
20.05.2015
HQ File RLA File LLic.No/Date:0910060660 |Defer Date
76 :01/82/050/00823/AM15/  |:09/24/040/00188/AM15/ 111.07.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

Case No.:88/9/82-
ALC4/2014

HQ File
:01/82/050/00885/AM15/

gParty Name:MAC CHEM Meet No/Date:3/82- Status:Deferred
PRODUCTS (INDIA) ALC4/2015 land Re-indexed
[PRIVATE LIMITED 20.05.2015 !

RLA File Lic.No/Date:0310786782 |Defer Date
!:03/95/040/00302:’AM 15/ 114.07.2014 09.07.2015

77

from the firm:

(c) Complete technical details as per Appendix-33.
(d) % content of Buffering Agent in the Export Product.

Decision : In the light of written comments received from D/o Pharmaceuticals vide their OM
No. 35011/661/2014-PI (Norms) dt. 18.05.2015 It was decided to call for following information

ii)

will be closed.

-

Gl T =g
Dy. Director General of Foreign Trade

A :
Directorate General of Foreign Trade

Tifore T

/Department of Commerce
wgs, 93 oo

Udyog Bhawan, New Del i

consignment.
Copy of DML for relevant coated export product.
The firm is requested to furnish the requisite information within 2 weeks failing which the case

Case No.:108/9/82- Party Name:NECTAR Meet No/Date:3/82- Status:Deferred
ALC4/2014 LIFESCIENCES LIMITED, ALC4/2015 and Re-indexed
20.05.2015
HQ File ~ [RLA File Lic.No/Date:2210015019 | Defer Date
:01/82/050/00905/AM15/ :22/24/040/00083/AM 14/ 15.07.2014 09.07.2015
Decision : It was decide to remind the firm to furnish following information:
78
i) % of coating material in export product supported by COA of the export

__.lg__




‘ |Pharmaceuticals.
\
|

~ |Case No.:248/13/82- Party Name:REANNON Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed
, | 20.05.2015 [
HQ File - RLA File Lic.No/Date:0310786993 Defer Date

79 :01/82/050/01251/AM15/  |:03/95/040/00325/AM15/ 17.07.2014 09.07.2015
|Decns10n : It was deuded to defer the case for want of comments of Department of

I

~ |Case No.:1/6/82-ALC4/2014

!rParty Name:ARJUN
\CHEMICALS PVT. LTD.,

Meet No/Date:3/82- Status:Deferred
ALC4/2015 and Re-indexed
20.05.2015 \

HQ File
:01/82/050/00403/AM 15/

IRLA File
|:04/24/040/00061/AM15/

Lic.No/Date:0410159021 Defer Date
18.07.2014 09.07.2015 |

Decision :

It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

—

| [Case No.:79/9/82- Party Meet No/Date:3/82-  [Status:Deferred
| |ALC4/2014 Name:METROPOLITAN ALC4/2015 and Re-indexed
5 EXIMCHEM LTD. 20.05.2015 l
81 |HQ File RLA File ~ |Lic.No/Date:0310787073 |Defer Date
:01/82/050/00876/AM1S/  |:03/95/040/00337/AM15/ 18.07.2014 09.07.2015
Decision : It was demded to defer the case for want of comments of D/o C&PC (Chemicals).
" Case No.:24/9/82- Party Name:BRUNDAVAN  |Meet No/Date:3/82- Status:Deferred
ALC4/2014 ILABORATORIES PRIVATE |ALC4/2015 and Re-indexed
LTD., 20.05.2015 |
82 [HQ File RLA File Lic.No/Date:0910060703 Defer Date |
:01/82/050/00821/AM15/  |:09/24/040/00104/AM15/ 22.07.2014 09.07.2015 |
Decision : A copy of application is to be sent to the Deptt. of Pharmaceuticals. ‘
B Case No.:78/9/82- Party Name:PACE  [Meet No/Date:3/82- Sta-tmugﬁeferred i
ALC4/2014 PHARMATECH PVT.LTD. | ALC4/2015 and Re-indexed |
‘ | 20.05.2015 , {
' [HQFile RLA File  [Lic.No/Date:0310787160 |Defer Date
83 1:01/82/050/00875/AM15/ :03/95/040/00347/AM15/ 22.07.2014 i09 07.2015
| Decision : It was decided to defer the case for want of comments of Department of|
| Pharmaceuticals. !
| | |
| | ) - - |
|[’7 Case No.:107/9/82-ALC4/2014 Party Name:IND-SWIFT ~ Meet No/Date:3/82- Status:
[LABORATORIES LTD., |ALC4/2015 Approved
1 20.05.2015 |
84 HQ File RLA File rLlc.No:’Date.2210015039 J '
:01/82/050/00904/AM15/ E 22/24/040/00033/AM15/ 23.07.2014 r |

! ’Decision : The committee decided to ratlfy the norms based on the recommend

ation cg_f‘tLJ AR
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Department of Pharmaceuticals vide O.M.No. 35011/588/2014-P| (Norms) Dated 18.05.2015 as
per details given below or as applied by the firm whichever is less:-

Export product Qty. | Import items Qty.kg/kg
Betamethasone | 1kg 1. Betamethasone 0.78
Sodium 2. Methanol 2.16
Phosphate 3. Acetone 1.25

RA may take further action accordingly.

85

(Case No.:7/6/82-ALC4/2014 |Party Name:AARTI DRUGS _|[Meet No/Date:3/82-  |Status:Deferred
| LIMITED |ALC4/2015 ‘and Re-indexed
| [ 20.05.2015 l

'HQ File ‘RLA File Lic.No/Date:0310787378 |Defer Date
:01/82/050/00409/AM15/  :03/94/040/00321/AM15/ 28.07.2014 09.07.2015

|Decision : It was decided to send a coi)y of application to Department of Pharmaceuticals. |

86

(Case No.:73/10/82- 7'17’arty?a?neiﬁ)aaéi - -[ri\fleet No/Date:3/82- Status:Deferred
:ALC4/2014 INGRAM LTD, 'ALC4/2015 /and Re-indexed
| | 20.05.2015 -

HQ File ' RLA File Lic.No/Date:0710106215 |Defer Date
:01/82/050/00987/AM15/ :07/21/040/00370/AM15/ 28.07.2014 \09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

87

Case No.:32/9/82- ‘Party Name:CHEMCON Meet No/Date:3/82- g%Statt‘ls:Deferf;d#
ALC4/2014 'SPECIALITY CHEMICALS P |ALC4/2015 and Re-indexed
, LTD 20.05.2015 i

HQFile  [RLAFile Lic.No/Date:3410040406 |Defer Date

:01/82/050/00829/AM 15/ 1:34/24/040/00102/AM15/ 28.07.2014 109.07.2015

Decision : It was decided to defer the case for want of comhents of D/o C&PC (Chemicals).

88

Case No.:208/13/82- J’Party Name:IPCA Meet No/Date:3/82- Status:Deferred

ALC4/2014 'LABORATORIES LIMITED |ALC4/2015 and Re-indexed
20.05.2015

HQ File ' RLA File Lic.No/Date:0310787389 [Defer Date

:01/82/050/0121 1/AMI5/  |:03/94/040/00372/AM15/ 28.07.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:8/6/82-ALC4/2014 [Party Name:V & V PHARMA |Meet No/Date:3/82- Status:Deferred
[INDUSTRIES ALC4/2015 and Re-indexed
[ 20.05.2015 |

HQ File ~ [RLAFile ’ * [Lic.No/Date:0310787382 !Defer Date

:01/82/050/00410/AM15/ |:03/95/040/00331/AM15/ 28.07.2014 109.07.2015

W

THR/NIRMAL KUMAR

|9 g
Dy. Director General of Foreign Trade — 2-0 -

=R
Directorate General of Foreign Trade
ifreg

epartment of Commerce
Ha+ E f'\.'_‘i

g . C "
Udyog Bhawan, New Delhi




Decision : Decided to send the copy of application to D/o C&PC (Chemicals).
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Case No.:209/13/82- Party Name:AVA o Meet No/Date:3/82- ~ [Status:Deferred

ALC4/2014 CHEMICALS PVT.LTD,, ALC4/2015 and Re-indexed
120.05.2015

HQ File RLA File ;Iic.NofDate:0310787473 Defer Date

1:01/82/050/01212/AM15/ :03/94/040/00379/AM15/ 131.07.2014 09.07.2015

Decision :In the light of written comments received from Department of Chemicals and
Petrochemicals vide their OM No. 14010/67/2011-CH-II dated 29.03.2015, it was decided to call
from the firm the following technical details:

i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram.

ii) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
justification enclosing therewith authentic printed technical literature in support of yield or
quantity of items for import.

iii) Detail of by-products formed during the process and their recovery in terms of quantity and
value.

iv) Details of production of export product under reference and corresponding consumption of raw
material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be
furnished. If the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.
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Case No.:58/9/82- ~ |Party Name:G AMPHRAY  |Meet No/Date:3/82- Status:Deferred

ALC4/2014 ILABORATORIES, |ALC4/2015 and Re-indexed
; 20.05.2015

HQ File RLA File {Lic.No/Date:OS 10787536 Defer Date

:01/82/050/00855/AM15/ :03/94/040/00171/AM15/ 01.08.2014 09.07.2015

;Decision : A copy of application is to be sent Deptt. of Pharmaceuticals.
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Case No.:49/9/82-

Party Name:SANMAR

1 Meet No/Date:3/82- E,Status:Deferred

ALC4/2014 SPECIALITY CHEMICALS  |ALC4/2015 and Re-indexed
LIMITED, 20.05.2015 1

HQ File RLA File ) iiic.No/Date:m 10159125 Defer Date

:01/82/050/00846/AM15/  |:04/24/040/00106/AM15/ 01.08.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:31/9/82- Party Name:AMBERNATH Meet No/Date:3/82- %Status:Deferred
ALC4/2014 ORGANICS PVT. LTD. ALC4/2015 ‘and Re-indexed
20.05.2015 |
93 [HQ File RLA File Lic.No/Date:0310787610 |Defer Date
:01/82/050/00828/AM15/ :03/94/040/00074/AM15/ 04.08.2014 09.07.2015
jDecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals). \
—_\—- e FHR/NIRMAL KUMAF
Y HENHY Gt
Dy. Director General ?ﬁ;?e%m;
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irectorate General of Foreign Trad:
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TEF HaE, 9 f2
Udyog Bhawan, ‘f\iekx‘v’ Delhi



Case No.:10/6/82- Party Name:COVALENT Meet No/Date:3/82- IStatus:Approved
ALC4/2014 LABORATORIES PRIVATE 'ALC4/2015 3

LIMITED 20.05.2015 g
HQ File RLA File Lic.No/Date:0910060796 |
:01/82/050/00412/AM 15/ :09/24/040/00204/AM15/ %4.08.2014 [

' The committee decided to ratify the norms based on the recommendation of Department of
Pharmaceuticals vide 0.M.No. 35011/477/2014-P| (Norms) Dated 05.03.2015 as per details given
below or as applied by the firm whichever is less:-

Export Product | Qty ; Qty.
Import items Kg/kg
Cefpodoxim 7 Amino Cephalosporonic Acid (7 0.956
Proxetil kg ACA)
94 2- Mercapto- Benzothiazol- 2- 0.956
Aminothiazole- 4yl- Methoxyimino
Acetate (MAEM)
Alpha-Chloroethyl Isopropyl 0.55
Carbonate (CEIPC)
1,1,3.3, - tetramethyl Guanidine 0.223
(TMG)
Methanol 1.51
Methylene Chloride 232
Acetone 2.50
Tetra Hydro Furan 1.56
Sodium lodide 0.28 |
Activated Carbon 0.100 i
RA concerned may taken necessary accordingly.
Case No.:15/9/82- [Party Name:COVALENT [Meet No/Date:3/82- Status:Approved
ALC4/2014 LABORATORIES PRIVATE |ALC4/2015
LIMITED 20.05.2015
HQ File RLA File Lic.No/Date:0910060793
:01/82/050/00812/AM 15/ :09/24/040/00203/AM15/ [04.08.2014

Decision : The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 0.M.No. 35011/606/2014-PI (Norms) Dated 29.04.2015 as
per details given below or as applied by the firm whichever is less:-

Export | . N
. Product Qty Import Item Name. JQty. Kg/kg

7-Phenylacetamideo-3-Chloromethyl i
Cephalosporonic Acid Para Methoxybenzyl Ester i2'263
(GCLE) ;
ethyl-(Z)-2-hydroxylamino-2-(2-aminthiazole-4-y) l[l 397

Cefdinir |Ikg (3cetate (EHATA) )
Methylene Chloride 14.87
|Tetra Hydro Furan [2.06
|Methanol [4. 12
\Activated Carbon I0.0SS

RA may take further action accordingly.

& u-
Dy. DII‘ECIOI' Ganeral of Forelgn Trade

Direc
torate General of Fo:aign Trade
Tforesy €Partment of Commerce
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Case No.:44/9/82- ~ |Party Name:INTAS Meet No/Date:3/82- Status: Deferred

ALC4/2014 PHARMACEUTICALS LTD., |ALC4/2015 and Re-indexed
20.05.2015 !
HQ File ~ [RLAFile LLic.No/Date:0810132883 |Defer Date |
:01/82/050/00841/AM15/  :08/24/040/00173/AM15/ 04.08.2014 09.07.2015 |

’Decisioﬁ It was decnded to defer the case for want of comments of D/o Pharmaceutical

|
1

97

Case No.:147/13/82- Party Name:SHIVAM OILS & |Meet No/Date:3/82- Status: Deferred
ALC4/2014 PROTEINS INDUSTRY, ALC4/2015 and Re-indexed

| i 20.05.2015 |

}HQ File RLA File Lic.No/Date:5610004362 Defer Date i
:01/82/050/01150/AM1S/  |:56/24/040/00022/AM1S/ (04.08.2014 09.072015 |

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemlcals)

98

(Case No.:12/6/82- l Party Name:ANUPAM [Meet No/Date:3/82- ;Status:Deferred
ALC4/2014 RASAYAN (INDIA) LTD wALC4/20 15 ‘and Re-indexed
j \20 05.2015 !
HQ File ~ [RLA File o Lic.No/Date:5210041180 Defer Date
:01/82/050/00414/AM15/ 52/24/040/00025/AM15/ |05.08. 2014 09.07.2015

iDeclsmn It was decided to defer the case for want of comments of D/o C&PC (Chemlcals)

[ irCase No.:42/13/82- Party Name:INCHEM Meet No/Date:3/82- ES_tatus:Deferred i
ALC4/2014 LABORATORIES PRIVATE |ALC4/2015 and Re-indexed
‘ LIMITED 20.05.2015
o HQFile RLA File B Lic.No/Date:0910060833 |Defer Date
9 1:01/82/050/01045/AM15/ '09/24/040/00242/AM15/ 107.08.2014 09.07.2015

‘De;l-s-lon : It was decided to remind the firm to furnish complete technical details as per
‘Appendix 33 and (ii) past production vis-avis actual consumption of inputs duly certified by :
ICentral Exc1se Authonty r

 [Case No.:205/13/82- |Party Name:IPCA Meet No/Date:3/82-  [Status: |
ALC4/2014 LABORATORIES LIMITED ~ |ALC4/2015 Approved |

3 ? 20.05.2015 ; |
HQ File RLAFile Lic.No/Date:0310787783 | |

| 1

‘ :01/82/050/01208/AM15/ \ 03/94/040/00402/AMI5/ :07 08.2014

Decision : The committee decided to ratlfy the norms based on the recommendation ofl
Department of Pharmaceuticals vide 0.M.No. 35011/42/2015-PI (Norms) Dated 29.05.2015 aS|

|00 per details given below or as applied by the firm whichever is less:- |

Export product Qty. | Import items Qty. :
Kg/Kg ‘
Morantel Citrate lkg | 3-Methyl Thiophene 0.330 ‘
Acetonitrile 0.180 l

| Dimethyl formamide 0.270 |
; Citric Acid 0.640 {
| Iso propyl Alcohol 0.225 41

S B

e, 2 ﬁihl
Udyog Bh;wan New D



" [Case No.:105/9/82- [_any Name:SCOTT-EDIL IMeet  No/Date:3/82- JStalus :Deferred
ALC4/2014 !PHARMACIA LTD., :ALC4/2015 'and Re-indexed
; 20.05.2015 1
HQ File 'RLA File ;Llc Lic.No/Date:2210015058 |Defer Date
:01/82/050/00902/AM 15/ | 22/24/040/00035/AM15/ 107.08.2014 09.07.2015
IDecnsnon :In the Ilght of written comments recelved from D/o Pharmceutlcals vide their OM
\No. 35011/654/2014-P1 (Norms) dt. 13.05.2015 It was decided to call for following information |
101 from the firm:
i A copy of valid Drug Manufacturing License granted by concerned State Drug
Controller
TR Vial size of injection to be exported alongwith a copy of purchase order ‘
| i Description (Chemical name) of the raw material to be imported indicating quantlty;
of any other material blended with the new material to be imported. f
" |Case No.:53/9/82- ‘Party Name:ONEIRO Meet No/Date:3/82-  |Status: Defe;;éil"
|ALC4/2014 CHEMICALS LTD ALC4/2015 and Re-indexed |
:i | 20.05.2015 | |
102 14Q File o RLA File ©[Lic.No/Date:3410040436 [Defer Date
:01/82/050/00850/AM15/ :34/24/040/00111/AM15/ 11.08.2014 |09.07.2015

|
‘E LDeusmn A copy of the appllcatlon is to be sent to the Deptt. of Pharmaceuticals. ‘

r {Case No.:8/9/82-ALC4/2014 | Party Name:RANBAXY Meet No/Date:3/82- —1Status:Del"er"fe7dﬁ%
| i LABORATORIES LTD 'ALC4/2015 and Re-indexed |
- ' 20.05.2015 {
B —————E SN —— — s |

im HQ File ~ [RLA File Lic.No/Date:0510390250 DeferDate |
; |:0 1/82/050/00805/AM15/ 1:05/24/040/00202/AM15/ [11.08.2014 109.07.2015 |
|

|

\Dec:snon A copy of the appllcatlon is to be sent to the Deptt of Pharmaceuticals.

|

Case No.:7/9/82-ALC4/2014 ‘Party Name:SENTISS 1]\7[Eet No/Date:3/82- Status:Approved
PPHARMA PVT.LTD. ALC4/2015 |
: | 20.05.2015 - |
HQ File - 'RLA File Lic.No/Date:0510390257 { T
|
|

:01 /82/050/00804/AM l 5/ :05/24/040/00213/AM15/

[11.08.2014

Decnsmn : The commlttee decuded to ratify the norms baséd on the recommendation of
Department of Pharmaceuticals vide I.D.No. 35011/09/2015-PI (Norms) Dated 08.06.2015 as
3104 per details given below or as applied by the firm whichever is less:-

Export Product Pack Size Import items | Qty.
Betaxolol Hcl 0.5% eye drops, | 0.4ml vial x 30 | Betaxolol 68.466mg
0.4ml-(Xonef BK Eye Drop) Nos Hydrochloride

Betaxolol Hcl 0.5% , 5ml- | 5mlvialx1 Betaxolol 28.52mg
(Xonef Eye Drops) Hydrochloride

RA may take further action accordingly.

/NIRMAL KUMAR
S -

99 gTa
Dy. Director General of Foreign Trade

- qam™
Directorate General of Foreign Trade
/Department of Commerce
TERT Hae, W8 faeeh
Udyog Bhawan, New [
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Case No.:93/9/82- Party Name:YASHO ‘[Meet No/Date:3/82- ;‘Status:Deferred
ALC4/2014 INDUSTRIES PVT.LTD.  |ALC4/2015 and Re-indexed
; 20.05.2015 1

HQ File RLA File LLic.No/Date:0310787910 IDefer Date
:01/82/050/00890/AM 15/ :03/95/040/00412/AM15/  |11.08.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

106

Case No.:23/9/82- !Party Name:BIO-TECH ?Meet No/Date:3/82- }Status:Deferred

ALC4/2014 iOPHTHALMICS PVT. LTD., %ALC4/2015 ‘and Re-indexed
| 20.05.2015 ‘

HQ File RLA File ~ [Lic.No/Date:0§10132955 Defer Date

:01/82/050/00820/AM15/ :08/24/040/00176/AM15/ 12.08.2014 109.07.2015

Decision : In the light of written comments received from Ij/o Pharmceuticals vide their OM
No. 35011/19/2014-PI (Norms) dt. 12.06.2015 It was decided to call for following information
from the firm:

i Copy of valid Drug Manufacturing License for different composition of Sodium
Hyaluronate Opthalimic Solution and respective sizes of vials.

ii. Exact number of vials of sodium hyaluronate opthalimic solution of different
compositions to be exported against this application.

iii. Quantity of sodium hyaluronate MMW or LMW needed for production of each of
the composition of sodium hyaluronate opthalimic solutions.

iv. Actual consumption data of sodium hyaluronate MMW/LMW and different packing
component (applied for import) during last 3 years against production of sodium
hyaluronate opthalimic solutions of different composition and the justification of
wastage of each component. The figures of actual production and consumption may
be duly certified by an independent Chartered Accountant.

107

Case No.:50/9/82-ALC4/2014 Party Name:CAPLIN POINT ﬁ\ﬂeet No/Date:3/82- EStatus:
LABORATORIES LTD., /ALC4/2015 gapproved
| 20.05.2015 t
HQ File RLA File Lic.No/Date:0410159215 |
:01/82/050/00847/AM15/ :04/24/040/00078/AM15/ 112.08.2014 ‘f

|

Decision : The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.No35011/656/2014-PI (Norms) dated 20.5.2015 as per

details given below or as applied by the firm whichever is less:-
Export product Import item Qty.
Lincomycin Injection 0.612 BOU per 1000 vials of
600mg/2ml vial Lincomycin Hydrochloride | Lincomycin injection 600mg/2ml|
(Anhydrous)

RA may take further action accordingly.
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Case No.:44/13/82- [Party Name:SRIAM LABS Meet No/Date:3/82- || \{Status:Deferred
ALC4/2014 PRIVATE LIMITED /ALC4/2015 | |and Re-indexed

N
i "I‘g?“'n'(INIRMAL KUMAR
SU "EIFRwE Ry an
_ ‘L S:"' Dy. D;{ector General of Foreign -
. e = ;
irectorate General of Foreign
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20.05.2015 1

HQ File RLA File Lic.No/Date:0910060843 [Defer Date
:01/82/050/01047/AMI1S/  :09/24/040/00237/AM15/  |12.08.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

" |Case No.:55/13/82- Party Name:HETERO Meet No/Date:3/82- Status: Deferred
ALC4/2014 DRUGS LIMITED, ALC4/2015 and Re-indexed

20.05.2015

109 [HQ File RLA File ~ [Lic.No/Date:0910060864 |Defer Date
:01/82/050/01058/AM15/  :09/24/040/00269/AM15/  20.08.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

| [Case No.:60/13/82- Party Name:VERDANT LIFE Meet No/Date:3/82-  Status:Deferred |
ALC4/2014 'SCIENCES PVT LTD 'ALC4/2015 and Re-indexed

; 20.05.2015 ,

HQ File RLA File Lic.No/Date:0910060869 Defer Date

110 :01/82/050/01063/AM15/  |:09/24/040/00238/AM15/ 20.08.2014 09.07.2015

Decision :
Pharmaceuticals.

It was decided to defer the case for want of comments of Department of

Case No.:37/9/82-ALC4/2014 Party Name:JAGSONPAL [Meet No/Date:3/82- Status:
PHARMACEUTICALS LTD. |ALC4/2015 Pefisied
}20.05.2015
'HQ File RLA File Lic.No/Date:0510390634 |Defer Date
111 1:01/82/050/00834/AM15/ :05/23/040/00198/AM15/ 21.08.2014 09.07.2015

Decision :
Pharmaceuticals.

It was decided to defer the case for want of comments of Department of

Case No.:41/9/82- Party Name:RANBAXY Meet No/Date:3/82- Status:Deferred
ALC4/2014 LABORATORIES LTD ALC4/2015 and Re-indexed
[20.05.2015
HQ File RLA File [Lic.No/Date:0510390638 [Defer Date
1121:01/82/050/00838/AM 15/ :05/24/040/00217/AM 15/ 21.08.2014 09.07.2015

Decision :

It was decided to send a complete set of application to the Deptt. of

Pharmaceuticals.
| |Case No.:52/9/82-ALC4/2014 |Party Name:UNILINK ~ [Meet No/Date:3/82- Status:
‘ 'PHARMA PVT LTD /ALC4/2015 Approved
13| j 20.05.2015 1
HQ File RLA File . . Lic.No/Date:0410159266 |Defer Date
:01/82/050/00849/AM15/ :04/24/040/0011 1/AM15/ 21.08.2014 09.07.2015
W;‘ NIRMAL KUMAR _
ng:re'cmr éenerat of Foreign Trade e (L{

< A T
Directorate General of Foreign Trade
Department of Commerce
|Er e, J8 Qe
Udyog Bhawan, New Deihi
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Decision : The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.No. 35011/665/2014-P| (Norms) Dated 20.05.2015 as |
per details given below or as applied by the firm whichever is less:-

Export product Import item Qty
Penicillin V250 mg | Phonoxy Methyl penicillin | 275mg/250mg Tablets
Tablets Potassium -

RA may take further action accordingly.

Case No.:242/13/82- Party Name:HINDUSTAN %Meet No/Date:3/82- Status:Deferred
ALC4/2014 POLYAMIDES & FIBRES  |ALC4/2015 and Re-indexed
LIMITED 20.05.2015
HQ File RLA File Lic.No/Date:0310788283 |Defer Date
:01/82/050/01245/AM15/ :03/94/040/00442/AM15/ 22.08.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

115

Case No.:38/9/82- aParcy Name:INDO ;’Meet No/Date:3/82- MW%Status:Approved'
ALC4/2014 [PHYTOCHEM |ALC4/2015 ‘

| IPHARMACEUTICALS 20.05.2015

HQ File iRLA File L1c No/Date: 0510390704

:01/82/050/00835/AM 15/ I 1:05/23/040/00209/AM15/ ‘22 08.2014

Decision : The committee decided to ratify the norms based on the recommendatlon of‘
Department of Pharmaceuticals vide 0.M.No. 35011/675/2013-PI (Norms) Dated 01.04.2014 as
per details given below or as applied by the firm whichever is less:-

Export product Qty | Importitem Qty
Yohimbine 1kg | Yohimbine bark with Yohimbine content not | 133.42kg
Hydrocloride USP more than 1%

RA may take further action accordingly.

116

Case No.:245/13/82- sParty Name:INDOCO j‘Meet No/Date:3/82- 'Status:
ALC4/2014 'REMEDIES LIMITED |ALC4/2015 Deferred

| 20.05.2015 and Re-

i ; indexed
HQ File RLA File Lic.No/Date:0310788279 |Defer Date
:0!/82/050/01248/AM15/ 1:03/94/040/00300/AM15/ l22 08.2014 09.07.2015

jDecision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:229/13/82- PartyName:AVA | Meet No/Date:3/82- Status:Deferred
ALC4/2014 (CHEMICALS PVT.LTD.,  ALC4/2015 and Re-indexed
117 20.05.2015
HQ File RLA File Lic.No/Date:0310788333 | Defer Date
e TR
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[%1/82/050/01232/AM15/ 03/94/040/00465/AM15/ 125 08.2014 [09 07.2015

'Decnsmn It was decided to remind the firm to furnish followmg technical details:

|

| i) Detailed manufacturing process along with balanced chemical reaction indicating number of
moles of all the reactions, products and by-products with corresponding molecular Formulae,
structural formulae, molecular weight and process flow diagram.

ii) Stage-wise percentage yield with respect of each of the reactants and products and the relevant
Justification enclosing therewith authentic printed technical literature in support of yield or
quantity of items for import.

iii) Detail of by-products formed during the process and their recovery in terms of quantity and
\value.

iv) Details of production of export product under reference and corresponding consumption of |
raw material in the year 2013-14 and 2014-15 (April to October) duly certified by CA may be:
furnished. If the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.

\The case was deferred for 20.05.2015

Case No.:35/9/82-ALC4/2014 |Party Name:CADILA  |Meet No/Date:3/82- Status:
HEALTHCARE LTD., 1ALC4/2015 Deferred |
;20 05.2015 and Re-
! | lindexed
HQ File RLA File Lic.No/Date:0810133097 |Defer Date
:01/82/050/00832/AM15/ :08/24/040/00203/AM15/ 25.08.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

~ CaseNo.:36/9/82- |Party Name:CADILA 'Meet No/Date:3/82- Status:Deferred
ALC4/2014 HEALTHCARE LTD., ALC4/2015 ]and Re-indexed
20.05.2015 |
HQ File ~ [RLA File Lic.No/Date:0810133096 |Defer Date
119 1:01/82/050/00833/AM1 5/ :08/24/040/00202/AM15/ 25.08.2014 09.07.2015
Decision : In the light of O.M. No. 35011/658/2014-PI (Norms) dated 20.05.2015 the
Committee decided to forward a copy of advance authorization application to the Deptt.
of Pharmaceutlcals |
r(Earlger!’\lo :215/13/82- E;aEy Name:GOLD STAR Meet No/Date:3/82- Status:Deferred
ALC4/2014 'CHEMICALS PVT.LTD. ALC4/2015 :and Re-indexed
i 20.05.2015 - |
120 HQ File ' RLA File Lic.No/Date:0310788338 [Defer Date
:01/82/050/01218/AM15/ :03/94/040/00358/AM15/ 25.08.2014 [09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.
Case No.:45/13/82- Party Name:HETERO Meet No/Date:3/82- |Status:Deferred
ALC4/2014 DRUGS LIMITED, ALC4/2015 !and Re-indexed
121 20.05.2015 '
. HQFile “[RLA File Lic.No/Date:0910060885 Defer Date
:01/82/050/01048/AM 15/ 09/24/040/00275/AM15/ 25.08.2014 _09 07.2015
s m'j ‘
g Ty leRMAL KUMAR
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\Declsmn ! In the hght of written comments received from D/o Pharmaceutlcals vide their OM
No. 35011/630/2014-PI (Norms) dt. 20.05.2015 It was decided to call for following information
‘from the firm:

J i Justification for requirement of imported inputs in view of the CA certificate
furnished by the firm, and

ii. Past production vis-a-vis actual consumption of all imported inputs duly certified by|
Central Excise Authorities. | v

|
J

\Case No.:46/13/82- 1[Party Name:HETERO L};_BS_!Meet No/Date:3/82- iStatus:Deferred'

ALC4/2014 LIMITED ALC4/2015 and Re-indexed
, \20 052015 -

HQ File a IVLX File o Lic.No/Date:0910060886 | Defer Date

:01/82/050/01049/AM15/  |:09/24/040/00271/AM15/  25.08.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

- - —_— —

123 =

Case No.:264/13/82- ‘Earty Name:BAYER §'Meet No/Date:3/82- E Status:Deferred
ALC4/2014 [CROPSCIENCE LIMITED  |ALC4/2015 and Re-indexed

! 120.05.2015 | }
HQ File ~ [RLAFile \Llc No/Date:0310788397 [Defer Date

:01/82/050/01267/AM 15/

iDeclsmn : It was decuded to defer the case for want of comments of D/o C&PC (Chemicals).

:03/94/040/00405/AM l 5/ w26 08 2014 09.07.2015

| |CaseNo.:42/9/82- Fahy Name:CADILA  [Meet No/Date:3/82-  [Status:Deferred
I ALC4/2014 PHARMACEUTICALS LTD. ALC4/2015 and Re-indexed |
? 20.05.2015 |
I o oy | o I
‘ HQ File RLA File ﬁdic.No/Date:0810133]03 | Defer Date '
124 0]/82/050/00839/AM15/ l: 08/24/040/00]97/AM!5/ 26.08.2014 109.07.2015 |
Decision : The Commlttee decided to remmd the firm to furnlsh the mformatlon/documents‘
| which were earlier called for vide minutes of Norms Committee meeting No.19/82 dt18.3. 2015
| |uploaded on the DGFT website.
- [Case No.:2/7/82-ALC4/2014  [Party Name:DR REDDYS Meet No/Date:3/82-  [Status: |
[LABORATORIES LIMITED \ALC4/20!5 ‘Approved ‘
. 20.05.2015 |
HQ File RLA File Lic.No/Date:0910060892 |
:01/82/050/00646/AM 15/ :09/24/040/00263/AM15/ 26.08.2014 ! |
5 Decision : The committee decided to ratify the norms based on the recommendation of“
125

Department of Pharmaceuticals vide 1.D.No.35011/03/2015-PI(Norms) dt. 20.5.2015 as per'
details given below or as applied by the firm whichever is less:-

Export product Qty | Import items Qty
2-(6-Methoxy-2- lkg | 2-Acetyl-6-Methoxy Naphthalene 1.04 kg

Naphthyl) Hydroxylamlne Sulphate 0.48kg

—19
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Propionié' Ai:id (Dl: - ‘Activated Carbon 0.04kg
Acid) Caustic Potash Flakes 1.14kg
o RA may take further action accordingly.

(Case No.:255/13/82- ﬁfParty Name:THE  [Meet No/Date:3/82- Status:Deferred
ALC4/2014 :DHARAMSI MORARIJI ALC4/2015 and Re-indexed
\CHEMICAL CO LTD [20.05.2015 l
126 [HQ File ~RLAFile ~ [Lic.No/Date:0310788373 ‘aafer Date |
:01/82/050/01258/AM15/ |:03/95/040/00431/AM15/ |26.08.2014 09.07.2015

Decision : It-;vas decidec_i to defér the case for want of comments of D/o C&PC (Chemicals).

| [CaseNo.43/9/82-  [Party Name:SARV BIO Meet No/Date:3/82-  Status:Deferred
ALC4/2014 LABS PVT.LTD., ALCA4/2015 and Re-indexed
20.05.2015 |
HQ File RLA File LLic.No/Date:0510390783 |Defer Date
01/82/050/00840/AM15/  |:05/24/040/00203/AM15/  [27.08.2014 09.07.2015

127 ~ = - - -
’ Decision : The Committee decided to remind the firm to furnish the information/documents

which were earlier called for vide minutes of Norms Committee meeting No.01/82 dt. 15.4.2015
uploaded on the DGFT website.

*‘[Case No.:224/713/82-7_7 o irParty Name:DELTA ' 7%"h—/lnéertﬁo/Date:3/82- Status:Deferred
‘ALC4/2014 iFlNOCHEM PVT.LTD. |ALC4/2015 and Re-indexed
1 | 20.05.2015
128 HQFie RLA File Lic.No/Date:0310788515 [Defer Date
]:OI/82/050f01227/AM15/ 5:03/94/040/00391/AM15/ ]28.08.20[4 09.07.20152

I{1—)_e_c“ision : It was decided to d'efer‘the case for want of comments of D/o C&PC (Chemica_ls).

rilCase No.:225/13/82- Party Name:DELTA  |Meet No/Date:3/82- Status:Deferred
| |ALC4/2014 FINOCHEM PVT.LTD. ALC4/2015 and Re-indexed
|| | 20.05.2015 ;

"~ [Lic.No/Date:0310788514 | Defer Date

129 [4Q File ~ [RLAFile |
01/82/050/01228/AM15/  |:03/94/040/00397/AM15/  [28.08.2014 09.07.2015

] ‘Ec-i;ion : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

e

‘ \Case No.:2561_1.:5/82- o Wﬁ{Party Name:NAVIN J{Meet No/Daté:_3/82- Status: !
. |ALC4/2014 FLUORINE ALC4/2015 Approved
i[NTER.NATIONAL LIMITED 20.05.2015
HQ File - [RLAFile Lic.No/Date:0310788509 | Defer Date
|:01/82/050/01259/AM 15/ |:03/95/040/00371/AM15/ |28.08.2014

130 Decision : The committee decided to ratify the norms based on the recommendation of
Department of Chemical & Petro Chemicals vide U.0.No0.14010/92/2011-Ch-Il dt. 17.6.2015
120.5.2015 as per details given below or as applied by the firm whichever is less:-

Export product Qty Import items Qty.
TR Kg/kg
e oaR/NIRMAL RUMAR - —
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fage =R ng::—} T

yn Trade

e A

Udyog Bhawe %, Ahi



zZ P 1 1,1,4,4,4-HEXAFLUORO-2- | 1kg 1 1-DICHLORO- 2 2 2-TRIFLUORO 5.30
BUTENE (HFO 1336 mzz) ETHANE (HCFC-123)

N,N-DIMETHYLFORMAMIDE 4.30

RA may take further action accordingly.

131

Case No.:257/13/82- Party Name:NAVIN ﬁ\deet No/Date:3/82- Status:Deferred
ALC4/2014 FLUORINE JALC4/201 5 ‘and Re-indexed
INTERNATIONAL 120 05.2015

LIMITED
HQ File RLA File ;Lic.NofDate:0310788508 Defer Date
:01/82/050/01260/AM 15/ :03/95/040/00369/AM 15/ '28 08 2014 09.07.2015

’Declsmn : It was decuded to defer the case for want of comments of D/o C&PC ( Pharma}

132

Case No.:262/13/82- * |Party Name:ANTHEA Meet No/Date:3/82- Status:Deferred

ALC4/2014 AROMATICS PVT.LTD.,,  |ALC4/2015 ‘and Re-indexed
20.05.2015 ;

'HQ File ~ [RLAFile LLic.No/Date:0310788560 | Defer Date

01/82/050/01265/AMI1S/  |:03/94/040/00971/AM14/  [01.09.2014 |09 07.2015

Demsuon It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

E Case No.:263/13/82- Party Name:ANTHEA Meet No/Date:3/82- ;Status Deferred
ALC4/2014 AROMATICS PVT.LTD., ALC4/2015 land Re-indexed
| 20.05.2015 |
133 [HQ File ~ |[RLAFile - Lic.No/Date:0310788558 | Defer Date
\ :01/82/050/01266/AM 15/ 03/94/040/00962fAM14/ 01.09.2014 09.07.2015
'Declsmn : It was decnded to defer the case for want of comments of D/o C&PC (Chemicals).
| |Case No.:54/13/82- I?‘;rE-Name:RA CHEM !—Méet No/Date:3/82-  |Status:Deferred
ALC4/2014 PHARMA LIMITED jALC4/20I5 and Re-indexed
20.05.2015
HQ File ~RLAFile  [Lic.No/Date:0910060900 | Defer Date
134 1:01/82/050/01057/AM15/ :09/24/040/00272/AM15/ 01.09.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of§
: Pharmaceuticals. 4
|
" Case No.:63/13/82- E;any Name: SATYADEVA  Meet No/Date:3/82- {éf;td;ﬁ-ﬁferred
ALC4/2014 PHARMACEUTICALS /P/ | ALC4/2015 ‘and Re-indexed |
; LTD., [20.05.2015 '
135 [HQ File ~ |RLA File Lic.No/Date:0910060901 | Defer Date
:01/82/050/0 1066/AM]5/ 09/24/040/00268/AM 15/ IOl 09 2014 09.07.2015 |
]Declsmn : It was decided to defer the case for want of comments of D/o C&PC (Chemlcals) i
! Efase No.:60/9/82-ALC4/2014 Party Name: :JUBILANT Meet No/Date:3/82-  Status:
136 GENERICS LTD ALC4/2015 Approved
| | 20.05.2015 '

— -




HQ File ‘RLA File Lic.No/Date:0510390923
:01/82/050/00857/AM15/ 1:05/23/040/00217/AM15/ !02.09.20 14

Decision : The committee decided to rét}fy the norms based on the -r_ec-:'c;rh-mendation of
Department of Pharmaceuticals vide 1.D.N0.35011/573/2014-PI(Norms) dt. 2.3.2015 as per
details given below or as applied by the firm whichever is less:-

Export product Qty in mg for export of 1 tablet
\ Import item
|| 250mg tablets 500mg tablets
' [Azithromycin Tablets | Azithromycin 259.50mg 519.02mg
250mg and 500mg Dihydrate
RA may take further action accordingly.

Case No.:223/13/82- Party Name:KRISHNA Meet No/Date:3/82-  |Status:Deferred
ALC4/2014 ANTIOXIDANTS PVT. LTD. ALC4/2015 and Re-indexed
| 20.05.2015

137 4Q File ~ [RLA File - Lic.No/Date:0310788647 | Defer Date
:01/82/050/01226/AM15/  :03/94/040/00508/AM15/  102.09.2014 09.07.2015

]Declslon It was decnded to defer the case for want of comments of D/o C&PC (Chemicals)

iﬁr ; ‘%Case No.:3/7/82-ALC4/2014 ‘Pany Name:SVCHEM  |Meet No/Date:3/82- m‘Status:Deferred

. : INTERMEDIATES P LTD ALC4/2015 |and Re-indexed
i } 20.05.2015 '

138 HQFile - [RLAFike ~[LicNo/Date:0410159328 | Defer Date

i |0 1f82/050/00647/AM 15/ :04/24/040/00139/AM15/ 02.09.2014 109.07.2015

| s —— e — e

{ Decnsnon g It was decnded to defer the case for want of comments of D/o C&PC (Chemicals).

" |Case N0.:259/13/82-  |Party Name:DANOPHARM  |Meet No/Date:3/82-  |Status:Deferred
ALC4/2014 CHEMICALS PRIVATE  |ALC4/2015 and Re-indexed
LTD. 20.05.2015
139 [HQ File ' ~ [RLAFile Lic.No/Date:0310788693 | Defer Date |
01/82/050/01262/AMIS/  |:03/94/040/00370/AMIS/ (03092014 09072015 |

|Declsmn It was decnded to defer the case for want of comments of D/o C&PC (Chemicals)

" |Case No.:75/9/82- ' 7777§Party Name:NEUTEC J'I\_/Ieet No/Date:3/82- Status:Deferred i

ALC4/2014 |HEALTHCARE (P) ALC4/2015 and Re-indexed *‘

LIMITED 20.05.2015 1

HQ File RLA File " Lic.No/Date:0510390973 | Defer Date !
:01/82/050/00872/AM1S/  |:05/24/040/00235/AM15/  04.09.2014 09.07.2015

| £ | sl bl odolinibinial e
‘ Decnsnon The Commlttee decided to remmd the firm to furnish the |nformat|on/document5

|

; ‘which were earlier called for vide minutes of Norms Committee meeting No0.19/82 dt.18.3.2015 |
| uploaded on the DGFT website. ;
!

Case No.:235/13/82- Party Name:KUSUMA Meet No/Date:3/82- Status:
141 /ALC4/2014 PHARMA (ALC4/2015 Approved
i 20.05.2015 ;

—2—
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ﬁ-lQ File - [RLA File Lic.No/Date:0310788804 | Defer Date
01/82/050/01238/AM15/ 1:03/94/040/00500/AM15/ 05.09.2014 t

IDeclsmn The commlttee decnded to ratify the norms based on the recommendation of
;Department of Pharmaceuticals vide 1.D.N0.14010/32/2013-Ch-II dt. 15.4.2015 as per details
given below or as applied by the firm whichever is less:-

| Export product Qry. Import items Qty.kg/kg
‘ Sodium  saccharin  (Pure | 1kg Sodium Saccharin 1.02kg

1

: Dental Grade)
RA may take further action accordingly.

*;Case No.:22/13/82- - 'l—’-arry Name:MANGALAM jMeet No/Date:3/82- ES(atus:Deferred '
|ALC4/2014 |ORGANICS LIMITED 'ALC4/2015 land Re-indexed
. (FORMERLY DUJODWALA 120.05.2015 T

12 (Q File 'RLA File |Lic.No/Date:0310788810 | Defer Date
|:01/82/050/01025/AM15/ |.03/95/040/00379IAM15/ 105.09.2014 |09.07.2015

!Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals)

143

i

—|C—a-se- No.:196/13/82- 'Party Name:KOPRAN Meet No/Date:3/82- Status:Deferred
’ALC4/20l4 LIMITED ALC4/2015 and Re-indexed
20.05.2015
HQ File ERLA File Lic.No/Date:0310788934 ‘ Defer Date
B [:01/82/050/01 199/AM 15/ [:03/94/040/00545/AM 15/ 09.09.2014 09.07.2015

|Decls10n It was decuded to defer the case for want of comments of D/o C&PC (Pharma)

Case No.:201/13/82- ~ |Party Name:KRISHNA Meet No/Date:3/82-  Status:Deferred |

ALC4/2014 ANTIOXIDANTS PVT. LTD. ALC4/2015 and Re-indexed
. 20.05.2015 |

HQ File RLA File Lic.No/Date:0310788928 | Defer Date

:01/82/050/01204/AMIS/  |:03/94/040/00499/AMI1S/ 09.09.2014 09.07.2015

Declsmn In the Ilght of whtten comments received from D/o Pharmaceutlcals wde fhelr oM
N0.35011/633/2014-P1 (Norms)dt. 10.4.2015, it was decided to call for followig information

144 from the firm:-
; 1. Detailed production of export product under reference in the year 2014-15 and |
' corresponding consumption of raw-materials duly certified by CA
5 2. Basis of applied quantity of raw materials including authentic printed literature in |
support of the quantity raw material.
3. Any other relevant information.
~ |CaseNo.:27/13/82-  Party Name:STERLING ~ |Meet No/Date:3/82- !S’i{tﬁkzuefer?é&'{
rALC4/2014 AUXILIARIES PVT LTD EALC4/2015 and Re-indexed |
145 1 : 120.05.2015 ‘
HQ File RLA File Lic.No/Date:0310788943 | Defer Date |~
:01/82/050/01030/AM15/ :03/95/040/00494/AM15/ 09.09.2014 09.07.2015 |

_a_




' lDecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals)

Case No.:23/13/82- Party Name:YASHO Meet No/Date:3/82- Status:Deferred
ALC4/2014 INDUSTRIES PVT.LTD. ALC4/2015 and Re-indexed
20.05.2015
146 [HQ File RLA File Lic.No/Date:0310788911 | Defer Date
:01/82/050/01026/AM 15/ :03/95/040/00496/AM 15/ 09.09.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals)

~ [Case No.:250/13/82- Party Name:YASHO Meet No/Date:3/82- Status:Deferred
ALC4/2014 INDUSTRIES PVT.LTD. ALC4/2015 and Re-indexed
20.05.2015
147 THQ File RLA File Lic.No/Date:03 10788892 | Defer Date
:01/82/050/01253/AM15/ :03/95/040/00490/AM 15/ 09.09.2014 09.07.2015

lDecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals)

\Case No.:62/13/82- Party Name:EYTAN LABS | Meet No/Date:3/82- Status:Deferred
ALC4/2014 LIMITED ALC4/2015 and Re-indexed
I 20.05.2015

148 [4Q File RLA File Lic.No/Date:0910060924 | Defer Date
:01/82/050/01065/AM15/  :09/24/040/00257/AM15/ 10.09.2014 09.07.2015

’Decision : It was decided to defer the case for want of comments of D/o C&PC (Pharma)

Case No.:71/13/82- Party Name:INCHEM iMeet No/Date:3/82- Status:Deferred
ALC4/2014 LABORATORIES PRIVATE {ALC4/2015 and Re-indexed
LIMITED §20.05.2015
149 [1Q File RLA File Lic.No/Date:0910060931 | Defer Date
:01/82/050/01074/AM15/ :09/24/040/00313/AM15/ f] 0.09.2014 09.07.2015

}[Decision : It was decided to defer the case for want of comments of D/o C&PC (Pharma)

Case No.:53/13/82- ] lParty Name:MYLAN Meet No/Date:3/82- Status:Deferred
ALC4/2014 |LABORATORIES LIMITED ALC4/2015 and Re-indexed
|
[ 20.05.2015
150 [4q File RLA File Lic.No/Date:0910060930 | Defer Date
|:01/82/050/01056/AM 15/ :09/24/040/00240/AM 15/ 10.09.2014 09.07.2015

EDecision : It was decided to defer the case for want of comments of D/o C&PC (Pharma)

Case No.:64/13/82- Party Name:MYLAN Meet No/Date:3/82- Status:Deferred
ALC4/2014 LABORATORIES LIMITED |ALC4/2015 and Re-indexed
20.05.2015
151 [HQ File “[RLA File Lic.No/Date:0910060929 | Defer Date
:01/82/050/01067/AM 15/ :09/24/040/00247/AM 15/ 10.09.2014 09.07.2015

[Decision : It was decided to defer the cage for want of comments of D/o C&PC (Pharma)

i

1

Case No.:66/13/82- lPany Name:DIVIS Meet No/Date:3/82- Status:
152 ALC4/2014 LABORATORIES LTD., ALC4/2015 approved
| (20.05.2015

FTHIR/NIRMAL KUMAR
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Dy. Director General of Foreign Trade
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Directorate General of Foreign Trade
epartment of Commerce
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HQ File RLA File Lic.No/Date:0910060941
:01/82/050/01069/AM15/  |:09/24/040/00303/AM15/ 111.09.2014

Decision : The commlttee decided to ratlfy the norms based on the recommendatlon of
Department of Pharmaceuticals vide 1.D.N0.35011/636/2014-PI(Norms) dt. 18.52015 as per
details given below or as applied by the firm whichever is less:-

Export product Qty | Import items Qty.
kg/kg
Fumaraldehyde BIS | 1kg | Furan 0.60
(Dimethyl Acetal) Methanol 3.43
\/[ Chloroform 1.00
RA may take further action accordingly.
" |Case No.:69/13/82- Party Name:DIVIS Meet No/Date:3/82-  [Status:approved
ALC4/2014 LABORATORIES LTD., |ALC4/2015 ;
20.05.2015 |
HQ File ‘RLA File Lic.No/Date:0910060942 |
:01/82/050/01072/AM15/ 1:09/24/040/00302/AM15/ |11.09.2014
Decision : The committee decided to ratlfy the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.N0.35011/635/2014-PI(Norms) dt. 18.5.2015 as per |
;‘ details given below or as applied by the firm whichever is less:-
: E
153 Export product Qty Import items Qty. ‘
Kg/keg
B-IONYLIDEN ETHYL TRI | 1kg ETHYLENE DI BROMIDE 1.20
PHOSPHONIUM BROMIDE (B-
A CAROTENE WITTING SALT) TOLUENE 015
_ TRI PHENYL PHOSPHINE 0.69
: HYDROBROMIC ACID 47% 0.40
TETRA HYDRO FURAN 1.15
METHANOL 1.28
METHYLENE CHLORIDE 1.57
| RA may take further action accordingly
" [caseNo.:197/13/82- Party Name:KOPRAN 'Meet et No/Date:3/82- ;Sﬁtﬁs‘ltus_' :Deferred
ALC4/2014 'LIMITED |ALC4/20!5 ‘and Re-indexed
| 20.05.2015 ; |
HQ File RLA File a [L‘ié No/Date:0310789054 | Defer Date
154 01/82/050/0!200/AM 15/ 03/94/040/00547/AM 15/ [11.09. 20l4 |09 07.2015 |
; Declswn : It was dec:ded to defer the case for want of comments of Department of‘
‘ Pharmaceuticals. ;
|
—— e e et 1]
" |Case No.:72/13/82- ﬂ_!Party Name:SRIAM LABS  |Meet No/Date:3/82- (S_t—;tus:Deferredr
ALC4/2014 PRIVATE LIMITED ;ALC4/20] D and Re-indexed |
155 ’ 120.05.2015 l i
' |HQFile - ‘RLA File Lic.No/Date:0910060939 | Defer Date
{ :01/82/050/01075/AM 15/ [: 09/24/040/00287/AM 15/ 1. 09 2014 09 07 20 15

=MAL KUM/
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Decision : It was decuded to defer the case for want of comments of Department of
Pharmaceuticals.

156

Case No.:65/13/82- Party Name:MSN Meet No/Date:3/82-  |Status:Deferred
ALC4/2014 ILABORATORIES PRIVATE |ALC4/2015 and Re-indexed
LLIMITED 20.05.2015
HQ File RLA File Lic.No/Date:0910060955 | Defer Date
01/82/050/01068/AM1S/  |:09/24/040/00283/AM1S/  [12.09.2014 09.07.2015

;Declswn It was decuded to defer the case for want of comments of | D/o C&PC (Pharma) g

Case No.:61/13/82-ALC4/2014 |Party Name:SHODHANA ~ |Meet No/Date:3/82- Status: |

LABORATORIES LTD ALC4/2015 Approved |

[20.05.2015 ;

HQ File ~ [RLAFilk Lic.No/Date:0910060952 | 1
:01/82/050/01064/AM15/ :09/24/040/00291/AM15/ 12.002014 |

'Declsmn The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.N0o35011/29/2015-PI (Norms) dt. 20.5.2015 as per

157
details given below or as applied by the firm whichever is less:-
Export product Qty Import items Qty. Kg/kg
4-Hydroxy 1kg 1,2,3,9-Tetrahydrocarbazole-4-One 120
Carbazole
RA may take further action accordingly.
| [Case No.:70/13/82-ALC4/2014 |Pa£ty Name:SUVEN LIFE Meet No/Date:3/82-  [Status: |
| SCIENCES LIMITED 'ALC4/2015 Approved |
- 20.05.2015 |
.~ HQFile rRLA File Lic.No/Date:0910060954 | Defer Date |
L 01/82/050/01073/AM15/ | 09/24/040/003 lO/AMlS/ ‘12 09.2014
| Declswn The commlttee decided to ratlfy the norms based on the recommendation of;
Department of Pharmaceuticals vide 1.D.N0.35011/33/2015-PI(Norms) dt. 29.5.2015 as perI
details given below or as applied by the firm whichever is less:- .
Export product Qty | Import items Qty.
158 Ke/kg
2-AMINO  METHYL-7- | 1kg | 2-AMINO-5-CHLORO-2-FLUORO BENZO | 0.932
CHLORO-1,3- PHENONE
DIHYDRO-5-(2- CHLORO ACETALDEHYDE DIMETHYL | 0.696 |-
FLUOROPHENYL) 1H- ACETAL i
1,4-BENZO DIAZEPINE, MANGANESE DIOXIDE 0.852 | '
DIMALEATE  (AMINO RANEY NICKEL 0.089
DIMALEATE) DIMETHYL SULFOXIDE 0.405
ACETONE 0.405

\

RA may take further action accordingly.

forfer AR/ NIRMAL KUMAR
=g g =g
Dy. Director General of Foreign Trade ‘1 ( _

STaTY .
Directorate General of Foreign Trade
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epartment of Commerce
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159

i

Case No.:25/13/82- _iParty Name:TITAN Meet No/Date:3/82-  Status:Deferred ;

ALC4/2014 LABORATORIES PVT. ALC4/2015 and Re-indexed
LTD. [20.05.2015 ‘

HQ File RLA File LLic.No/Date:0310789100 | Defer Date

:01/82/050/01028/AM 15/ :03/95/040/00465/AM 15/ [ 12.09.2014 [09.07.2015

Decision : It was decided to defer the case for want of comments of Department of

Pharmaceuticals.

!——_(Case No.:28/13/82- Party Name:TITAN lEMeet No/Date:3/82- !Status:Deferred 1
' ALC4/2014 LABORATORIES PVT. ALC4/2015 jand Re-indexed
LTD. 20.05.2015
160 HQ File RLA File Lic.No/Date:0310789099 | Defer Date |
:01/82/050/01031/AM15/ :03/95/040/00398/AM 15/ 12.09.2014 09.07.2015 |

Decision : It was decided to defer the case for want of comments of Pharmaceuticals.

~ [Case No.:39/13/82-ALC4/2014 [Party Name:EYTAN LABS | Meet No/Date:3/82- Status:
LIMITED |ALC4/2015 Approved
| 20.05.2015
HQ File ~RLAFile — [Lic.No/Date:0910060979 } Defer Date
:01/82/050/01042/AM15/ :09/24/040/00270/AM15/ 16.09.2014 |

Decision :

details given below or as applied by the firm whichever is less:-

The committee decided to ratify the norms bas;& on the recommendation of:
Department of Pharmaceuticals vide I.D.No. 35011/627/2014-PI (Norms) Dated 20.5.2015 as per

Export product Qty. Import items Qty.kg/kg
(2R-Cis)-4-amino-1-[2- | 1kg GLYOXYLIC ACID - 50% 0.8630
161 | (hydroxymethyl)-1,3- 2,5 DI HYDROXY 1,4 DITHIANE 0.3784
i oxathiolan-5-yl]-2(1H)- CYTOSINE 0.5024
é pyrimidinone HEXAMETHYL DISILAZANE 0.8206
' monosalicylate DIMETHYL FORMAMIDE 0.22
manabydrate TRIETHYL AMINE 0.77
| METHYLENE CHLORIDE 3.88
| SALICYLIC ACID 10.44
|| SODIUM BOROHYDRIDE 0.26
|| DIPOTASSIUM HYDROGEN | 0.988
PHOSPHATE
I | RA may take further action accordingly. ;
]
‘ﬁ Case No.:188/13/82- ’Party Name:DELTA Meet No/Date:3/82- ~ [Status:Deferred |
’ ALC4/2014 [FINOCHEM PVT.LTD. ALC4/2015 !and Re-indexed |
; | 20.05.2015 i f
162 [4Q File [RLAFile ~ |Lic.No/Date:0310789322 r Defer Date |
:01/82/050/01191/AM15/  |:03/94/040/00102/AM15/  117.09.2014 09.07.2015 '

i H)zcision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

-
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B FCase No.:9/3/82-ALC4/2015 Party Name:INDO PHYTO Meet No/Date:3/82- Status:Case
‘ lC]—IEMICALS PVT LTD ALC4/2015 Added
[20.05.2015 1
163 ‘HQ File RLA File ' ILic.No/Date:0510391194 refer Date
|:01/82/050/00039/AM 16/ :05/23/040/00262/AM15/ 18.09.2014 ‘09.07.20 15

|
1
i

|Decision : It was decided to defer the case for want of comments of Pharmaceuticals.

(Case No.:18/13/82- rPa?t{ Name:BEST VALUE ~ |Meet No/Date:3/82-  |Status:Deferred
IALC4I2014 CHEM PVT. LTD. ALC4/2015 and Re-indexed
| [20.05.2015

164 [4Q File RLA File Lic.No/Date:3410040560 | Defer Date
:01/82/050/01021/AM15/ |'34/24/O40/001 52/AM15/ 119.09.2014 {09.07.2015

(ﬁecision It was decided to defer the case for want of comments of D/o C&PC (Chemlcals}

B Ifd{s?ﬁd.:smls/si-_' |Party Name:HELLO PAINTS [Meet No/Date:3/82- Status:Deferred |
|ALC4/2014 (P)LTD ALC4/2015 and Re-indexed |
. l 20.05.2015
1165 HQ File Lic.No/Date:0510391246 | Defer Date
01/82/050/01060/AM1 5/ 05/23/040/00277/AM 15/ 19.09. 2014 09.07.2015

Declsmn It was decuded to defer the case for want of comments of D/o C&PC (Chemucals)

|

" |Case No.:59/13/82- [Party Name:HELLO PAINTS Meet No/Date:3/82-  |Status:Deferred
ALC4/2014 ‘(P) LTD 'ALC4/2015 and Re-indexed
\ 20.05.2015
166 |HQ File RLA File Lic.No/Date:0510391245 | Defer Date
:01/82/050/01062/AM15/  |:05/23/040/00276/AM15/ 19.09.2014 109.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemical). ‘

Case No.:249/13/82- ~ |Party Name:YASHO 'Meet No/Date:3/82- Status:

ALC4/2014 INDUSTRIES PVT.LTD. /ALC4/2015 Approved
| 20.05.2015

HQ File ~ [RLAFile Lic.No/Date:0310789471 |

:01/82/050/01252/AM15/ 1:03/95/040/00518/AM15/ 119.09.2014 |

Decision : The committee decided to ratify the norms based on the

given below or as applied by the firm whichever is less:-

recommendation of |

167 Department of Pharmaceuticals vide 1.D.N0.14010/95/2011-Ch-Il Dated 30.4.2015 as per details

Export product Qty Import items

Qty.kg/kg

YAPOX CL 30/10 "HYDROQUINONE | 1 kg HYDROQUINONE
BIS (2hydroxy ethyl ether)

0.611 kg

RA may take further action accordingly.

Case No.:131/8/82- |_Parry Name:HONOUR 'Meet No/Date:3/82- Status:Deferred and
168 |[ALC4/2014 |LAB LIMITED |ALC4/2015 [Re-indexed
20.05.2015 ;
T SNRINIRMAL KUvias . -
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jﬁ HQ File o RLA File Lic.No/Date:0910061007 Defer Date
:01/82/050/00795/AM15/  |:09/24/040/00353/AM15/  22.09. 20]4 109.07.201529.04.2015
‘Declsmn : In the light of written comments received from D/o Pharmaceutlcals vide thelr OM
No 35011/37/2015-PI(Norma) dt. 5.6.2015. It was decided to call for following information from
the firm:
a) Specific use of Lithium metal and n-Butyl chloride is not given in the
process/Reactions. How these are consumed in the process may be explained.
b) Past Production vis-a-vis Actual consumption of all imported inputs duly certified
by Central Excise Authorities.
" |Case No.:75/13/82- Party Name:DHANUKA ~ Meet No/Date:3/82- |Status:Deferred
ALC4/2014 [LABORATORIES LTD. |ALC4/2015 1and Re-indexed
| 20.05.2015 |
HQ File ~ RLAFile "'luc No/Date:0510391274 | Defer Date
169 |:01/82/050/01078/AM15/ [ 05/23/040/00269/AM 15/ |23 09 2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
, Pharmaceuticals.
t
|
 |case No.:17/13/82- Party Name:GRASIM Meet No/Date:3/82-  [Status:Deferred
ALC4/2014 |INDUSTRIES LTD., ALC4/2015 and Re-indexed
[ 20.05.2015 ;
170 HQ File RLA File - LLic.No/Date:3410040570 | Defer Date
0]/82/050/0]020/AM15/ l: 34/24/040/00155/AM15/ |23 09 2014 |09.07.2015
Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).
5
| Case No.:115/13/82- Party Name:WEST BENGAL |Meet No/Date:3/82-  |Status:Deferred
. ALC4/2014 CHEMICAL INDUSTRIES | ALC4/2015 and Re-indexed
[ | LIMITED 20.05.2015 g
171 [HQ File R RLAFile Lic.No/Date:0210205008 | Defer Date
| [:01/82/050/01118/AM15/ :02/24/040/00097/AM 15/ |23. 09 2014 [09.07.2015
i Decision : It was demded to defer the case for want of comments of D/o C&PC (Chemicals). ;
- |
~ [Case No.:74/13/82- Party Name:CONSTECH ~ [Meet No/Date:3/82- Status:Deferred |
iALC4120l4 [ENTERPRISES PVT.LTD. |ALC4/20]5 and Re-indexed |
i [ 20.05.2015 \
172 HQ File RLA File ILlc No/Date:05 10391308 Defer Date
:01/82/050/01077/AM15/ 05/23/040/00282/AM 15/ |24 09.2014 09.07.2015
{Declsmn It was decided to defer the case for want of comments of D/o C&PC (Chemicals). |
L = - S S -
| [CaseNo.:192/13/82-  [Party Name:INDOFIL  |Meet No/Date:3/82-  [Status:Deferred\
‘173 ALC4/2014 INDUSTRIES LTD. |ALC4/2015 ‘and Re-indexed
[20.05.2015

— 3%
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HQ File
:01/82/050/01195/AM15/

RLA File
:03/94/040/00539/AM15/

Lic.No/Date:0310789636
24.09.2014

Defer Date
09.07.2015

Decision : It was decided to defer the case for want of comments of D/c_)__(_:&PC (Chemicals).

Case No.:148/13/82- Party Name:MICRO LABS [ Meet No/Date:3/82- Status:Deferred
ALC4/2014 LTD ALC4/2015 and Re-indexed
20.05.2015
HQ File RLA File Lic.No/Date:0710106752 | Defer Date
174 1:01/82/050/01151/AM15/ :07/24/040/00208/AM15/ 24.09.2014 09.07.2015 1

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of |

Case No.:30/13/82-

Party Name:R L FINE CHEM

Meet No/Date:3/82-

Status:Deferred

ALC4/2014 ALC4/2015 and Re-indexed
20.05.2015
HQ File RLA File Lic.No/Date:0710106755 | Defer Date
175 1:01/82/050/01033/AM15/ :07/24/040/00218/AM15/ 24.09.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

' |Case No.:158/13/82- ~ [Party Name:BDR Meet No/Date:3/82-  Status:Deferred
ALC4/2014 'PHARMACEUTICALS ALC4/2015 and Re-indexed
INTERNATIONAL PVT.  [20.05.2015
LTD. {
176 HQ File Lic.No/Date:0310789677 | Defer Date

:01/82/050/01161/AM15/

RLA File
:03/94/040/00522/AM15/

25.09.2014

09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

Case No.:159/13/82- Party Name:BDR Meet No/Date:3/82- Status:Deferred
ALC4/2014 'PHARMACEUTICALS |ALC4/2015 and Re-indexed |
!INTERNATIONAL PVT. 120.05.2015 ! ?
|LTD. ‘ ! {
177 HQ File RLA File Lic.No/Date:0310789678 | Defer Date
:01/82/050/01162/AM15/ :03/94/040/00524/AM15/ 125.09.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

|Case No.:20/13/82-ALC4/2014 Party Name:PROLIFE Meet No/Date:3/82- Status:
INDUSTRIES LIMITED |ALC4/2015 Approved |
178 i [20.05.2015
HQ File RLA File Lic.No/Date:0810133449 é
:01/82/(050/01023/AM 15/ :08/24/040/00124/AM15/ 25.09.2014
TETARTE o e
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Decision : The committee decided to ratify the ‘norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.N0.14010/74/2014-Ch-ii dt. 30.4.2015 as per details
given below or as applied by the firm whichever is less:-

Export product Qry. Import items Qty.kg/kg
Dehydro Thio para toluidine | 1kg Para Toluidine 1.85kg
Solfonic Acid

RA may take further action accordingly.

I e = ————

Case No.:21/13/82- ‘Party Name:JUBILANT Meet No/Date:3/82- %Status:DeferreE
ALC4/2014 'GENERICS LTD ALC4/2015 and Re-indexed
| 20.05.2015 i
HQ File RLA File ~ |Lic.No/Date:0510391357 | Defer Date
179 :01/82/050/01024/AM15/  |: :05/23/040/00260/AM15/ 26.09.2014 109.07. 2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:50/13/82- Party Name:PAYAL ] iﬁé& No/Date:3/82- ;Status”:_ Deferred
ALC4/2014 PETROCHEM PRIVATE  |ALC4/2015 and Re-indexed
LIMITED 20.05.2015 4
HQ File ' RLA File ILIC No/Date:0510391368 1 Defer Date
1801:01/82/050/01053/AM15/ :05/24/040/00211/AM15/ '26 09.2014 09.07.2015
.Dec1smn ¢ It was decuded to defer the case for want of comments of D/o C&PC (Petro
' Chemicals).
.
~ |CaseNo.:51/13/82-  [Party Name:PAYAL © [MeetNoDate:3/82- Status:Deferred |
ALC4/2014 !PETROCHEM PRIVATE  |ALC4/2015 and Re-indexed
L LIMITED 20.05.2015
181 HQ File ’ RLA File * |Lic.No/Date:0510391367 y Defer Date
:01/82/050/01054/AM15/  :05/24/040/00444/AM14/  126.09.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of D/o C&PC (Petro
Chemicals).
| |CaseNo.:52/13/82-  [Party Name:PAYAL Meet No/Date:3/82-  [Status:Deferred
. ALC4/2014 PETROCHEM PRIVATE  |ALC4/2015 and Re-indexed
% LIMITED 20.05.2015 | |
182 HQ File RLA File Lic.No/Date:0510391369 | Defer Date |
- :01/82/050/01055/AM15/ :05/24/040/00231/AM15/  126.09.2014 09.07.2015 |
Decision : It was decuded to defer the case for want of comments of D/o C&PC (Petro
; Chemlcals)
T-E;euNo.:49ll3ls2- Party Name:SENTISS ~ |Meet No/Date:3/82-  [Status:Deferred
ALC4/2014 'PHARMA PVT.LTD. ALC4/2015 and Re-indexe
183 | : 20.05.2015 i
' |HQFile RLA File ~ [LicNo/Date:0510391389 | Defer Date |
= M‘a TR/ NIRMAL KUMAR
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:01/82/050/01052/AM15/  [:05/24/040/00284/AM15/  126.09.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:2/9/82-ALC4/2014

* [Meet No/Date:3/82-

Party Name:PERKIN Status:Deferred
LABORATORIES ALC4/2015 and Re-indexed
20.05.2015
HQ File RLA File eric.NofDate:0910061044 Defer Date
:01/82/050/00799/AM 15/ :09/24/040/00358/AM 15/ 529.09.20 14 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

‘ Case No.:19/13/82- ] ’Party Name:SANO [Meet No/Date:3/82- Status:Deferred |
ALC4/2014 MEDICAL KITS PVT. LTD., EALC4/2015 !and Re-indexed

g 20.05.2015 | |

HQ File ~ [RLAFile * [Lic.No/Date:0410159504 | Defer Date

185 1:01/82/050/01022/AM15/ :04/24/040/00171/AM15/ [29.09.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

| ]

- [case No.:178/13/82- Party Name:HINDUSTAN ‘Meet No/Date:3/82- Status:Deferred i

ALC4/2014 POLYAMIDES & FIBRES 1ALC4/2015 and Re-indexed |
LIMITED |20.05.2015 ,

186 [4Q File [RLAFile Lic.No/Date:0310789838 | Defer Date i
:01/82/050/01181/AM15/ :03/94/040/00602/AM 15/ 30.09.2014 09.07.2015
[Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals). ’

" [case No.:177/13/82- ~ [Party Name:KRISHNA Meet No/Date:3/82- Status:Deferred |
EALC4/2014 |ANTIOXIDANTS PVT. LTD. ALC4/2015 and Re-indexed |
; ; 20.05.2015 |

187 [HQ File RLA File Lic.No/Date:0310789849 | Defer Date
:01/82/050/01180/AM 15/ I:03/94/040/00586/AM 15/ 30.09.2014 09.07.2015
[Decision : It was decided to defer the case for want of comments of D/o C&PC Chemicals).

~ [Case No.:82/13/82-ALC4/2014 [Party Name:MALLADI | Meet No/Date:3/82- Status:

DRUGS & ALC4/2015 |Approved
PHARMACEUTICALS 20.05.2015
LIMITED s
HQ File ~ RLAFile Lic.No/Date:0410159511 | '
|:01/82/050/01085/AM15/ 1:04/24/040/00160/AM15/ 30.09.2014 [

188 Decision : The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.No35011/28/2015-PI(Norms) dt18.5.2015 as per details
given below or as applied by the firm whichever is less:-

Export product Qty Import items Qty.
Kg/kg
e TaR/NIRMAL K -
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2-(4-Cyanophenylamino) 1kg 4-Amino Benzonitrile (or) 4-
v~ | Acetic acid Cyano Aniline

0.93

Ethyl Acetate

1.08

Causticsoda Lye

0.32

| RA may take further action accordingly.

" |Case No.:15/13/82- Party Name:TATVA Meet No/Date:3/82-  |Status:Deferred
ALC4/2014 CHINTAN PHARMA CHEM |ALC4/2015 and Re-indexed
PVT LTD 20.05.2015
189 %HQ File RLA File Lic.No/Date:3410040594 | Defer Date
|:01/82/050/01018/AM15/ :34/24/040/00161/AM15/ !30.09.20] 4 09.07.2015

|

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:128/13/82- %Paﬁy Name:ALEMBIC iMeet No/Date:3/82- Status: *‘
ALC4/2014 ELIMITED |ALC4/2015 Approved
g g 20.05.2015
'HQ File RLA File ) [Lic.No/Date:3410040601
[:01/82/050/01131/AM15/ :34/24/040/00167/AM15/ §0 1.10.2014
' Decision : The committee decided to ratify the norms based on the recommendation of
5 Department of Pharmaceuticals vide 1.D.No.35011/40/2015/PI(Norms)dated 05.06.2015 as per
details given below or as applied by the firm whichever is less:-
190 ;
Export product Qty Import items Qty. '
Kg/kg
NITAZOXANIDE 1kg 2-AMINO-5-NITROTHIAZOLE 0.59
METHYLENE CHLORIDE 2.48
ACETONE 2:75
ACTIVATED CARBON 0.100
RA may take further action accordingly.
 [Case No.:157/13/82- |Party Name:AVA Meet No/Date:3/82- Status:Deferred
ALC4/2014 [CHEMICALS PVT.LTD., ALC4/2015 and Re-indexed
; 20.05.2015 ’
191 }HQ File RLA File Lic.No/Date:0310789905 Defer Date
{:01/82/050/01160/AM15/ :03/94/040/00603/AM 15/ 01.10.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:19/1/82- Party Name:GEM  |Meet No/Date:3/82- Status:Deferred |

ALC4/2015 AROMATICS PVT.LTD.  |ALC4/2015 and Re-indexed
192 20.05.2015 ;

HQ File RLA File Lic.No/Date:0310789922 ' Defer Date

:01/82/050/01545/AM15/  |:03/94/040/00594/AM15/  01.10.2014

~109.07.2015
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Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

| |case No.:77/13/82- IParty Name:MALLADI Meet No/Date:3/82- Status:Deferred
ALC4/2014 DRUGS & ALC4/2015 and Re-indexed
PHARMACEUTICALS 20.05.2015
LIMITED
193 [HQ File ‘RLA File Lic.No/Date:0410159520 | Defer Date
:01/82/050/01080/AM 15/ |:04/24/040/00164/AM15/ 01.10.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

:77 }rCasé No.: 160/1-3/82- EParty Nalv'lﬁlic_:gAYER ~ [Meet No/Date:3/82- Status:Defe—l;i';di
ALC4/2014 |{CROPSCIENCE LIMITED |ALC4/2015 and Re-indexed
| : 20.05.2015 é
194 HQFile RLA File "~ [Lic.No/Date:0310789976 | Defer Date
:01/82/050/01163/AM15/ [:03/94/040/00544/AM15/ [07.10.2014 09.07.2015 [
Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:13/13/82-ALC4/2014 |Party Name:FINE CURE 'Meet No/Date:3/82- Status:
PHARMACEUTICALS LTD. !ALC4/2015 Approved
20.05.2015
HQ File RLA File Lic.No/Date:0810133503
:01/82/050/01016/AM15/ :08/24/040/00233/AM15/ 07.10.2014

Decision : :riie committee decided foﬂratify the ndrms "based on the recommé;dationiof
Department of Pharmaceuticals vide 1.D.N0.35011/23/2015-PI(Norms) dt. 16.6.2015 as per
details given below or as applied by the firm whichever is less:-

Export Product Qty. Import items Qty.
195 [ AMOXICILLIN AND | 1 AMOXICILLIN TRIHYDRATE 585 mg

CLAVULANATE Tablet ['pOTASSIUM CLAVULANATE + | 151.8,mg+151.8-303.6

POTASSIUM  TABLETS MICROCRYSTALLINE me

625 MG CELLULOSE (1:1)
ALUMINIUM LAMINATED | As per packing policy
PRINTED FOIL
ALU ALU BOTTOM FOIL FOR | As per packing policy
BLISTER PACK

RA may take further action accordingly.

Case No.:5/9/82-ALC4/2014 |Party Name:HETERO Meet No/Date:3/82- 'Status:Deferred
DRUGS LIMITED ALC4/2015 'and Re-indexed
196 20.05.2015
HQFile RLA File ~ [Lic.No/Date:0910061060 | Defer Date
:01/82/050/00802/AM15/  |:09/24/040/00362/AM15/  (07.10.2014 09.07.2015

FA/NIRMAL KUMAR

Dy. Director i
_ﬁ* General of Foreign Trade - L‘ H =
Directorate General of Foreign Trade
/Department of Commerce

H=,
Udyog Bhawan, T\law Delhi



Decision : In the light of written comments received from D/o Pharmaceuticals vide their OM
N035011/631/2014-PI(Norms) dt.20.5.2015. It was decided to call for following information
from the firm:

i. Complete technical details as per Appendix-33 including Mol.wt. of reactants
and output product for each step.

ii. Copy of Technical Literature in support of yields envisaged, and

ii. Past production vis-a-vis actual consumption of all imported inputs duly
certified by Central Excise Authorities.

— = e e

Case No.:33/13/82-ALC4/2014 [Party Name:KLJ Meet No/Date:3/82- Status:
PLASTICIZERS LTD., ALC4/2015 Approved
20.05.2015 g
HQ File RLA File Lic.No/Date:0510391459 |
:01/82/050/01036/AM15/ :05/23/040/00256/AM15/ 07.10.2014 g

Decision : The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 14010/36/2011-Ch-ll dt. 03.3.105 as per details given

197
below or as applied by the firm whichever is less:-
Export product Qty Import items Qty
Kanatol-8080 1kg Terephthalic Acid 0.447kg
Ethyl Hexanol 0.740kg

RA may take further action accordingly.

Case No.:134/13/82- i"ﬁarty Name:MAHAVIR ~ [Meet No/Date:3/82- Ethus:Dererred
ALC4/2014 ISYNTHESIS PRIVATE ALC4/2015 ‘and Re-indexed
ILIMITED 20.05.2015
HQ File RLA File Lic.No/Date:5210041251 | Defer Date
198 :01/82/050/01137/AM15/ 1:52/24/040/0003 1/AM15/ 07.10.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (
Pharmaceuticals).

Case No.:179/13/82- [Party Name:AVA !Meet No/Date:3/82- Status:Deferred
ALC4/2014 \CHEMICALS PVT.LTD., ALC4/2015 and Re-indexed
g 20.05.2015
HQ File iRLA File Lic.No/Date:0310790000 | Defer Date
1991:01/82/050/01182/AM15/ :03/94/040/00622/AM 15/ 08.10.2014 09.07.2015

Decision : The Committee decided to remin—dmt‘ﬁlé ﬁrm to furnish the information/documents
which were earlier called for vide minutes of Norms Committee meeting No.01/82/15 dt.
15.4.2015 uploaded on the DGFT website

[Case No.:182/13/82- Party Name:AVA ~ |Meet No/Date:3/82-  [Status:Deferred
ALC4/2014 (CHEMICALS PVT.LTD.,  ALC4/2015 and Re-indexed | -
200 1 20.05.2015 | 2
HQ File RLA File Lic.No/Date:0310790001 | Defer Date g

— B




:01/82/050/01185/AMIS/  [:03/94/040/00626/AM15/  08.10.2014 09.07.2015 |

\Decision : The Committee decided to remind the firm to furnish the information/documents

|which were earlier called for vide minutes of Norms Committee meeting No.01/82/15 dt.|
15.4.2015 uploaded on the DGFT website. !

 [Case No.:29/13/82- Party Name:JUBILANT LIFE Meet No/Date:3/82- Status:Deferred
ALC4/2014 ‘SCIENCES LIMITED ALC4/2015 and Re-indexed
_ 20.05.2015 :
201 [HQ File o RLA File Lic.No/Date:0510391490 | Defer Date
!:0 1/82/050/01032/AM 15/ !:05/23/040/00268fAM 15/ 08.10.2014 109.07.2015

!Deci_sion : It was decided to defer the case for want of comments of D/o C&PC (ChTamicats).

Case No.:35/13/82- —_‘Party Name:JUBILANT LIFE Meet No/Date:3/82-  [Status:Deferred
ALC4/2014 'SCIENCES LIMITED ALC4/2015 and Re-indexed
g 20.05.2015
202 [4Q File ~ |[RLAFile Lic.No/Date:0510391491 | Defer Date
:01/82/050/01038/AM15/  :05/23/040/00218/AM15/  |08.10.2014 09.07.2015

Decision : It Was derc.id.é-c_i_t_b defer tﬂhe case for want of comments of D/o C&PC {Chemi_ca[s). 7

Case No.:103/9/82-  |Party Name:NEULAND Meet No/Date:3/82- |Status:Deferred
ALC4/2014 [LABORATORIES LTD ALC4/2015 and Re-indexed
a 20.05.2015
HQ File RLA File LLic.No/Date:0910061074 | Defer Date
203 :01/82/050/00900/AM1S/  |:09/24/040/00365/AM15/  09.10.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of D/o C&PC (Petro
Chemicals).
| [CaseNo.:146/13/82-  Party Name:RECKITT Meet No/Date:3/82-  [Status:Deferred |
'ALC4/2014 'BENCKISER ALC4/2015 }and Re-indexed |
'HEALTHCARE INDIA 20.05.2015 | '
LIMITED i 1 ‘
204 HQFile ~ |RLAFile Lic.No/Date:0510391511 | Defer Date |
:01/82/050/01149/AM15/  :05/24/040/00304/AM15/  109.10.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of |
Pharmaceuticals.

Case No.:275/13/82- Party Name:CADILA Meet No/Date:3/82- Status:
ALC4/2014 PHARMACEUTICALS LTD. |ALC4/2015 Approved
20.05.2015
0s HQFile RLA File LLic.No/Date:0810133557
:01/82/050/01278/AM 15/ :08/24/040/00259/AM 15/ 110.10.2014 é

5
Decision : The committee decided to fatify the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.No35011/632/2014-PI (Norms) dt. 18.5.2015 as per

—He—



Eletails given below oras applied by the firm whichever is less:-

Export product Qty Import items Qty. Kg/kg
NATEGLINIDE / NATEGLINIDE | 1kg | TRANS 4 ISOPROPYL CYCLOHEXANE | 0.69
| FORM H CARBOXYLIC ACID
i D-PHENYLALANINE 0.70
| HEXAMETHYL DISILAZANE 0.75
ACETONITRILE 2.18

RA may take further action accordingly.

| |Case No.:104/9/82- Party Name:NEULAND | Meet No/Date:3/82- Status:Deferred
ALC4/2014 LABORATORIES LTD 'ALC4/2015 and Re-indexed
g ; 20.05.2015 |

206 HQ File RLA File Lic.No/Date:0910061076 | Defer Date

- [01/82/050/00901/AM1S/  |:09/24/040/00319/AMI5/ 110.10.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:76/13/82-

Party Name:CAPLIN POINT |Meet No/Date:3/82-

‘Status:Deferred ’
and Re-indexed ;

ALC4/2014 LABORATORIES LTD., \ALC4/2015
| 20.05.2015 |
HQFile ~ [RLA File ~ |LicNo/Date:0410159566 | Defer Date |
207 1:01/82/050/01079/AM 15/ :04/24/040/00163/AM15/ 13.102014 |09 07.2015

\
1
Decision : It was decided to defer the case for want of comments of Department of?

Pharmaceuticals. ,
i I

|

|Status Deferred |

Case No.:111/9/82- [Party Name:HETERO LABS |Meet No/Date:3/82-

ALC4/2014 LLIMITED \ALC4/2015 'and Re-indexed
; 20.05.2015 :
HQFile ’ ~ RLA File Lic.No/Date:0910061084 | Defer Date
208 :01/82/050/00908/AM15/  |:09/24/040/00346/AM15/ |13, 102014 09.07.2015

!Declslon ¢ It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:140/13/82- B EAI?rt; Name:MICRO LABS  [Meet No/Date:3/82- [Status:Deferred
ALC4/2014 LTD ALC4/2015 and Re-indexed |
. | 20.05.2015 |

HQ File RLA File Lic.No/Date:0710106816 | Defer Date
:01/82/050/01143/AM15/  [:07/24/040/00228/AM15/  |13.10.2014 09.07.2015

209 pecision : In the light of the comments of Department of Pharmaceuticals vide

I.D.N0.35011/11/2015-PI(Norms) dt. 05.05.2015 , firm has furnished batch manufacturing
records of amoxicillin tables only and other details not provided by the firm. Therefore, it was

decided to call for complete information from the firm.

s




Case No.:184/13/82-
ALC4/2014

|
|
|

HQ File
:01/82/050/01187/AM15/

IParty Name:].B.
CHEMICALS &
lPHARMACEUTICALS
1LIMIT ED

~ |RLA File
:03/94/040/00675/AM15/

Meet No/Date:3/82-
ALC4/2015
20.05.2015

Status:Deferred
and Re-indexed

Lic.No/Date:0310790237

14.10.2014

Defer Date
09.07.2015

.210 Decision :

;from the firm:

i Controller.

No35011/13/2014-PI(Norms) dt.08.06.2015.

In the light of written comments recewed from D/o Pharmaceuticals vide their OM
It was decided to call for following information

A copy of valid Drug manufacturing License granted by concerned State Drug

i
|

Case No.:272/13/82- Party Name:SAIBABA !Meet No/Date:3/82- 'Status:Deferred
ALC4/2014 SURFACTANTS (P) LTD., |ALC4/2015 and Re-indexed |
% 20.05.2015
' HQFile ~ RLAFile Lic.No/Date:0810133587 | Defer Date
211 :01/82/050/01275/AM15/ :08/24/040/00249/AM15/ 14.10.2014 09.07.2015

}Chemtcals).

iDeclsmn : It was decided to defer the case for want of comments of D/o C&PC (Petro

[ {Case No.:114/9/82-
ALC4/2014

[HQ File
:01/82/050/00911/AM15/

}Party Name:HONOUR LAB Meet No/Date:3/82-

i(S'tatus:Deferred

LIMITED 'ALC4/2015 and Re-indexed
| 20.052015

] ﬁz"LK File Lic.No/Date:0910061094 | Defer Date
:09/24/040/00386/AM15/ 15.10.2014 09.07.2015

Dec1s1011 In the Ilght of written comments recelved from D/o Pharmaceuticals \nde their OM
}2I2 No 35011/37/2015-PI(Norma) dt. 5.6.2015. It was decided to call for following information from
the firm:

a) Specific use of Lithium metal and n-Butyl chloride is not given in the
process/Reactions. How these are consumed in the process may be explained.

b) Past Production vis-a-vis Actual consumption of all imported inputs duly certified
by Central Excise Authorities. I

||

o ’;C—as: No.:115/9/82- ] ![Party_Name:NAGARJUNA ] @EfNo/Dateﬁ/ 8.:2- [Status:Del'erred ;\
ALC4/2014 /AGRICHEM LTD lALC4/2015 and Re-indexed
gzo 05.2015
»13HQFile ~ |RLA File [Lic.No/Date:0910061106 | Defer Date
| 0!/82/050/00912/AM15/ I 09/24/040/00376/AM15." 16. 10 2014 109.07.2015
lDeclsmn It was decnded to defer the case for want of comments of D/o C&PC (Chemicals ).

1
L

Meet No/Date:3/ 8”2-
|ALC4/2015

,|CaseNo.:163/13/82- [Party Name:SM. -

ALC412014 |CHEMICALS
m: = A -{:}N{-,A‘-R- —— —

'Status:Deferred
{and Re-indexed

— Yy

Udy r:.g Bha wan, New Delhi



| 20.05.2015 |
HQFile RLAFile * [Lic.No/Date:0310790285 | Defer Date

! |:01/82/050/01 166/AM15/ |:03/95/040/00450/AM15/ 16.10. 2014 09.07.2015
' Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.
: ~ |Case No.:155/13/82- ;PTrty Name:AVA Meet No/Date:3/82- Status:Deferred |
| ALC4/2014 'CHEMICALS PVT.LTD., ALC4/2015 and Re-indexed
| ; 20.05.2015
. [HQFile N RLA File * * [Lic.No/Date:0310790361 | Defer Date
‘215 01/82/050/0] ISS/AMIS/ 03/94/040/00658/AM15/ \17 10.2014 09.07.2015
‘_ Decision : The Committee decided to remind the firm to furnish the |nformat|on/documents
i which were earlier called for vide minutes of Norms Committee meeting No.01/82/15 dt.
| 115.4.2015 uploaded on the DGFT website.
| Case No.:183/13/82- Party Name:BLISS GVS ~ [Meet No/Date:3/82-  (Status:
| 'ALC4/2014 [PHARMA LTD. :ALC4/2015 approved
; |  [20.05.2015 |
HQ File ~ RLAFile [Lic.No/Date:0310790362 |
:01/82/050/01 186/AM15/ 03/94/040/00689/AM]5/ 17 10. 20]4

216

Decision : The committee decrded to ratify the norms based on the recommendatlon of
Department of Pharmaceuticals vide 1.D.No35011/17/2015-PI (Norms) dt. 10.6.2015 as per|
details given below or as applied by the firm whichever is less:-

Export product Qty Import items Qty.
Ke/kg
BLISS FAST PESSARY EACH CONTAINING | One Pessary | NYSTATIN BP 21 mg
| NYSTATIN BP 100,000 IU AND OTHER APIs
| GYNANFORT PESSARY EACH CONTAINING | One Pessary | NYSTATIN BP 21 mg
| NYSTATIN BP 100,000 IU AND OTHER APlIs
| GVGYL-N PESSARY EACH CONTAINING | One Pessary | NYSTATIN BP 21 mg
| NYSTATIN BP 100,000 IU AND OTHER APlIs
WELLGYNAX PESSARY EACH CONTAINING | One Pessary | NYSTATIN BP 21 mg
NYSTATIN BP 100,000 IU AND OTHER APIs
| GYNASTATIN PESSARY EACH CONTAINING | One Pessary | NYSTATIN BP 21 mg {
NYSTATIN BP 100,000 IU AND OTHER APIs
' RA may take further action accordingly.

|
| B ]

“:»Case No.:136/13/82- iParty Name:DHANUKA Meet No/Date:3/82- Status :Deferred I
ALC4/2014 'LABORATORIES LTD. 'ALC4/2015 land Re-indexed |
| ' 20.05.2015 ‘
HQ File ~ RLAFile = [Lic.No/Date: 0510391614 | Defer Date B
01/82/050/01139/AM15/ :05/23/040/00309/AM1S/  |17.10.2014

09.07.2015

‘Declslon : It was decided to defer the case for want of comments of Department of

~Ya-




Warmaceuticals.

:01/82/050/01157/AM15/

— - . |
" [Case No.:154/13/82- Party Name:GEM Meet No/Date:3/82- Status:Deferred
ALC4/2014 AROMATICS PVT.LTD. ALC4/2015 and Re-indexed
| i 20.05.2015
218 [HQ File RLA File |Lic.No/Date:0310790351 | Defer Date

:03/94/040/00680/AM 15/

17.10.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:117/9/82- Party Name:INCHEM ~ [Meet No/Date:3/82- Status:Deferred
ALC4/2014 LABORATORIES PRIVATE |ALC4/2015 and Re-indexed
LIMITED 20.05.2015
'HQ File 'RLA File * [Lic.No/Date:0910061119 | Defer Date
219 :01/82/050/00914/AM15/ :09/24/040/00374/AM15/ 17.102014 09.07.2015

Pharmaceuticals.

Decision : It was deuded to defer the case for want of comments of Department of

Case No.:124/13/82-

P’-arty Name:PANACEA

 [Meet No/Date:3/82- lStatus:Deferred

ALC4/2014 BIOTEC LTD., ALC4/2015 iand Re-indexed
i 20.05.2015
220 [HQ File 'RLA File ~ [Lic.No/Date:0510391623 | Defer Date
:01/82/050/01127/AM15/ | :05/24/040/00319/AM1S/  [17.10.2014 09.07.2015

Declsmn It was decided to defer the case for want of comments of D/o Blotechnology

Case No.:135/13/82- \Party Name:SHREE Meet No/Date:3/82- Status:Deferred
ALC4/2014 BANKEY BEHARI LAL ALC4/2015 and Re-indexed
|AROMATICS 20.05.2015
221 i-{—Q File RLA File _ILIC .No/Date:0510391639 | Defer Date
:01/82/050/01138/AM 15/ ‘ 05/24/040/00306/AM15/ fl‘l 10.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemmals)

Case No.: 164/13/82- Party Name:SUN ] lMeet No/Date:3/82- Status:Deferred
ALC4/2014 |PHARMACEUTICAL ALC4/2015 and Re-indexed
‘INDUSTRIES LTD 20.05.2015
222 [HQ File RLA File h,:c No/Date:0310790332 | Defer Date
| :01/82/050/01167/AM15/ :03/95/040/00593/AM 15/ 17.10.2014 w09 07.2015

( Pharmaceuticals).

Decision : It w-as decided to defer the case for want of comments of '[7)7/0 C&PC

Case No.:165/13/82- Party Name:SUN Meet No/Date:3/82- !g;a_tus:Deferred
ALC4/2014 PHARMACEUTICAL ALC4/2015 and Re-indexed
]NDUSTR]ES LTD., 20.05.2015

IRLA File B lﬁc.No/Date:(B 10790350 J Defer Date
AAL KUMAR
—506

”*H.L "‘*wq ﬂ?‘(r‘lmmwr'n ent of Comm
e waH, T3 f&eel
Udyog Bhaw.:m New Delhi



|
Declsmn :
|

:01/82/050/01 168/AMI5/

|Pharmaceuticals).

I :03/95/040/00594/AM 1 5/

17.10.2014 o

It was dec:ded to defer the case for want of comments of D/o C&PC (

09.072015

ALC4/2014

*Fase No.:132/13/82-

Party Name:MOREPEN
LABORATORIES LTD.,

_!Meet No/Date:3/82-

|ALC4/2015

20.05.2015

[Status:
‘Approved

HQ File
:01/82/050/01135/AM15/

RLA File
:05/24/040/00322/AM15/

20. 102014

Lic.No/Date:0510391643 | Defer Date

whichever is less:

Decﬁlon In llght of earllér decision takne in the NC.3 meeting no. 17/82 dated 05.02.2015, it was
decided to ratify the norms under Para 4.7 of HBP vl as per details given below or as applied by the firm,

Export Product Export S. No. | Import Item Qty.
Quantity Allowed
kg/kg
| Montelukast 1 kg 1. (S)-(E)-2-[2-[3-(7-chloro-2- 124
Sodium quinolinyl)-ethenylphenyl]-3-
224 hydroxypropyl]-phenyl]-2-
‘ propanol 3
2. Methanol 2.325 |
i 3. N.N-Diisopropylethylamine 0.30
|
4. Tetrahydrofuran 3.15
‘ 5. Acetonitrile 2.95
| 6. 2-{1- 0.40
' (Mercaptomethyl)Cyclopropyl]
Acetic Acid

\RA may take appropriate actlon as per the decision of Norms Commmee

Case No 144/13/82-

' Party Name:PK\'r'XLW” Tk

|ALC4/2014 PETROCHEM PRIVATE
. LIMITED
HQ File \RLA File

225 :01/82/050/01 147/AM15/ 05/24/040/00293/AM 15/

Declsmn s It was dec:ded to defer the case fo

;Chemlcals)

|
|
J
|

1Meet No/Date:3/82- * Status:Deferred
IALC4/20]5 ‘and Re-indexed ‘
[20.05.2015 , ‘
Lic.No/Date:0510391660 | Defer Date
20 10.2014 I09 07.2015

r want of comments of D/o C&PC (Petro

Case No.:145/13/82-

Party Name:PAYAL

. fMQNo/Date:f&/éz-

1 ]Statu;: Defen;ea

ALC4/2014 PETROCHEM PRIVATE ~ |ALC4/2015 and Re-indexed |
226 | LIMITED 20.05.2015 ;

HQ File RLA File Lic.No/Date:0510391659 | Defer Date

:01/82/050/01148/AM15/ :05/24/040/00276/AM 15/ 20.10.2014 09.07.2015

-5~




227

‘Chemlcals)

Case No.:152/13/82- fParty Name:INDOCO 'Meet No/Date:2/82- Status:
ALC4/2014 [REMEDIES LIMITED ALC4/2015 Approved

: ; 129.04.2015 |

fI-[Q File RLA File ELic.No/Date:0310790392

226A

|Dec1s10n It was decided to defer the case for want of comments of D/o C&PC (Petro

\ 01;’82/050/01 155/AM15/ 03/94/040/00692/AM15/ 120.10.2014

Decision : The committee decided to ratlfy the norms based on the recommendation of |
Department of Pharmaceuticals vide 0.M.N035011/12/2015-PI (Norms) dt. 08.06.2015 as per

details given below or as applied by the firm whichever is less:-

| Export product Qry. Import items Qty.

1‘ Dorzolmaide 1 vial Timolol Maleate 69.70mg

| Hydrochloride+Timolol  Maleate per vial
Ophthalmic solutions — 10ml| ‘y

RA may take further action accordingly.

Case No.:138/13/82- |Party Name:RECKITT Meet No/Date:3/82-  [Status:Deferred |
ALC4/2014 BENCKISER |ALC4/2015 'and Re-indexed
HEALTHCARE INDIA ‘20.05.2015 |
'LIMITED ‘ |
'HQ File tRLA File ‘Llc No/Date:0510391644 | Defer Date ‘
I 01f82/050/0| 141/AM15/ ‘ 05/24/040/00330/AM15/ 120.10. 2014 ‘09.07.2015 ‘
Declsmn : In hght of the comments of Department of Pharmaceuticals vide
1.D.N035011/436/2015-PI (Norms) dt. 04.6.2015 decided to call for following information from
the firm:-
1. Master batch Formula indicating the actual output of formulation in specified
pack sizes.
2. Net content of each of the ingredients (applied for import) in one bottle of 180 ml
size.
| 3. A copy of past consumption data of individual inputs vis-a-vis the actual
| production in terms of specified packs of Mucinex Fast max severe congestion
’ and cough oral liquid, for the last 2 financial years. ‘
. ) )
|CaseNo.:139/13/82- [Party Name:RECKITT Meet No/Date:3/82-  [Status:Deferred
ALC4/2014 BENCKISER |ALC4/2015 and Re-indexed |
'HEALTHCARE INDIA i20.05.2015 '
|LIMITED |
HQFile  [RLAFile h ‘Llc No/Date:0510391645 | Defer Date ‘
:01/82/050/01142/AM15/ :05/24/040/00325/AM15/ 20.10.2014 09.07.2015 ‘

Decision : In Iigtmt of the comments of Department of Pharmaceuticals videi
NQ35011/435«(£015 -Pl (NOI'mS) dt. 04.6.2015 deuded to call for following information from‘

b ¢
Iq HEI
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ihe firm:-

1. Master batch Formula indicating the actual output of formulation in specified

pack sizes.

size.

3. A copy of past consumption data of individual inputs vis-a-vis the actual
i production in terms of specified packs of Mucinex Fast max severe congestion
| and cough oral liquid, for the last 2 financial years.

2. Net content of each of the ingredients @pplied for import) in one bottle of 180 ml

e

Case No.:169/13/82- Party Name:YASHO . mi%Meet No/Date:3/82- |Status:Deferred
ALC4/2014 INDUSTRIES PVT.LTD.  |ALC4/2015 and Re-indexed
20.05.2015 |
229 [4Q File RLAFile LLic.No/Date:0310790376 | Defer Date |
:01/82/050/01172/AM15/  :03/95/040/00602/AM15/  20.10.2014 09.072015 |

|

iDecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals). .

:01/82/050/01156/AM15/

given below or as applied by the firm whichever is less:-
1

Case No.:153/13/82- Party Name:DORF-KETAL ~ [Meet No/Date:3/82- |

ALC4/2014 CHEMICALS INDIA ALC4/2015 ‘Approved ‘

| PVT.LTD. 20.05.2015 [ |

HQ File RLA File LLic.No/Date:0310790442 | \
|
|

:03/94/040/00677/AM15/ 21.10.2014

Status: R

i

Decision : The committee decided to ratify”trhe norms based on the recommendation of ﬁ
Department of Pharmaceuticals vide 1.D.N0.14010/176/2011-Ch-II dated 4.5.2015 as per details ;

230 |
| Export product Qty. | Import items Qty.
Ke/kg |
Polymer Additives-N,N,Dialkyamino- | 1 kg | 4,4- Methylenedianiline/ MDA 0.642 ‘
Diphenylmethane i Methyl Ethyl Ketone / MEK 0.700 i
(UOPNo.225/Unilink 4200/CN- Catalyst 3% Platinum on carbon | 0.00025 ||
2357/STOCK-2357) power (2020 Carbon Sulfided / ;
CP RWS DOPED 43515) i
' RA may take further action accordingly. i
~ |CaseNo.:129/13/82-  [Paty  MeetNo/Date:3/82- [Status:Deferred
ALC4/2014 Name:GULBRANDSEN }ALC4/2015 land Re-indexed
‘ CHEMICALS PVT LTD 20.05.2015 |
' HQFile RLAFile [Lic.No/Date:3410040631 | Defer Date
1:01/82;’050/01 132/AM15/ 1:34/24/040/00189/AM 15/ 21.10.2014 509.07.201 3
1231 {Decision :

EThe Committee decided to remind the firm to furnish the information/documents which were
\earlier called for vide minutes of Norms Committee meeting No.01/82/15 dt. 15.4.2015

uploaded on the DGFT website.

—S3-




Case No.:167/13/82- Party Name:S M B ~ [Meet No/Date:3/82- ‘Status:
ALC4/2014 CORPORATION OF INDIA  |ALC4/2015 Approved
20.05.2015
HQ File RLA File _‘Lic.No/Date:03 10790431
:01/82/050/01170/AM 15/ [:03/95/040/00610/AM15/ 21.10.2014
Decision : The committee decided to ratify the norms based on the recommendation of
f Department of PC I1.D.N0.46011/10/2015-PC-Il dt. 14.5.2015 as per details given below or as
\ applied by the firm whichever is less:-
Export product Qty Import items Qty.
Kg/kg
INTRAUTERINE CONTRACEPTIVE DEVICE | 100 nos | COPPER WIRE (OF HIGH CONDUCTIVITY | 0.02
232 copPERT 380 A 99.99% PURE COPPER)
INSERT TUBE (MADE OF HDPE) 115 nos
POUCHES 110 nos
\/J COPPER TUBING (OF HIGH CONDUCTIVITY | 0.01656
99.99% PURE COPPER)
POLYPROPYLENE GRANULES(GAMMA | 0.165
RADIATION STABILISED POLYPROPELENE)
COMPOUND OF LDPE RESIN AND BARIUM | 0.049
SULPHATE (GRANULES)
PVC (GRANULES) 0.125
i
} RA may take further action accordingly.
| |Case No.:130/13/82-  |Party Name:ALEMBIC Meet No/Date:3/82- |Status:Deferred
ALC4/2014 [PHARMACEUTICALS LTD |ALC4/2015 and Re-indexed
; 20.05.2015
HQ File IRLA File ILic.No/Date:3410040633 | Defer Date
233 1:01/82/050/01 133/AMIS/ :34/24/040/00187/AM15/ 22.10.2014 09.07.2015
i lDecision : It was demded to defer the case for want of comments of Department of
' |Pharmaceuticals.
“[Case No.:171/13/82- EParty Name: PRASOL ﬁ\—/ieet No/Date:3/82- Status:Deferred
'ALC4/2014 CHEMICALS LIMITED ?ALC4/20!5 and Re-indexed
L 20.05.2015 |
234 [HQ File - RLA File Lic.No/Date:0310790482 | Defer Date
|:01/82/050/01174/AM15/ ? :03/95/040/00588/AM15/ \22 10.2014 i09 07.2015
|Dec1s10n It was dec1ded to defer the case for want of comments of D/o C&PC (Chemlcals)
" |caseNo.:172/13/82- Party Name:PRASOL Meet No/Date:3/82- Status:Deferred
ALC4/2014 !CHEMICALS LIMITED |ALC4/2015 and Re-indexed
|20.05.2015 ‘ =
e — s —— — pr— f — i
235 HQ File RLA File Lic.No/Date:0310790480 | Defer Date |
:01/82/050/01 I75/AM 15/ 1:03/95/040/00362/AM 15/ [22.10.2014 09.07.2015 ;
Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemlcals) 3

-
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~ Case No.:170/13/82- Party Name:SAVLA | Meet No/Date:3/82- Status:Deferred

I

| 'ALC4/2014 \CHEMICALS LIMITED ALC4/2015 ;and Re-indexed

L | 20052015

'236 HQ File IRLA File Lic.No/Date:0310790490 rﬁefer Date
:01/82/050/01173/AM15/ 03/95/040/006I9/AM 15/ 22.10.2014 09.07.2015

‘DECISIOD It was decided to defer the case for want of comments of D/o C&PC (Chemucals)

1

 |Case No.:116/13/82- Party Name:SHANPAR Meet No/Date:3/82- Status:Deferred
ALC4/2014 INDUSTRIES PVT. LTD.  |ALC4/2015 and Re-indexed
20.05.2015
237 fﬁd File 'RLA File " [Lic.No/Date:3410040637 De"fer Date
:01/82/050/01119/AM15/  |:34/24/040/001 79/AMIS/  22.10.2014 9.07.2015

|Dec|s10n : It was decided to defer the case for want of comments of D/o C&PC (Chemmals)

~ |Case No.:110/13/82- Party Name:TATVA _____’Meet No/Date:3/82- \Status Deferred '
ALC4/2014 CHINTAN PHARMA CHEM |ALC4/2015 and Re-indexed ;
\ PVTLTD 20.05.2015 ;
HQ File - RLA File ~ |Lic.No/Date:3410040635 | Defer Date
238 :01/82/050/01113/AM15/ :34/24/040/00188/AM15/  [22.10.2014 09.07.2015

! gDecision : It was decided to defer the- case fer wanccf comments of D/o C&PC (Chemicals).

 [Case No.:83/10/82- Party Name:HETERO LABS |Meet No/Date:3/82-  |Status:Deferred
EALC4/2014 LIMITED ALC4/2015 and Re-indexed
20.05.2015
e iHQ File RLA File  [Lic.No/Date:0910061139 | Defer Date
:01/82/050/00997/AM15/  |:09/24/040/00402/AM15/  27.10.2014 09.07.2015

{ ’Declsmn It was decided to defer the case for want of comments of D/o Pharmaceutlcal

{Case No.:87/13/82- IParty Name:MALLADI ‘Meet No/Date:3/82- ;Status:Deferred

|ALC4/2014 DRUGS & |ALC4/2015 land Re-indexed

f PHARMACEUTICALS 520.05.2015 |

; LIMITED

HQ File IRLA File Lic.No/Date: 0410159624 Defer Date
:01/82/050/01090/AM15/ I 04/24/040/00196/AM15/ |27 10.2014 \09 07.2015

Decnsnon In the light of written comments rece:ved from D/o Pharmaceuticals vide their OM
N035011/6/2015-PI(Norms) dt.20.5.2015. It was decided to call for following information from
24( [the firm:

i. End-use of the export product indicating the API produced from it.

i. Complete technical details as per Appendix-33 including solvent charged and
recovered at each step. l

iii. Past production vis-a-vis actual consumption of all imported inpyts duly'
certified by Central Excise Authorities.

\ |
|




 [Case No.:125/13/82- "Party Name:KLJ Meet No/Date:3/82- Status:
ALC4/2014 PLASTICIZERS LTD., ALC4/2015 Approved
| 20.05.2015
HQ File |RLA File |Lic.No/Date:05]0391766
:01/82/050/01128/AM15/ :05/23/040/00313/AM15/ 128.10.2014
Decision : The committee decided to ratify the norms based on the recommendation of
n Department of Chemicals vide 14010/36/2011-Ch-Il dt. 03.3.105 as per details given below or
as applied by the firm whichever is less:-
il Export product Qty Import items Qty.
Kanatol-400 1kg Phthalic andydride | 0.560kg m
Normal butanol 8560kg | 0SSO ka ‘
RA may take further action accordingly. il
" [Case No.:126/13/82- - }Party Name:KLJ 'Meet No/Date:3/82- Status:Deferred
ALC4/2014 PLASTICIZERS LTD., }ALC4/2OI 5 and Re-indexed
20.05.2015
242 HQ File RLA File Lic.No/Date:0510391765 | Defer Date
:01/82/050/01129/AM15/ :05/23/040/00311/AM15/ 28.10.2014 [09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
'Pharmaceuticals.
~ |Case No.:104/13/82- ,‘Party Name:AMOL Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMACEUTICALS PVT. |ALC4/2015 and Re-indexed
LTD. 20.05.2015
HQ File RLA File ~ [Lic.No/Date:1310047687 | Defer Date
243 :01/82/050/01107/AM15/ :13/24/040/00029/AM 15/ 05.11.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.
" |Case No.:266/13/82- e 'P;rty Name:ATULiL'l—MlTED, iMeet No/Date:3/82- Status:Deferred
ALC4/2014 |IALC4/2015 and Re-indexed
; ‘ 20.05.2015 |
| ————— I — re——
' HQ File |RLA File [Lic.No/Date:0810133735 | Defer Date
244 1:01/82/050/01269/AM15/  |:08/24/040/00289/AM15/  |05.11.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of D/o C&PC ( Petro
Chemicals ).
" [Case No.:268/13/82- Party Name:ATUL LIMITED, {Meet No/Date:3/82- Status:Deferred
ALC4/2014 ALC4/2015 and Re-indexed
245 ! 20.05.2015
| [HQFile ~ |RLAFile  [Lic.No/Date:0810133734 | Defer Date
\ :01/82/050/01271/AM15/ 1:08/24/040/00283/AM15/ 05.11.2014 09.07.2015
et THIR/NIF AR

Dy. Director General of |
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arforey
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Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

246

Case No.:107/13/82-

\Party Name:SHIVA

Meet No/Date:3/82-

l gt;atus:Deferred

ALC4/2014 'PHARMACHEM LTD, ALC4/2015 and Re-indexed
! 20.05.2015

HQ File RLA File Lic.No/Date:3410040655 | Defer Date

:01/82/050/01110/AM15/ 1:34/24/040/00196/AM 15/ [05.1 1.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

247

Case No.:121/13/82- Party Name:AKZO NOBEL lMeet No/Date:3/82- Status:Deferred

ALC4/2014 INDIA LIMITED ALC4/2015 and Re-indexed
20.05.2015

HQ File RLA File |Lic.No/Date:0210205126 | Defer Date

:01/82/050/01124/AM15/ :02/24/040/00111/AM15/ 507.] 1.2014 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

248

Case No.:267/13/82- Party Name:ELIXIR PHARMA [Meet No/Date:3/82- Status:

ALC4/2014 f ALC4/2015 Approved
g 20.05.2015

'HQ File RLA File Lic.No/Date:0810133743

1:01/82/050/01270/AM15/

:08/24/040/00294/AM 15/

07.11.2014

Decision : The committee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.N0o35011/625/2014-PI (Norms) dt.18.5.2015 as per
details given below or as applied by the firm whichever is less:-

Export product Qty Import items Qty.
Kg/ke
3-Isobutyl Glutaric Acid (CMH | 1kg Isovaleraldehyde 0.6068
Diacid) Ethyl Cyanoacetate | 0.7814
Diethyl Malonate 0.90

; RA may take further action accordingly.

249

‘Case No.:1/13/82-

\Party Name:HETERO LABS |Meet No/Date:3/82-

Statu;ﬁ)eferred

ALC4/2014 LIMITED \ALC4/2015 and Re-indexed
20.05.2015

'HQ File RLA File LLic.No/Date:0910061188 | Defer Date

:01/82/050/01004/AM15/  |:09/24/040/00417/AM15/  (07.11.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

250

Case No.:2/13/82-
ALC4/2014

|Party Name:ATUL LIMITED,

Meet No/Date:3/82-
ALC4/2015

'Status:Deferred J

and Re-indexed

e 4

20.05.2015




HQ File
:01/82/050/01005/AM15/

:08/24/040/00290/AM 15/

_rRLA File

Lic.No/Date:0810133762 | Defer Date
10.11.2014 09.07.2015

Chemicals).

Decision : It was decided to defer the case for want of comments of D/o C&PC (Petro

Case No.:3/13/82- Party Name:AUROBINDO  |Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMA LIMITED ALC4/2015 and Re-indexed
1 20.05.2015
HQ File i{LA File iLic.No/Date:O9IOO6l 197 | Defer Date
251 |:01/82/050/01006/AM15/ :09/24/040/00377/AM1S/  10.11.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

:01/82/050/01268/AM15/

|:08/24/040/00265/AM 15/

Case No0.:265/13/82- Party Name:H.JJAROCHEM |Meet No/Date:3/82- %Statﬁé:l)eferred
'ALC4/2014 PVT.LTD., ALC4/2015 ‘and Re-indexed
| | 20.05.2015 '
252 |HQ File “|RLA File

Lic.No/Date:0810133768 P)éfer Date
0

10.11.2014 9.07.2015

Decision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

Case No.:151/13/82-

Férty Name:REANNON Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMACEUTICALS ALC4/2015 and Re-indexed
20.05.2015
HQ File RLA File Lic.No/Date:0310790870 | Defer Date
253 1:01/82/050/01154/AM15/ 1:03/95/040/0063 1/AM15/ 10.11.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

Case No.:2/16/82-

Party Name:VENUS

o] Meet No/Date:3/82-

Status:Deferred

ALC4/2014 REMEDIES LTD., ALC4/2015 and Re-indexed
20.05.2015 |
HQ File " [RLA File N Lic.No/Date:2210015116 | Defer Date
254 1:01/82/050/01354/AM15/ 122/24/040/00068/AM15/ 10.11.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

Case No.:114/13/82- Party Name:VIRDEV Meet No/Date:3/82- Status:Deferred
ALC4/2014 INTERMEDIATES PVT LTD |ALC4/2015 and Re-indexed
20.05.2015
255 [HQ File ﬁA File Lic.No/Date:5210041292 | Defer Date
:01/82/050/01117/AMIS/  |:52/24/040/00042/AM15/ 10.11.2014 09.07.2015
|Dec1s10n st was decided to defer the case for want of comments of Department of

PHIR/ NIRMAL
\'” "eresre |

Dy. Dir cc’or General of

KUMAR

.




| |Pharmaceuticals.
||

Case No.:111/13/82- Party Name:ABEERS Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMACEUTICALS PVT |ALC4/2015 and Re-indexed |
LTD 20.05.2015 | |
236 [HQ File RLA File Lic.No/Date:0510391927 | Defer Date
:01/82/050/01114/AM15/ :05/23/040/00352/AM 15/ 11.11.2014 09.07.2015

!Becision : It was decided to defer t-he case for want of comments of D/o Ayush.

Case No.:4/13/82-  [Party Name:ASTRIX Meet No/Date:3/82- Status: Deferred
ALC4/2014 |LABORATORIES LTD., ALC4/2015 ‘and Re-indexed
| 20.05.2015 ;
HQ File RLA File Lic.No/Date:0910061211 | Defer Date
257 :01/82/050/01007/AM15/ :09/24/040/00409/AM 15/ [11.11.2014 09.07.2015
Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:5/13/82- ~ [Party Name:ASTRIX Meet No/Date:3/82- Status:Deferred

ALC4/2014 LABORATORIES LTD.,  |ALC4/2015 and Re-indexed |
20.05.2015

HQ File RLA File Lic.No/Date:0910061212 | Defer Date

;|

258 1:01/82/050/01008/AM 15/ :09/24/040/00325/AM 15/ 11.11.2014 109.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

| |Case No.:108/13/82- Party Name:SHREE Meet No/Date:3/82-  Status:Deferred :
ALC4/2014 BANKEY BEHARILAL ~ |ALC4/2015 and Re-indexed |
BOARD MILLS 20.05.2015 i
259 [HQ File RLA File Lic.No/Date:0510391926 | Defer Date
01/82/050/01111/AMI15/  |:05/24/040/00347/AM15/  |11.11.2014 09.07.2015

, iri)ecision : It was decided to defer the case for want of comments of D/o C&PC (Chemicals).

..... — P

—

i ~ Case No.:112/13/82- !Party Name:SOLARIS }Meetil;fo/DateB/SZ— Status:Deferred

‘ ALC4/2014 ]CHEMTECH INDUSTRIES iALC4/2015 'and Re-indexed
: ILTD. 20.05.2015

260 HQ File RLA File ) LLic.No/Date:3410040672 | Defer Date

! :01/82/050/01115/AM15/ :34/24/040/00193/AM 15/ [11.11.2014 09.07.2015

' Decision : It was decided to defer the case for want of comments of D/o C&PC (Petro
Chemicals).

| CaseNo.:7/13/82- Party Name:HETERO LABS ~Meet No/Date:3/82- Status:Deferred |
ALC4/2014 LIMITED ALC4/2015 |and Re-indexed

261 | 20.05.2015 [
'HQ File RLA File Lic.No/Date:0910061213 | Defer Date
|:01/82/050/01010/AM15/ :09/24/040/00446/AM 15/ 112.11.2014 509.07.201 5

/N
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Pharmaceutlcals

Decision : It was decrded to defer the case for want of comments of Department of

262

'Case No.:120/13/82-  |Party Name:JUBILANT LIFE |Meet No/Date:3/82- Status:Deferred

ALC4/2014 SCIENCES LIMITED ALC4/2015 and Re-indexed
20.05.2015

HQ File RLA File |Lic.No/Date:0510391947 | Defer Date

:01/82/050/01123/AM15/  |:05/23/040/00325/AM15/  |12.11.2014 09.07.2015

tDeclsmn It was decnded to defer the case for want of comments of D/o C&PC (chemncals)

—_le-dse No.:105/13/82- Party Name:PAYAL Meet No/Date:3/82- Status:Deferred |
}ALC4/2014 |PETROCHEM PRIVATE iALC4/20]5 and Re-indexed
LIMITED 20.05.2015 i
HQ File  [RLAFile ~ [Lic.No/Date:0510391957 | Defer Date
263 |:0 1/82/050/01108/AM1S/ . :05/24/040/00336/AM15/ 12.11.2014 09.07.2015
Declsmn : It was decrded to defer the case for want of comrnents of Dlo C&PC (Petro
. |Chemicals). ’
. ) )
I——CCase- No.:3/16/82- Party Name:VENUS |Meet No/Date:3/82- Status:Deferred
ALC4/2014 |REMEDIES LTD., |ALC4/2015 and Re-indexed
i 20.05.2015 ‘
264 HQ File RLAFile ~ [Lic.No/Date:2210015126 | Defer Date
! |:01/82/050/01355/AM15/ :22/24/040/00060/AM 15/ 13.11.2014 09.07.2015

Declswn $

Pharmaceutlcals

It was decided to defer the case for want of comments of Department of

'Case No.:1/16/82-

~ [Party Name:JAYANT AGRO jMeéf No/Date:3/82-

] Status:Deferred

ALC4/2014 ORGANICS LTD., 'ALC4/2015 and Re-indexed
| 20.05.2015
' |HQFile " IRLA File Lic.No/Date:0310791095 | Defer Date
:01/82/050/01353/AM15/ I 103/94/040/00742/AM1 5/ 114.11.2014 09.07.2015

265

Decnsmn

firm:

In the light of written comments recewed from D/o Chemicals. vide their OM
N0.14010/2/2015-Ch-Il dt.27.5.2015. It was decided to call for following information from the

1. The purity of sebacic Acid — standard grade to be imported and sebacic acid
refined grade to be exported is same i.e. 99.50%. How both the export and import
item can be differentiated? Whether the export and import item contains any
specific technical characteristics. The detail may be furnished.
The details of production of sebacic acid refined grade from the commencement
of production till date may be furnished duly certified by CA. What is the basis |
of applied quantity of import item for export of sebacic acid refined grade. é

|
i

_|Case No.:9/13/82-

udyog Bh

foflu

P L T

av‘ui -

;66 f’arty Name:HETERO 'Meet No/Date:3/82- ~ Status:Deferred
|ALC4I20|4 [DRUGS LIMITED |ALC4/2015 Jand Re-indexed
W L _ é 6 -




)

HQ File
:01/82/050/01012/AM15/

RLA File

09/24/040/00453/AM1 5/’

Pharmaceutlcals

20052015 | ;
Fmﬁa{te :0910061268 | Defer Date '
9.11.2014 09.07.2015

1Dec:s:on : It was decuded to defer the case for want of comments of Department of

Pharmaceuticals.

| |Case No.:10/13/82- Party Name:HETERO LABS |Meet No/Date:3/82- Status:Deferred
ALC4/2014 LIMITED ALC4/2015 and Re-indexed
' 20.05.2015
267 IHQ File ) RLA File Lic.No/Date:0910061269 | Defer Date L
'01/82/050/01013/AM15/ :09/24/040/00449/AM 15/ (19.11.2014 109.07.2015
Decision : It was decided to defer the case for want of comments of Department of

WiCase No.:11/13/82- P’arty Name:HETERO LABS Meet No/Date:3/82- irS?atus:Deferrea
'ALC4/2014 ‘LIMITED /ALC4/2015 and Re-indexed
| ‘ 20.05.2015 |

268 |HQ File RLA File  Lic.No/Date:0910061271 | Defer Date
| 01/82/050/01014/AM 15/ ’ :09/24/040/00460/AM15/ 19. 11 2014 ‘09 07.2015

' Pharmaceuticals.

IDeclsmn It was decided to defer the case for want of comments of Department of

|
I
|
I
J

~ CaseNo.:5/16/82- Party Name:MEDREICH
ALC4/2014 tLIMITED
i
'HQ File RLA File
269 |0 1/82/050/01357/AM15/ :07/24/040/00292/AM15/

* [Meet No/Date:3/82-  |Status:Deferred |
|ALC4/2015 iand Re-indexed |
20.05.2015

]Llc No/Date: 0710107026 Defer Date
;20 11 20]4 09072015

|Pharmaceuticals.
t

' Decision : It was decided to defer the case for want of comments of Department of

| |Case No.:122/13/82- Party Name:PAYAL ~ [Meet No/Date:3/82- Status:Deferred

| |ALC4/2014 PPETROCHEM PRIVATE  |ALC4/2015 and Re-indexed |

| | | |

| LIMITED 20.05.2015 |

§270 'HQ File RLA File L|c No/Date:0510392082 | ‘ Defer Date 4

| [0U/82/050/01125/AMIS/  |:05/24/040/00353/AMIS/  [20.11.2014 09.07.2015
»Declsmn It was decided to defer the case for want of comments of D/o C&PC

| (Petrochemlcals)

. [Case No.:123/13/82- Party Name:PAYAL Meet No/Date:3/82-  [Status:Deferred

|ALC4/2014

271 HQ File
|:01/82/050/01 126/AM]5/

PETROCHEM PRIVATE  |ALC4/2015 and Re-indexed
LIMITED 20.05.2015 {

'RLA File ~ [Lic.No/Date:0510392087 | Defer Date

\ :05/24/040/00376/AM1 5/ ,20 112014 09.07.2015

. (Petrochemicals).

‘Declsmn It was decided to defer the case for want ef comments of D/o C&PC

=L~




Case No.:269/13/82- Party Name:SHREE " |MeetNo/Date:3/82-  |Status: |
ALC4/2014 'VALLABH CHEMICAL 'ALC4/2015 ‘Approved
L - 120.05.2015 | i
HQ File ‘RLA File iLic.No/Date:0810133875 i

[ 01/82/050/01272/AM15/ :08/24/040/00315/AM15/ 20.11.2014
Declswn The commlttee decided to ratlfy the norms based on the recommendation of
Department of Chemicals vide 1.D.No14010/05/2015-ch-Il dt. 20.03.2015 as per details given

below or as applied by the firm whichever is less:- i

| | Export product Qty Import items Qty.
ke/kg ?
b1 PEG400 1kg Ethylene Oxide 0.750 [
| DI ETHYLENE GLYCOL WITH 106 MOLE EO Di Ethylene Glycol 0.250
NP9.5 1lkg Ethylene Oxide 0.660 ‘
|
NONYL PHENOL WITH 9.5 MOLE EO Nonyl Phenol 0.340 .
PEG4000 1kg Ethylene Oxide 0.9731
DI ETHYLENE GLYCOL WITH 106 MOLE EO Di Ethylene Oxide 0.0269
; | | NP20 lkg Ethylene Oxide 0.800
; | NONYL PHENOL WITH 20 MOLE EO Di Ethylene Oxide 0.200
| RA may take further action accordingly. |
- |
| |
" [Case No.:75/18/82- Party Name:GLENMARK ~ [Meet ] No/Date:3/82- Céfeius:Deferred \
|ALC4/2014 lPHARMACEUTICALS |ALC4/2015 |and Re-indexed
! LD, 20.05.2015 ‘
lTIff).File - RLA File \LIC No/Date:0310791311 | Defer Date '
273 |:01/82/050/01441/AM15/ 03/94/040/00799/AM15/ \21 112014 109 07.2015
Decision : It was decided to defer the case for want of comments of Department of|
Pharmaceuticals.

| CaseNo.:91/13/82- |Party Name:INCHEM Meet No/Date:3/82- Status:Deferred
|ALC4/2014 LABORATORIES PRIVATE |ALC4/2015 ‘and Re-indexed |
i ILIMITED 20.05.2015 |
HQFile [RLAFile "~ [Lic.No/Date:0910061287 | Defer Date

274:01/82/050/01094/AM1S/  :0924/040/00421/AM1S/  [21.11.2014 09.07.2015

Declsmn It was decuded to defer the case for want of comments of Department of
fPharmaceutlcaIs

T ﬁ:ase N0.:93/13/82-ALC4/2014 Party Name:HETERO DRUGS |Meet No/Date:3/82-  [Status: |
LIMITED 'ALC4/2015 Approved |

275 L | \20 05.2015 [
HQFile ' RLAFile  |Lic.No/Date:0910061299 i Defer Date |

E 01/82.’050/01096/AM15/ :09/24/040/00468/AM1S/ 25112014 , |

—I ¢ — A== — — = e ——— s = wa =
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|Decision : It was decrded to defer the case for want of comments of Department of
Pharmaceuticals.

- -_— 1]

. [CaseNo.99/13/82- [Party Name:HETERO ~ |Meet No/Date:3/82-  [Status:Deferred

;\ iALC4/2014 [DRUGS LIMITED |ALC4/20]5 and Re-indexed

|| ! 20.05.2015 f '

_ HQFile ~ RLAFile Lic.No/Date:0910061318 | Defer Date

280 01/82/050/0[ 102/AM15/ [ 09/24/040/00472/AM15/ |26 11. 2014 |09 07 2015
Declslon : It was decrded to defer the case for want of comments of Department of

; Pharmaceuticals t

~ [CaseNo.:10013/82- [Party Name:HETERO LABS Meet No/Date:3/82- - Status:Deferred
ALC4/2014 LIMITED |IALC4/2015 ;and Re-indexed |
g 20.05.2015 ;
| I-_lQ File : rRLA File T [Lic.No/Date 0t 0910061319 | Defer Date |
281 | 01/82/050/01103/AM15/ 09/24/040/00473/AM15/ 26.11.2014 09.07.2015 |
‘Declsmn : It was decided to defer the case for want of comments of Department Ofg
iPharmaceutncals f

| [CaseNo.anne/s2- |Party Name:MICRO LABS  Meet No/Date:3/82- Status:Deferred |
. |ALC42014 LTD ALC4/2015 and Re-indexed |
j | ; 20.05.2015 |

| HQFile 'RLA File ~ |Lic.No/Date:0710107083 | Defer Date

282 . :01/82/050/01356/AM15/  |: :07/24/040/00303/AM1S/  [26.11 2014 09.07.2015 |
] Dec:smn : It was decrded to defer the case for want of comments of Department of
; Pharmaceuticals. ;
|

| [CaseNo.:102/13/82- |Party Name:DR REDDYS Meet No/Date:3/82- ~ [Status:Deferred |
| |ALC4/2014 .LABORATORIES LIMITED |ALC4/2015 ;and Re-indexed |
f 20.05.2015 ;
. .HQT'ue " RLA File 'L'lc No/Date:0910061336 | Defer Date |
283 01/82/050/01105/AM15/ 09/24/040/00487/AM15/ 04.12.2014 09.07.2015 |

Declslon : It was decnded to defer the case for want of comments of Department of E

1
Pharmaceuticals. |
1

i— XS

| (CaseNo.:280/13/82-  |Party Name:HETERO LABS | [Meet No/Date:3/82- [Status: Deferred |
i ALC472014 LIMITED ALC4/2015 and Re-indexed |
| 20.05.2015 | |
284 HQ File RLA File [Lic. No/Date:0910061364 | Defer Date |
| 01/82/050/01283/AM15/ 09/24/040/00498/AM 15/ |09.12.2014 09.07.2015

% JDeclsmn‘ It was decrded to defer the case for want of comments of D/o Pharmaceutlcals
| |
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Declsmn The Commlttee in Ilght of the wrltten commnets"e-f b/o Pharmaceutmals ;
provided vide 0.M.N0.35011/36/2015-PI (Norms) dated 05.06.2015 decided to ratify |
norms as per details given below or as applied by the firm whichever is less:-

Export product | Qty | Import items Qty.
Levofloxacin 1 kg | Ethyl(S)-9,10-difluoro-3-methyl-7- | 0.8571
Hemihydrate ox0-2,3-dihydro-7H-pyrido(1,2,3- kg

‘ :_ DE)-1,4-benzoxazine-6-
‘ i carboxylate
|
|

|RA may take further necessary actlon accordmgly

e —— o |

| (Case No0.:94/13/82-  Party Name:HETERO !Mée(ﬁo?béié}ysz- " [Status:Deferred|
| 1ALC4/2014 DRUGS LIMITED ALC4/2015 Tand Re-indexed |
[ 20.05.2015
|HQ File RLA File h,uc No/Date:0910061300 l Defer Date
276 :01/82/050/01097/AM15/ | :09/24/040/00469/AM15/ wzs 11.2014 |09 07.2015

IDECISIOI‘I It was decnded to defer the case for want of comments of Department of
‘Pharmaceutlcals

Case No.:95/13/82- |Party Name:HETERO ~ Meet No/Date:3/82-  [Status:Deferred

ALC4/2014 LABS LIMITED 'ALC4/2015 and Re-indexed |

! | 20.05.2015 | |

HQ File RLA File Lic.No/Date:0910061301 | Defer Date |
277 01/82!050/01098/AM15/ :09/24/040/00465/AM15/ [25.11.2014 09.07.2015

I
gDeClsmn : It was dec:ded to defer the case for want of comments of Department ofl
Pharmaceuticals. g

Case No.:96/13/82- Party Name:HETERO | Meet No/Date:3/82- Status:Deferred |
ALC4/2014 LABS LIMITED |ALC4/2015 and Re-indexed
| 20.05.2015 | |
HQ File RLA File Lic.No/Date:0910061302 | Defer Date
278 :01/82/050/01099/AM15/ :09/24/040/00466/ AM15/ 25.11.2014 09.07.2015

Declslon : It was decided to defer the case for want of comments of Department of|
Pharmaceuticals.

" [Case No.27/18/82-  |Party Name:MACLEODS |Meet No/Date:3/82-  |Status:Deferred and |
| |ALC42014 PPHARMACEUTICALS | ALC4/2015 Re-indexed
‘279 [LTD. \20 05.2015
HQ File ~ [RLAFile  [Lic.No/Date:0310791414 Defer Date
| :01/82/050/01393/AM15/ |:03/95/040/00693/AM15/ [25.11.2014 109.07.201529.04.2015

= g-rﬂ?fMLRMAI KUMAR
- =g HereRee @a arrr;r
é S < Dy. Director General of Foreign -8
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| |Case No.:281/13/82- Party Name:HETERO LABS  Meet No/Date:3/82-  Status:Deferred
' ALC4/2014 \LIMITED \ALC4/2015 and Re-indexed
I 20.05.2015

: , ; , YT [T
1285 HQ File RLA File Lic.No/Date:0910061365 I Defer Date ,‘
i :01/82/050/01284/AM 15/ |:09/24/040/00499/AM15/ ‘09 12 2014 |09.07.2015 [
E Decision : It was decided to defer the case for want of comments of Department of
E Pharmaceuticals.

Case No.:282/13/82-
ALC4/2014

Party Name:HETERO LABS
LIMITED

HQ File
:01/82/050/01285/AM15/

286

IEI:.A File ]
| 09/24/040/00505/AM15/

Meet No/Date:3/82- Status:Deferred
ALC4/2015 and Re-indexed
120.05.2015 |

gLic.Nb/ Date:091 0061366 Defer Date

i09 12.2014 ‘09 07 2015 [

. Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of

Case No.:283/13/82- [Party Name:HETERO LABS |Meet No/Date:3/82-  [Status:Deferred
ALC4/2014 LIMITED 'ALC4/2015 |and Re-indexed
| 20.05.2015 |

HQ File RLA File ~ [Lic.No/Date:0910061367 Ff‘er Date

287 :01/82/050/01286/AM 15/ 09/24/040/00501/AM15/ 09.12.2014 09.07.2015

Pharmaceuticals.

Decision : It was decided to defer the case for want of comments of Department of|

the firm:
288

be explained.

| |Case No.:279/13/82- * Party Name:HONOUR LAB lMeet No/Date:3/82-  |Status:Deferred
ALC4/2014 LIMITED ALC4/2015 and Re-indexed
| 20.05.2015 .
. HQFile ~ [RLA File ~ |Lic.No/Date:0910061362 | Defer Date
| :01/B2/050/01282/AMIS/  |:09/24/040/00510/AMIS/  [09.12.2014 09.07.2015

Decision : In the light of written comments recelved from D/o Pharmaceutlcals vide their OM
No 35011/37/2015-PI(Norma) dt. 5.6.2015. It was decided to call for following information from

1. Specific use of Lithium metal and n-Butyl chloride is not given in the
process/Reactions. How these are consumed in the process may be explained.

2. Past Production vis-a-vis Actual consumption of all imported inputs duly certified
by Central Excise Authorities.Specific use of Lithium metal and n-Butyl chloride
is not given in the process/Reactions. How these are consumed in the process may

 [Case No.:284/13/82-

]Party Name:HONOUR LAB

'ALC4/2014 LIMITED
289 '
- HQFile [RLA File o
. :01/82/050/01287/AM15/ :09/24/040/00509/AM 15/

b B

Meet No/Date 3/82- Status Deferred
ALC4/2015 and Re-indexed
20.05.2015
_E(m:kN()/Date 0910061372 | Defer Date Y
121220|4 09072015 |
e B cha 'T? \-l\\'\" "F F(U(\' a "




Decision : In the light of written comments received from D/o Pharmaceuticals vide their OM

No 35011/37/2015-PI(Norma) dt. 5.6.2015. It was decided to call for following information from
the firm:

a) Specific use of Lithium metal and n-Butyl chloride is not given in the
process/Reactions. How these are consumed in the process may be explained.

b) Past Production vis-a-vis Actual consumption of all imported inputs duly certified
by Central Excise Aulhormes

Case No.:26/1/82-ALC4/2015 |Party Name:VIJAYASRI  |Meet No/Date:3/82- Status:
ORGANICS LTD ALC4/2015 Approved
20.05.2015 |
HQ File RLA File a Lic.No/Date:0910061385
:01/82/050/01552/AM15/ \ 09/24/040/00444/AM15/ 12.12.2014

DeClSlon : The commlttee decided to ratify the norms based on the recommendation of
Department of Pharmaceuticals vide 1.D.N0o35011/377/2014-PI (Norms) dt. January.2015 as per
details given below or as applied by the firm whichever is less:-

290
Export product Qty Import items Qty.kg/kg
4-FLUORO-a-2-METHYL-1- 1kg FLUOROBENZENE 0.52
OXOPROPYL}-g-OXO-N-B-DIPHENYL METHYL ISO BUTYRYL ACETATE (MIBA) 0.76
BENZENE BUTANEAMIDE (DIKETONE-
INTERMEDIATE FOR POTASSIUM CARBONATE 0.86
| ATORVASTATIN)/OKT-3 NRINEOIL T
' RA may take further action accordingly.
- [Case No.:27/1/82-ALC4/2015  Party Name:VIJAYASRI 'Meet No/Date:3/82- Status:
ORGAN]CS LTD ALC4/2015 approved
| 20.05.2015
'HQ File o RLA File ' _‘_*‘Lic No/Date:0910061386 |

29

—

|:01/82/050/01553/AM15/ 09/24/040/00443,"AM15/ [12.12. 20!4

Declsmn : The cbhmlttee dec-lded to ratlfy the norms based on ';he recommendatlon of
\Department of Pharmaceuticals vide 1.D.N035011/377/2014-PI (Norms) dt. January.2015 as per
details given below or as applied by the firm whichever is less:-

Export product Qty Import items Qty.kg/ke
4-FLUORO-a-2-METHYL-1- lkg FLUOROBENZENE 0.52
OXOPROPYL)-g-OXO-N-B-DIPHENYL

METHYL I1SO BUTYRYL ACETATE (MIBA) 0.76
BENZENE BUTANEAMIDE (DIKETONE-
INTERMEDIATE FOR POTASSIUM CARBONATE 0.86
ATORVASTATIN)/DKT-3 ANILINE OIL 047
RA may take further action accordingly.
~ [Case No.:3/1/82-ALC4/2015 |Party Name: JAGSONPAL  |Meet No/Date:3/82- |Status:Deferred |
‘ PHARMACEUTICALS LTD. |ALC4/2015 ‘and Re-indexed |
20.05.2015 ; '
|RLA File |Llc No/Date:05 10392649 | | Defer Date

=



:01/82/050/00003/AM16/  [:05/23/040/00450/AM15/ (01012015 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:6/16/82- Party Name:RELIANCE gMeet No/Date:3/82- Status:Deferred
ALC4/2014 INDUSTRIES LTD. }ALC4/20]5 and Re-indexed
120.05.2015
293 [HQ File RLA File LLic.No/Date:0310792858 | Defer Date
:01/82/050/01358/AM15/ :03/95/040/00351/AM15/ [13.01.2015 09. 07 2015

[Decision It was decided to defer the case for want of comments of Petrochemicals.

 [Case No.:7/16/82- [Pa;y Name:RELIANCE Meet No/Date:3/82- Status:Deferred
ALC4/2014 INDUSTRIES LTD. ALC4/2015 and Re-indexed
20.05.2015 |
294 [HQ File RLA File "~ [Lic.No/Date:0310792860 | Defer Date
:01/82/050/01359/AM1S/  |:03/95/040/0014/AMIS/  [13.01.2015 09.07.2015

i ’Decnsnon It was dec:ded to defer the case for want of comments of Petrochemicals.

" |Case No.:8/16/82- o Party Name:RELIANCE Meet No/Date:3/82- Status:Deferred
ALC4/2014 [INDUSTRIES LTD. ALC4/2015 and Re-indexed
5 120.05.2015
295 HQFile RLA File Lic.No/Date:0310792863 | Defer Date
|:01/82/050/01360/AM15/ :03/95/040/00243/AM 15/ {13.01.2015 09.07.2015
j])eclsmn : : It was decided to defer the case for want of comments of Petrochemicals.

| |Case No.:11/16/82- Party Name:DR REDDYS  [Meet No/Date:3/82- Status:Deferred
- |ALC472014 LABORATORIES LIMITED |ALC4/2015 and Re-indexed
L | 20.05.2015 |

296 HQ File " [RLA File ©[LicNo/Date:0910061549 | Defer Date
:01/82/050/01363/AM15/  :09/24/040/00580/AM15/  21.01.2015 09.07.2015

iDecision : It was deaded to defer the case for want of comments of D/o Pharma.

~ [Case No.:10/16/82- iParty Name:JODAS EXPOIM |Meet No/Date:3/82- th;uSEeferred
ALC4/2014 !PVT.LTD., ALC4/2015 iand Re-indexed
i 20.05.2015 ‘[
297 [4Q File RLA File Lic.No/Date:0910061548 | Defer Date
:01/82/050/01362/AM15/ :09/24/040/00529/AM15/ 21.01. 20]5 [09 07 2015

{Decision It was decnded to defer the case for want of comments of D/o Pharma

‘Case No.:12/16/82- Party Name:RA CHEM Meet No/Date:3/82- Status:Deferred
ALC4/2014 PHARMA LIMITED ALC4/2015 and Re-indexed
| ‘ 20.05.2015 e
298 [HQ File RLA File Lic.No/Date:0910061552 | Defer Date
:01/82/050/01364/AMIS/  |:09/24/040/00592/AM1S/  21.012015 09.07.2015

Declsmn : It was decided to defer the case for want of comments of D/o Pharma

299 |Case No.:14/16/82- Party Name:HERBOCHEM  [Meet No/Date:3/82- [Status:Dgferred
o e b e &
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- |ALc42014 ALC4/2015 and Re-indexed
20.05.2015
HQ File ~ [RLAFile Lic.No/Date:0910061554 | Defer Date
:01/82/050/01366/AM15/ :09/24/040/00572/AM15/ 22.01.2015 09.07.2015

’Decision ¢ It was decided to defer the case for want of comments of D/o Pharmaceutical.

Case No.:13/16/82- Party Name:HETERO Meet No/Date:3/82- Status:Deferred
ALC4/2014 'DRUGS LIMITED 'ALC4/2015 and Re-indexed
| 20.05.2015
300 (4 File ~ [RLAFile LLic.No/Date:0910061553 | Defer Date
:01/82/050/01365/AM15/  |:09/24/040/00582/AM15/  22.01.2015 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o Pharma.

[ Case No.:14/l/§2- :Party Name:ANUH ?Meet No/Date:3/82- Status:Deferred
ALC4/2015 'PHARMA LTD. ALC472015 and Re-indexed
, g 20.05.2015

301 [HQ File RLA File Lic.No/Date:0310793308 | Defer Date
:01/82/050/00014/AM 16/ :03/94/040/00985/AM15/  127.01.2015 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o Pharma.

Case No.:13/1/82- Party Name:INDOCO Meet No/Date:3/82- Status:Deferred
ALC4/2015 REMEDIES LIMITED ALC4/2015 and Re-indexed
20.05.2015
302 [HQ File RLA File Lic.No/Date:0310793672 | Defer Date
:01/82/050/00013/AM16/ :03/94/040/01049/AM15/ 06.02.2015 09.07.2015

!Decision : It was dec{aéd EtV)“defer the case for want of comments of D/o Pharma.

" |Case No.:7/1/82-ALC4/2015 Party Name:BDR 'Meet No/Date:3/82- Status:Deferred
PHARMACEUTICALS §ALC4/2015 and Re-indexed
INTERNATIONAL PVT. 520.05.2015
303 e |
HQ File |[RLA File [Lic.No/Date:0310793727 | Defer Date
:01/82/050/00007/AM 16/ 1:03/94/040/00971/AM15/ 09.02.2015 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o Pharma.

fr———

| |Case No.:6/3/82-ALC4/2015  [Party Name:INDO PHYTO [ Meet No/Date:3/82- Status:Case
| (CHEMICALS PVT LTD ALC4/2015 Added
, ! 20.05.2015 1

304 1HQ File RLA File Lic.No/Date:0510393121 |Defer Date
:01/82/050/00036/AM 16/ :05/23/040/00471/AM15/ 09.02.2015 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o Pharma.

| |Case No.:12/1/82- 'Party Name:INDOCO Meet No/Date:3/82- Status:Deferred
ALC4/2015 REMEDIES LIMITED ALC4/2015 and Re-indexed
305! 20.05.2015
V\HQFile RLA File Lic.No/Date:0310793729 | Defer Date
01/82/050/00012/AM 16/ 103/94/040/01005/AM15/ 09.02.2015 09.07.2015
g;tIR NIRMAL KUMAR
| g qmﬁa;ﬁﬁ fadwr =R é 8 —
Dy. Director General of Foreign Trade
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\Case No.:52/19/82- }Party Name:PCL OIL & 'Meet No/Date:3/82- um'Sﬁatus:Deferred |

ALC4/2014 iSOLVENTS LD ALC4/2015 !and Re-indexed |
L 1 20.05.2015 ;‘ |
1306 [11Q File | RLA File Lic.No/Date:0510393248 | Defer Date

:01/82/050/01540/AM15/  :05/24/040/00273/AM15/ 17.02.2015 09.07.2015

Decision : It was decided to defer the case for want of comments of D/o Pharma.

iDecision : It was decided to defer the case for want of comments of D/o Petrochemicals.

l
|
|

 [Case No.:2/3/82-ALC4/2015 FPazty Name:AUROBINDO !ﬁéet No/Date:3/82- Status:Case
PHARMA LIMITED /ALC4/2015 ‘Added
20.05.2015 |
HQ File - [RLAFile  |Lic.No/Date:0910061629 |Defer Date
:01/82/050/00032/AM 16/ :09/24/040/00632/AM15/ 18.02.2015 09.07.2015

Decision : In the light of earlier decision taken in the NC.3 meeting no. 15/82 dated 12.01.2015
it was decided to ratify the norms under Para 4.7 of HBP v1 as per details given below or as
applied by the firm, whichever is less:

Export Product: Cefuroxime Axetil Crystalline

S. No. Import Item Qty. Recommended kg/kg. F
; 1
1. |7-aminocephalosporanic acid (7 A C A) 0.769
- 2. |chlorosulphonyl isocynate 0.4754
| (z)-2-methoxy imino(furyl-2-yl) acetic 0.6152
! 3. lacid ammonium salt (smia)
| 4. Jacetone 1.611 !
5. |methylene chloride 3.369
6. [|activated carbon 0.093 ‘
7. |n,n-dimethyl acetamide 4.02
8. |potassium carbonate 0.043
9. [cyclohexane 1.733
10. |methanol 2.78
|RA concerned may take further necessary action as per above decision of NC.
 [CaseNo.:11/1/82-  |Party Name:INDOCO Meet No/Date:3/82-  |Status:Deferred
ALC4/2015 REMEDIES LIMITED |ALC4/2015 ‘and Re-indexed
e - ; 20.05.2015 i
308 [0 File {RLA File Lic.No/Date:0310793939 | Defer Date
|:01/82/050/00011/AM16/ |:03/94/040/01070/AM 15/ 118.02.2015 09.07.2015
‘Decision : It was decided to defer the case for want of comments of D/o I;Harmaj -
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' |Case No.:8/1/82-ALC4/2015 IParty Name:BDR ~Meet No/Date:3/82- |Status:Deferred

PHARMACEUTICALS ‘ALC4/2(}IS and Re-indexed
INTERNATIONAL PVT.  20.05.2015
- LTD. |
Lic.No/Date:0310793987 | Defer Date

HQ File ' RLA File
:01/82/050/00008/AM 16/ :03/94/040/00917/AM15/ 19.02.2015 09.07.2015

jDecision : It was decided to defer the case for want of comments of D/o Pharma.

__{Case No.:2/19/82- ’Party Name:SUN EMeet No/Date:3/82- lStatus:Deferred
ALC4/2014 PHARMACEUTICAL ALC4/2015 |and Re-indexed
INDUSTRIES LTD., {20.05.2015 !
310THQ File RLA File ~ [Lic.No/Date:0310793988 | Defer Date
:01/82/050/01490/AM15/ 1:03/95/040/00916/AM15/ i 19.02.2015 |09.07.201 5

lDecision : It was decided to defer the case for want of comments of D/o Pharma. E

" |Case No.:3/19/82- ‘Fa;y Name:DIVIS Meet No/Date:3/82- |Status:DeferréE
ALC4/2014 LABORATORIES LTD., ALC4/2015 :and Re-indexed
‘ ‘ 20.05.2015 ?

311 [HQ File RLA File Lic.No/Date:0910061637 | Defer Date
1:01/82/050/01491/AM15/ :09/24/040/00622/AM15/ 20.02.2015 09.07.2015
lDecision : It was decided to defer the case for want of comments of D/o Pharma.

 |Case No.:4/19/82- Party Name:AUROBINDO Meet No/Date:3/82- 'Status:Dell?rr-éE:
ALC4/2014 PHARMA LIMITED ALC4/2015 ‘and Re-indexed

20.05.2015

312 [HQ File . RLA File LLic.No/Date:0910061647 | Defer Date

:01/82/050/01492/AM15/ :09/24/040/00614/AM 15/ I24.02.20 15 09.07.2015

ﬂ)ecision : It was decided to defer the case for want of comments of D/o Pharma.

e e

Case No.:4/1/82-ALC4/2015 |Party Name:GOPINATH Meet No/Date:3/82- Status:Deferred
\CHEM-TECH LTD., |ALC4/2015 and Re-indexed
l 1 20.05.2015 ;
313 [HQ File RLA File " Lic.No/Date:0810134669 | Defer Date |
:01/82/050/00004/AM16/  :08/24/040/00436/AM15/  25.02.2015 09.07.2015

(Decision : It was decided to defer the case for want of comments of D/o Chemicals

' |case No.:46il§la‘ |Party Name:CADILA " [Meet No/Date:3/82- ‘Status:Deferred §
ALC4/2014 HEALTHCARE LTD., ALC4/2015 %and Re-indexed
20.05.2015
314 [4Q File ~ |RLAFile Lic.No/Date:0810134680 | Defer Date
|:01/82/050/01534/AM15/ :08/24/040/00442/AM15/ 26.02.2015 09.07.2015

l [Decision _:—It“was decided to defer the case for want of comments of D/o Pharma. &

[ iCase No.:1/1/82-ALC4/2015 [Party Name:PARAMOUNT  [Meet No/Date:3/82- §Status:Deferred
|AROMACHEM PVT.LTD., |ALC4/2015 and Re-indexed
315 ‘ ! 20.05.2015 |
[HQ File RLA File LLic.No/Date:0510393385 | Defer Date |
:01/82/050/0000 1/AM16/ 1:05/24/040/00563/AM15/ 126.02.2015 \09.07.20]5 i
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lDecnsmn : It was decided to defer the case for want of comments of D/o Chemicals.

Case No.:47/19/82- |Party Name:RUBY Meet No/Date:3/82- Status:Deferred
ALC4/2014 FRAGRANCE PRIVATE ALC4/2015 and Re-indexed

. LIMITED 20.05.2015

316 1HQ File RLA File T [LicNo/Date:3510044692 | Defer Date |
:01/82/050/01535/AM15/ | 35/24/040/00006/AM 15/ 127.02.2015 ‘09 07.2015 '
}rDecision It was decnded to defer the case for want of comments of D/oC PC (Chemlcals) i

i miCase No.:48/19/82- ~ |Party Name:AARTI DRUGS |Meet No/Date:3/82- ~ Status:Deferred
ALC4/2014 'LIMITED éALC4/20 15 |and Re-indexed
| [20.05.2015
317 HQ File - lRLA File Lic.No/Date:0310794361 (Defer Date
:01/82/050/01536/AM15/ E 03/94/040/0]057/AM15/ 04.03.2015 09.07. 2015

'DECISIOB It was decnded to defer the case for want of comments of D/o Pharma

| Case No.:6/1/82-ALC4/2015 Party Name:MICRO LABS ‘!Meet No/Date:3/82- Status:Deferred
' iLTD |ALC4/2015 ‘and Re-indexed |
g 20.05.2015 |
318 [1Q File RLA File Lic.No/Date:0710107776 | Defer Date
:01/82/050/00006/AM 16/ I 07/24!040/00446.’AM15/ [lO 03.2015 09.07.2015
e == e —— ]
’Declswn It was decided to defer the case for want of comments of D/o Pharma |
[ 1 Case No.:49/19/82-ALC4/2014 [Party Name:SAURAV ~ |Meet No/Date:3/82- Status: |
] CHEMICALS LTD, 'ALC4/2015 .Approved
; \20 05.2015
HQ File RLA File %Llc No/Date2210015208 | Defer Date
:01/82/050/01537/AM 15/ | 22.’24/040/00]02/AM15/ {10.03. 2015
Decision : In the light of earlier decision taken in meeting no. 6/82 dated 29.08. 2014, it
was decided to ratify norms under Para 4.7 of HBP v 1 as per details given below or as
applied by the firm, whichever is less: |
19 Export product Exp. SLNo. | Import items Qty. allowed l
| Qty. |
| Homatropine Methyl Bromide | 1 kg 1. Tropine 0.718 kg :
| Synonyms N,N-dimethy-8- 2: DL-Mandelic Acid 0.862 kg ;
Azoniabicyclo(3.2.1)octane-3-yl)2- _ 3. Methylene Dichloride | 5.20 kg ;
hydroxy-2-phenylacetate bromide 4. s o— 537 kg '
C.AS. No.80-49-9 formula
C6H4CH2Bro2N Quality 99% Purity
|
|
RA may take appropnate actlon as per the dec151on of Norms Commlttee !
| [CaseNo.:15/1/82-  [Party Name:ALCHYMARS |Meet No/Date:3/82- |Status:Deferred
. ALC412015 [ICM SM PRIVATE |ALC4/2015 and Re-indexed |
| | LIMITED 20.05.2015 | |
320 [HQ File RLA File - Lic.No/Date:0410160273 | Defer Date |
:01/82/050/00015/AM16/ 04/24/040/00272/AM] 5/ 11 03 20]5 [09.07.2015 |

} (Declsmn It was decuded to defer the case for want of comments of D/o Pharma
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~ Case No.:50/19/82- Party Name:HETERO Meet No/Date:3/82- |Status:Deferred
ALC4/2014 DRUGS LIMITED ALC4/2015 1and Re-indexed
20.05.2015 ,
321 |HQ File RLA File Lic.No/Date:0910061693 | Defer Date
:01/82/050/01538/AM15/ :09/24/040/00679/AM15/ 12.03.2015 09.07.2015
ﬁ)eclsmn : It was decided to defer the case for want of comments of D/o Pharma.

JCase No.:51/19/82- ﬁ’arty Name:HONOUR LAB  Meet No/Date:3/82- Status:Deferred
|ALC4/2014 ‘LIMITED ALC4/2015 and Re-indexed
i | 20.05.2015 ~
322 | [HQ File RLA File Lic.No/Date:0910061695 | Defer Date
:01/82/050/01539/AM15/  :09/24/040/00693/AM15/ 12.03.2015 09.07.2015

Decision :

It was decided to defer the case for want of comments_of D/o Chemicals. ‘

Case No.:53/19/82-
ALC4/2014

323 [HQ File
:01/82/050/01541/AM15/

Party Name:ARENE LIFE
SCIENCES LIMITED.

Meet No/Date:3/82-
ALC4/2015
20.05.2015

|Status:Deferred
and Re-indexed

P
\
[RLA File
09/24/040/00558/AM 14/

Lic.No/Date:0910061704
13.03.2015

I Defer Date
09.07.2015

|Dec1s10n It was decided to defer the case for want of comments of D/o Pharma.

[ |case No.:16/1/82-
| ‘ALC4/20I5

Party Name:HETERO LABS

Meet No/Date:3/82-

Status:Deferred

LIMITED ALC4/2015 and Re-indexed
| 20.05.2015

324 [HQ File RLA File Lic.No/Date:0910061716 | Defer Date
:01/82/050/01542/AM15/ 109/24/040/00703/AM15/ 17.03.2015 09.07.2015

JDecision : It was decided to defer the case for want of comments of D/o Pharma.

" |case No.:20/1/82- @é@Name CADILA ’Meet No/Date:3/82- Status:Deferred
ALC4/2015 !HEALTHCARE LTD., ALC4/2015 and Re-indexed
{ i 20.05.2015

325 [HQ File RLA File Lic.No/Date:0810134879 | Defer Date
:01/82/050/01546/AM 15/ \ 08/24/040/00474/AM15/ 23.03.2015 09.07.2015

\Declswn It was decided to defer the case for want of comments of D/o Pharma.

Case No.:22/1/82-
ALC4/2015

326 [4Q File

:01/82/050/01548/AM 15/

LIMITED

iRLA File
:09/24/040/00626/AM15/

wParty Name:HETERO LABS EMeet No/Date:3/82-  |Status:Deferred
|IALC4/2015 and Re-indexed
120.05.2015
Lic.No/Date:0910061741 | Defer Date
23.03.2015 09.07.2015

Becision .

: It was decided to defer the case for want of comments of D/o Pharma.

Case No.:23/1/82- ] ii’el:t):Name: SMS irMeet No/Date:3/82- Status:Deferred E
ALC4/2015 PHARMACEUT]CALS LTD |ALC4.’2015 |and Re-indexed
27 , 120.05.2015 |
HQ File IRLA File ILic.No/Date:0910061762 | Defer Date
:01/82/050/01549/AM15/ :09/24/040/00579/AM 15/ 24.03.2015 09.07.2015
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;Declsmn It was demded to defer the case for want of comments of D/o Pharma

328

Case No.:5/1/82-ALC4/2015 |Party Name:MICRO LABS Meet No/Date:3/82- Status:Deferred
LTD ALC4/20|5 land Re-indexed
!20.05.2015 \
HQ File RLA File ~ [Lic.No/Date:0710107918 !rf)?fé}’béte i
:01/82/050/00005/AM16/ :07/24/040/00457/AM15/ 25.03.2015 09.07.2015

|
|

|

Decision : It was dec:ded

to defer the case for want of comments of D/o Pharma

\

329

Case No.:28/1/82- Party Name:DHANUKA [Meet No/Date:3/82- ’Status:l}eferred

ALC4/2015 LABORATORIES LTD. ALC4/2015 and Re-indexed
20.05.2015 |

HQ File RLA File " [Lic.No/Date:0510393745 | Defer Date

:01/82/050/01554/AM15/  |:05/23/040/00556/AM15/ 26.03.2015 09.07.2015

[Declsmn It was deaded to defer the case for want of comments of D/o Pharma.

|
|
|
|

- Case No.:30/1/82- "Party Name:HETERO LABS |Meet No/Date:3/82-  [Status:Deferred
ALC4/2015 LIMITED ALC412015 and Re-indexed
: | 20.05.2015 ;
330 [HQ File RLA File Lic.No/Date:0910061790 | Defer Date
01/82/050/01556/AM15/  :09/24/040/00713/AM1S5/  [30.03.2015 09.07.2015

|Dec1s10n : ¢ It was decided to defer the case for want of comments of D/o Pharma

331

Case No.:29/1/82- Party Name:HONOUR LAB Meet No/Date:3/82- Status:Deferred

ALC4/2015 LIMITED ALC4/2015 and Re-indexed
| 20.05.2015 e

HQ File RLA File B Lic.No/Date:0910061789 | Defer Date

:01/82/050/01555/AM1S/  |:09/24/040/00722/AMIS/  [30.03.2015 09.07.2015

Decmon

the firm:

a) Specific use of
process/Reactions.

In the Ilght of written comments recelved from D/o Pharmaceutlcals vide their OM
No 35011/37/2015-PI(Norma) dt. 5.6.2015. It was decided to call for following information from |

Lithium metal and n-Butyl chloride is not given in the
How these are consumed in the process may be explained.

b) Past Production vis-a-vis Actual consumption of all imported inputs duly certified

by Central Excise Authorities.

Case No.:9/1/82-ALC4/2015

Party Name:VIVIMED LABS Meet No/Date:3/82-

( ALATHUR) PRIVATE \ALC4/2015 Iand Re-indexed
i LIMITED 120.05.2015 i
HQ File RLA File Lic.No/Date:0410160364 | Defer Date
01/82/050/00009/AM]6/ 04/24/040/00292/AM15/ 30.03. 2015 509 07. 201 5

Decision : It was decided to defer the case for want of comments of Department of |
IPharmaceutrcals.

Status: Deferred_ |
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Case No.:31/1/82- ’Party Name:AUROBINDO  |Meet No/Date:3/82- Status:Deferred

ALC4/2015 PHARMA LIMITED |ALC4/2015 ‘and Re-indexed
; ; 20.05.2015 ] '
333 HQFile RLA File Lic.No/Date:0910061820 | Defer Date
01/82/050/0]557/AM 15/ :09/24/040/00707/AM 15/ 31.03.2015 09.07.2015

mclswn : lt was decided to defer the case for want of comments of Department of
Pharmaceuticals.

Case No.:32/1/82- Ferty Name:DIVIS Meet No/Date:3/82- Status:Deferred
ALC4/2015 LABORATORIES LTD.,  |ALC4/2015 and Re-indexed
| 20.05.2015
334 HQ File RLA File Lic.No/Date:0910061849 | Defer Date
‘01/82/050/015S8/AMIS/  |:09/24/040/00724/AMIS/ (31032015 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of
Pharmaceutlcals

Case No.:33/1/82- Party Name:DIVIS Meet No/Date:3/82-  [Status:Deferred
ALC4/2015 LABORATORIES LTD.,  |ALC4/2015 and Re-indexed
20.05.2015
335 HQ File ~ [RLAFile Lic.No/Date:0910061850 | Defer Date
01/82/050/01559/AMIS/  |:09/24/040/00725/AMIS/  [31.03.2015 09.07.2015

Declslon : It was decided to defer the case for want of comments of Department of
Pharmaceuticals.

" |Case No.:3/3/82-ALC4/2015  |Party Name:RA CHEM Meet No/Date:3/82- Status:Case |
* 'PHARMA LIMITED 'ALC4/2015 Added
’ | 20.05.2015

336 [HQ File RLA File LLic.No/Date:0910061994 |Defer Date
01/82/050/00033/AM16/ :09/24/040/00077/AM16/ 07.05.2015 09.07.2015

Decision : It was decided to defer the case for want of comments of Department of'
Pharmaceuticals. |

Case No.:4/3/82-ALC4/2015  Party Name:HETERO LABS  [Meet No/Date:3/82-  [Status:Case |
| LIMITED ALC4/2015 Added
| | 20.05.2015
337 |HQ File ~ RLAFile N @c No/Date:0910062020 |Defer Date
:01/82/050/00034/AM16/  |:09/24/040/0008/AM16/ |14.05.2015 09.07.2015

Declsmn s It was decided to defer the case for want of comments of Department of
Pharmaceutlcals

Case No.:5/3/82-ALC4/2015 |Party Name:HETERO LABS _|Meet No/Date:3/82-  [Status:Case
LIMITED ALC4/2015 Added
20.05.2015

338 |HQ File RLA File Lic.No/Date:0910062019 |Defer Date
\ :01/82/050/00035/AM 16/ |'09/24/040/0008 1/AM16/ \14 05. 20] 5 [09.07.2015
\" Decision : It was decided to defer the case for want of comments of Department of
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Manual Minutes of NC Meeting No.03/82/2015
dated 20.05.2015 but actually held on 18.6.2015

Case No. B-1 M/s. Supriya Lifescience Ltd. Mumbai
Meeting No.3/AM16 F. No.01/82/162/44/AM16/DES-III
dated 20.05.2015 RAF. No. 03/95/040/1085/AM 15

Decision: The Committee consider the case for ratification of Ad-hoc Norms for the export product
“MECOBALAMIN JP” under para 4.2.2 of HBP. The Committee in light of the written comments
forwarded by D/o Pharmaceuticals vide 0.M.N0.35011/28/2013-PI (Norms) dated 00.4.2015 decided to
ratify the norms as per details given below or as applied by the firm whichever is |ess:-

Export product Qty. Import items Qty.

Methy Cobalamin JP | 1kg Vitamin B 12 (Cyanocobalamin) 0.95kg
(Mecobalamin)
RA may take further necessary action accordingly.

——

Case No. B-2 M/s. Supriya Lifescience Ltd. Mumbai
Meeting No.4/AM16 F. No.01/82/162/45/AM16/DES-III
dated 20.05.2015 RAF. No. 03/95/040/988/AM 15

Decision: The Committee consider the case for ratification of Ad-hoc Norms for the export product
“MECOBALAMIN JP” under para 4.2.2 of HBP. The Committee in light of the written comments
forwarded by D/o Pharmaceuticals vide 0.M.N0.35011/28/2013-P| (Norms) dated 00.4.2015 decided to
ratify the norms as per details given below or as applied by the firm whichever is less:-

Export product Qty. Import items Qty.

Methy Cobalamin JP | 1kg Vitamin B 12 (Cyanocobalamin) 0.95 kg

(Mecobalamin)
RA may take further necessary action accordingly.

Case No. B-3 M/s. Supriya Lifescience Ltd. Mumbai
Meeting No.4/AM16 F. No.01/82/162/46/AM16/DES-III
dated 20.05.2015 RAF. No. 03/95/040/815/AM 15

Decision: The Committee consider the case for ratification of Ad-hoc Norms for the export product
“MECOBALAMIN JP” under para 4.2.2 of HBP. The Committee in light of the written comments
forwarded by D/o Pharmaceuticals vide 0.M.N0.35011/28/2013-PI (Norms) dated 00.4.2015 decided to
ratify the norms as per details given below or as applied by the firm whichever is less:-

Export product Qty. Import items Qty.
Methy Cobalamin JP | 1kg Vitamin B 12 (Cyanocobalamin) 0.95 kg /
(Mecobalamin)
RA may take further necessary action accordingly.
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™ | Case No. B4 M/s. Supriya Lifescience Ltd. Mumbai
Meeting No.4/AM16 F. No.01/82/162/47/AM16/DES-III
dated 20.05.2015 RAF. No. 03/95/040/801/AM 15

Decision: The Committee consider the case for ratification of Ad-hoc Norms for the export product
“MECOBALAMIN JP” under para 4.2.2 of HBP. The Committee in light of the written comments
forwarded by D/o Pharmaceuticals vide 0.M.N0.35011/28/2013-PI (Norms) dated 00.4.2015 decided to
ratify the norms as per details given below or as applied by the firm whichever is less:-

Export product Qty. Import items Qty.
Methy Cobalamin JP | 1kg Vitamin B 12 (Cyanocobalamin) 0.95 kg v
(Mecobalamin)
RA may take further necessary action accordingly.

Case No. B-6 M/s. Shiva Pharma Ltd.
Meeting No.4/AM16 F. No.01/82/162/16/AM13/DES-III
dated 20052015 Adv.Lic.3410025487 dt.30.10.2009

Adv.Lic.3410025693 dt.25.11.2009
Adv.Lic.3410026511 dt.03.03.2010
Adv.Lic.3410027522 dt.16.07.2010

Decision: The Committee consider the case for revision of norms. The Committee in light of the
written comments of C&PC (Chemicals) forwarded vide U.0.No.14010/164/2011-CH-Il dt. 19.6.2015

decided to revise the norms as per details given below:-

Export product Qty. Import items Qty.
Neodecanoyl Chloride 1kg Neo Decanoic Acid 0.970kg w
RA may take further necessary action accordingly.
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